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LOK SABHA DEBATES

LOK SABHA

Friday, November 18, 1983|Kartika
27, 1905 .(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) No, Sir.

(b)  Does not arise.

(c) and (d) Certain benefits have
recently been announced for Territorial Army
Jawans as given in the statement laid on the
Table of the House,

Statement

The following benefits have recently
been announced for Territorial Army
Jawans : —

(1) In respect of such of those Terri-
torial Army Jawans who had completed 15
years or more of continuous embodied
service and had become non-effective on or
before 31st March, 1982, service pension,
death-cum-retirement gratuity and ordinary
family pension have been sanctioned as app-
licable to the regular Army personnel ex-cept
that the weightage element allowed to regular
Army personnel has not been made admissi-
ble. In respect of Territorial Army Jawans
who had completed 15 years or more, but
Jess than 20 years of embodied service with
breaks and had become non-effective on or
before 31st March, 1982, service pension,
death-cum-retirement gratuity and ordinary
family pension have been sanctioned without
the weightage element allowed for regular
Army personnel and with a further token cut
of 5% in the pension. Where the aggregate
embodied service has been 20 years or more,
the token cut of 5% has been ordered to be
waived. Both these orders have been issued
in the nature of one time exception to the
general rule that Territorial Army service is
not pensionable.

(2) A cadre review has been carried
out for non-departmental units of the Terri-
torial Army, As a result, the avenues for
promotion for Territorial Army Jawans
have been substantially stepped up.

(3) Refreshment Allowance, admissible
to Territorial Army personnel of Urban TA
Units has been ordered to be enhanced from
Rs. 1/- to Rs. 3/- per parade of four hours
duration.

(4) The Conveyance for the Jawans of
Urban TA Units has been ordered to be
doubled from 8 paise to 16 paise per kilo-
meter,



3 Oral Answers

(5) The following categories of Terri-
torial Army personnel have been ordered to
be granted the status of Ex-Servicemen :—

(a) Pension holders for continuous

embodied service,

(b) Disabled Territorial Army per-
sonnel with disability attributable
to Military Service,

(c) Family Pension h olders.

(d) Gallantry Award winners.

(6) The amount of annual bounty,
admissible to NCOs/Other Ranks of Urban
Territorial Army Units for regular attendance
of parades etc. has been doubled from
Rs. 50/- per annum to Rs, 100/- per annum.
Territorial Army NCOs/Other Ranks of Pro-
vincial Units, to who bounty was not admissi-
ble previously, have been made eligble for
this benefit,

7. Besides the above, several other
measures for the benefit of Territorial Army
personnel have recently been recommended
by the Territorial Army Committee, 1982,
Government have not yet taken final decisions
on these. It will be premature to disclose
the details,

SHRI RAM PYARE PANIKA :
Though the Minister has given a negative
answer to my question parts (a) and (b), I am
thankful to him that he has announced so
many benefits for the Territorial Army
Jawans recently, But I want to remind him
that recently while he was addressing the
Territorial Army Jawans on the grounds of
Redfort, he categorically assured them that
he was going to give pension to them ; but he
has not given it. Not only this, he had
announced that he will give gratuity of
Rs. 15,000-20,000. Moreover, he also assu-
red them that he was going to give gratuity to
those who draw a salary of Rs. 1500/-. I
want to know from the Minister whether he
is going to declare this service as a pensiona-
ble service,

SHRI R, VENKATARAMAN : 1
had announced a number of concessions
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during the army day. The concessions are
that for the people who have completed 15
years or more of continuous embodied service,
they will become eligible for pension.

Also, T have said that in the case of
those who have put in between 15 and 20
years, but non-continuous service, they will
also get pension. All these are given in the
statement. Once the announcement has been
made it will be implemented, There is no
question of our going back on any of these
things. Death-cum-retirement gratuity will be
given. The pension will be given as mentio-
ned in the statement placed on the Table of
the House and I do not see what doubt
the hon, Member has on this matter.

SHRI RAM PYARE PANIKA : I have
got no doubt. Your answer was not clear.
There was one Territorial Army Committee
which has recommended some more benefits
to be given to the Jawans. What is the cons-
traint in accepting those recommendations ?

SHRI R. VENKATARAMAN: A Terri-
torial Army Committee was headed by my
esteemed friend Mr. Sparrow and they have
made far reaching recommendations. They
have said that the Territorial Army should
be developed as a second line of defence and
for that purpose they said that the structure
should be changed, and so on. These are
matters which require very careful examina-
tion. They are under examination. The
decisions will be taken, but 1 thought that
some benefits may be given in advance while
the other things may be examined at some
leisure,

SHRI UTTAM RATHOD : May 1 know
from the hon. Minister if the strength of the
Territorial Army is going to be increased ?

SHRI KRISHNA CHANDRA HAL-
DER : Will the recruitment be from different
territories also ?

SHRI R. VENKATARAMAN : From
all over India.

MR. SPEAKER : At least enrol him
first.

-~
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SHRI R. VENKATARAMAN : 1 will
answer this question first, So far as the
strength is concerned, we have [ am giving
the information for the first time —— 45,000
people in the Territorial Army and the sugges-
tion that has been made by the Committee is
that it should be increased and it should be
formed as a second line of defence, Now,
when a decision is taken on that principle,
then the number will be adequately increased.

MR. SPEAKER : Shri Anantha Ramulu
Mallu, Absent., Shri K. Mallanna. Thank
you for being present.

- dYg aqzal & fag ‘dew wiw e’
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THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) : (a)
and (b) A statement is laid on the Table of
the House,

Statement

(a) and (b) Yes, Sirs, A special Air-
conditioned Tourist Train named ¢ The Great
Indian Rover” has been introduced as of
3rd November, 1983 in collaboration with
the Ministry of Railways and the India
Tourism Development Corporation to facili-
tate tourists intending to visit places of Budd-
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hist importance. Adequate facilities have
been provided by the Government in this
“hotel on wheels”,

““The Great Indian Rover” has sleeping
accommodation for 126 tourists with all
facilities normally provided in a hotel. It
also has a Restaurant Car, a Lounge, and a
meditation area. The train will operate on
a 5 Nights itinerary every week from Howrah
to Gaya-Varanasi-Gorakhpur and back to
Howrah. The rourists will be taken by
ITDC’s luxury coaches to Bodhgaya, Rajgir,
Nalanda, Sarnath, Lumbini and Kushinagar.

SHRI K, MALLANNA : I congratulate
the hon. Minister. He has answered all
my questions. I have no supplementaries,

MR. SPEAKER : There seems to be
good rapport. He has not got any; you
have got, Mr. Mohanty.

SHRI BRAJAMOHAN MOHANTY :
As the Tourism Ministry is aware, there, are
many Buddhist shrines and other places of
pilgrimage in Orissa. Are there any proposals
to connect this train to those tourist spots,
in Orissa. 1 particularly mention Lalitgiri
and other places and also others which were
famous even before the birth of Christ.

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : We have just started this train and
it is being operated for the first time this sea-
son on an experimental basis. On the basis of
this experiment we will consider what other
places can be considered for inclusion in the
itinerary,

st FEOT ATAY : HEAE WElEw,
gy g 1A g fF g it sfew
graer ga ge war 1At | § ag SArAAr
gt g & wswre s avg fage &
draeqra § &1 favawT & s agt 9y
& Fa1 3% 7 5 AT F e faar
srar & ag war & werEaT WAL
s ?
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SHRI P. NAMGYAL : There are some
more places of tourist importance from the
Buddhist point of view like Sanchi in Bhopal,
MP, Ajanta and Allora in Aurangabad,
Maharashtra and Nagarajuna Sagar in Andhra
Pradesh. I would like to know whether
these facilities would be extended to these
areas also. As you know, the Members of
Parliament are entitled for two free berths
in first class or one in AC coach, Will the
MPs be entitled to travel by such trains on
the concession available to them ?

SHRI KHURSHEED ALAM KHAN :
1 have just now mentioned that this train is
to operate for the first time. We have
selected most important Buddhist pilgrimage
places to be included in the itinerary and the
scope of enlarging the itinerary will depend
on the success of the operation of this train.
As far as hon, Members of Parliament are
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concerned, if they want to travel they can
surely travel by paying Rs. 5660/- as fare.

SHRI SATYASADHAN CHAKRABO-
RTY : The hon, Members are asking about
linking of different places. 1 will ask a
different question.

MR. SPEAKER : s it delinking ?

SHR] SATYASADHAN CHAKRABO-
RTY : They introduced palace on wheels.
What is the experience of that innovation ?
Is it popular ?  Are you earning anything ?
If not, then how is it that you are going to
start it ? Have you taken into consideration
whether it will be really profitable or worth-
while ?

SHRI KHURSHEED ALAM KHAN :
In the first instance 1 would like to make it
very clear that the other train, the ‘Palace on
wheels is very very popular and it has been
booked right upto March/April next year.

SHRI SATYASADHAN CHAKRABO-
RTY : You are saying that it is popular and
earning profit.

SHRI KHURSHEED ALAM KHAN :
I said : It is popular and it is booked upto
March/April next year. As far as this train is
concerned, this has been provided in colla-
boration with the Railway Ministry as an
added attraction for Buddhist traffic to this
country ?

SHRI KRISHNA CHANDRA HAL-
DER : Is it to be originated from Howrah ?

SHRI KHURSHEED ALAM KHAN :
Yes, Sir.

SHRI A. K. ROY :
like Cottage on Wheels ?

Is there any train

SHRI KHURSHEED ALAM KHAN :
That will depend upon the demand.

Abolition of Sales Tax

+
*64, SHRI K.A. RAJAN :
SHRI BASUDEB ACHARIA :

Will the Minister of FINANCE be
pleased to state :
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(a) whether Government have a pro-
posal under consideration to abolish Sales
Tax and impose additional excise duty on
petroleum products, drugs, vanaspati, paper
products and cement ;

(b) if so, the details thereof ;

(c) whether this proposal has been
discussed with the State Governments ;
and

(d) if so, the details there of and their
reaction thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (b) A
statement is laid on the Table of the
House,

Statement

There has been a long-standing demand
by the trade, industry and general public for
basic reforms in the sales tax structure in
the country, As sales tax is a State subject
of taxation any reform in the sales tax system.
can be undertaken only in consultation with,
and with the cooperation of States. A confere-
nce of Chief Ministers was, therefore, convened
in'September, 1980 to consider the matter in
all its aspects and as a follow up, another
Conference of Chief Ministers in February,
1981 was convened to consider the matter
further. In terms of the Resolution adopted
at the latter Conference, an Expert Committee
was set up by the Government, to study the
financial implications of the extension of the
scheme of additional excise duty in lieu of
sales tax on vanaspati, drugs and medicines,
cement, paper and paper board, and petro-
leum products and the manner in which the
financial interests of the States can be
safeguarded, The Expert Committee under
the chairmanship of Shri Kamlapati Tri-
pathi, M.P,, submitted its report on
29.1.1983,

2. The report of the Expert Committee
(Tripathi Committee) was considered by a
Conference of Chief Ministers held on
2.11,1983 at New Delhi. The Chief Ministers
expressed their appreciation of the excellent
work done by the Committee which had
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provided a valuable analysis of the issues
involved particularly, the financial implications
of the proposal.

3 A large number of Chief Ministers
indicated their acceptance of the scheme
suggested by the Tripathi Committee for
introduction of additional excise duty in
lieu of sales tax in principle, In their view,
the implementation of the scheme, with such
modifications as may be necessary, will
contribute to the achievement of important
economic objectives, such as minimising the
number of points at which the same commo-
dity was taxed, bring about uniformity
in prices and in the rates of commodity,
taxation in different parts of the country,
and reducing the scope for harassment,
However, some of the Chief Ministers
indicated that they were not in a position to
accept the scheme recommended by the
Tripathi Committee. They expressed the
view that the replacement of sales tax by
additional excise duty will affect the powers
of the States and erode their revenues and
resource position. Some of them further
expressed that in view of the constitution of
the Sarkaria Commission, this exercise should
be deferred.

4. While thanking the Union Finance
Minister for implementing the resolution
adopted by them in February, 1981 the
Chief Ministers resolved that efforts should
be continued to bring about consensus
among  State Governments of  these
issues.

SHRI K.A. RAJAN : Sir, you may be
aware that replacement of sales-tax by excise
duty has ereated resentment among the vari-
ous States because their anxiety is that it
will lead to the orosion of their revenue on
which most of the States depend. If you go
through the statement of the hon. Minister,
it may create an impression that most of the
States have welcomed this proposal. I would
like to know from the hon. Minister which
of the States have agreed or consented to the
proposal and which are the States which
have disagreed ? By' the earliest steps of the
Government, Kerala has lost Rs 20 crores
or more since this State is reacting unfavour-
ably to the situation, So, I would like to put
a specific question to the Goverament as to
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which are the States which have agreed to
it and which are the States which has dis-

agreed.

SHRI PRANAB MUKHERIEE : Sir
the hon, Member is fully aware of the back-
ground under which the latest conference of
the Chief Ministers was held and the views
expressed by the various Chief Ministers in
that conference and even the Resolution
which I have mentioned. If the hon. Mem-
bers are interested to know I can give the
names but the normal practice is when the
Chief Ministers express their views, we do
not identify who is saying what A large
number of Chief Ministers have said that
they agree on principle of replacing sales-tax
by additional excise duty and at the same
time they would like to ensure the reason-
able growth which they expect from sales-tax
on these items. The Expert Committee itself
was appointed as a result of the decision
taken by the Chief Ministers themselves......
(Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
Where is the Report of the Committee ?

SHRI PRANAB MUKHERIEE : Let
me complete, then you can put your supple-
mentary, First, the decision was taken that
an Expert Committee would be appointed on
the decision of replacing sales-tax by addi-
tional excise duty f&n these five items and
when the Committee was appointed, they
sought the views of the various State Govern-
ments. They submitted their report and it
was thereafter sent to the State Chief Minis-
ters and their views were sought. Thereafter
the conference was called on 1st and 2nd
November and in that conference the Chief
Ministers expressed their views, We exchang-
ed their views and thereafter a consensus
emerged. There are three parts of that con-
sensus. A view was also expressed whether
we are going to take a decision on the major-
ity minority line. There too, I made it quite
clear that it is not the practice and when I
was asked to comment upon subsequently, I
told that it is not the question of majority
minority. I would carry the States’ will with
me and I would like to have further oppor-
tunities of discussing with them in detail and
removing the apprehensions which they have
I also told that if we can have = some sort of
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consensus, it would be possible for us to take
the decisions. The moot point on which they
expressed their views is whether it would be
possible in the arrangements to ensure the
reasonable growth therein. In fact, in the
Report itself some formulations have been
worked out, Particularly in respect of the
three items, it has been expected, on the
basis of their sales-tax realisation in 1981-82
that about 117 per cent of the expected rate
of growth of sales tax revenue would be
ensured. It was also rezommended that
after the implementation of the recommenda-
tions of the Expert Committee, a Review
Committee should be set up in the second
year and they should submit their observa-
tions on how this system is working and in
view of the suggestions of the Review Com-
mittee, the matter could be looked into
further. That was the decision which we took.
The resolution was adopted unanimously,
indicating that should explore the possibility
of narrowing the areas of disagreement and
widening the areas of agreement.

SHRI K.A. RAJAN: Am I to under-
stand that there was no dissent on that point
of the Resolution frcm any of the States ?
While a comprehensive review of the whole
Centre-State relationship is going to be done
by the Sarkaria Commission, I would like to
know why the Government is rushing through
this proposal, which has its own financial
implications,

SHRI PRANAB MUKHERIJEE : T am
sorry, the hon. Member has either not read
the views of the Chief Ministers or my reply.
It has nothing to do with the Sarkaria
Commission. This Tripathi Committee was
appointed as a result of the decision taken by
the Chief Ministers. The report of the
Committee was laid on the Table of the
House on the 29th April 1983, There were
a very large number of questions, both
Starred and Unstarred, from members as to
what action I am going to take on the
Report of the Committee. I told them that
I cannot take any unilateral action and that
1 have to ascertain the views of the Chief
Ministers. How can I ascertain the views of
the Chief Ministers if I do not get them
together in a Conference ? What has the
Sarkaria Commission to do with it ? These
points have been explained a number of
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times, Even if it is not accepted or imple-
mented it is not for me; it is up to the
Chief Ministers, who recommended ‘‘you
appoint a committee, examine this - matter
and ascertain our views on it”. So, I do not
know why questions are repeatedly asked
here as to why we are going into it when the
Sarkaria Commission is there. What has the
Sarkaria Commission to do with this ? Do
you mean to say that pending the decision
of the Sarkaria Commission, every adminis-
tration action should be stopped and that
the Government should not move ? (Interrup-
tions) I cannot come to any conclusion; I can
only express the position. The fact, is that
even the Chief Ministers had the apprehen-
sion and they asked : why are you conven-
ing the meeting when the Sarkaria Com-
mission is there ? Then I explained to them
the position that I cannot take any
decision unilaterally, it is their committee
and that they will have to express their
views and then only the Government can take
any action. This is the position today.

SHRI BASUDEB ACHARIA : The
allocation of resources and the resource-rais-
ing power are integrally inter-related to the
distribution of legislative and executive
powers between the Union and the States,
Any fundamental restructuring of the powers
relating to resource-gathering, as between the
Centre and the States weakening the role of
the States in the federal structure of the coun-
try, either through gradual erosion of their
powers of resource mobilisation or by d rect
assault on such powers, can hardly be viewed
with equanimity. Any further erosion of the
States’ right to raise their own resources will
cripple the effectiveness of the State Govern-
ments and will further contribute to the spirit
of alienation and misunderstanding among the
States, It is not a fact that the only expert
of the so-called Expert Committee dissented
or did not agree with this proposal, his
opinion was over-ruled by the majority ? Is
italso not a fact that there is a strong
traders’ lobby in favour of abolition of sales-
tax and pressure is mounted by them as the
election is approaching ?

SHRI PRANAB MUKHERIJEE : As
far as the introductory part of the question
is concerned, it is the hon. Member’s view.
I do not know whether many of the State
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Governments share this view, So, I am not
going to comment on that.

MR. SPEAKER : He is supposed to
put a question; not give his opinion.

SHRI PRANAB MUKHERIJEE : So
far as the dissent part is concerned, [ have
laid the Report on the Table of the House
and it is available to the hon, Members. We
have found that one expert has expressed a
view, which is different from the conclusion
of the Committee, Many a time it has
happened; it is nothing unusual. Strictly
speaking. as he himself has said this is not
merely the job of the experts. It has wider
implications also. That is why it was thought
while choosing the Chairman of the Com-
mittee that a man who has experience not
only as a distinguished politician, but also
closely associaied with the State Administra-
tion and the Union Administration should be
chosen. And they have discussed with the
States, they have studied the various propo-
sals, tried to understand the implications in
different aspects and they made their recom-
mendations. Those recommendations were
placed before the Chief Ministers. I have
ascertained their views to some extent and if
it i. necessary, I will have further discussions
with them and thereafter I will take the
decision.

sfY RAY TR AN © qeETeT WEIRT, §
qara & A1 A 98 a1 FgAT Agar g
F qifarmiFe & s var qv A1 & daq 99
FT AT g | WO A Ay ewfag A%
faar ar 5 #1541, a1, dr, 1 T@T 497 |
JL g AF & TE A1 F IAEHT @I
qr TRME | ATTH FWAT F1E HAT G AT
g9 WAL 9@ oar A8, & W% & 9aq
FAFT At g | mEr gafad aF € g
f& #1591 @ e 98 T9q AT 81 AR
yraT #1 fafaast § 1 9g aam & aig fF
# grax Arg-gar g AR qifagiiiz gw

ECARA
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SHRIMATI GEETA MUKHERIJEE :
(a) Is it a fact that in the recently held Chief
Ministers” Conference it is not only that non-
Congress (I) Chief Ministers like the Chief
Minister of West Bengal and some others, but
also the Congress (1) Chief Ministers such as
the Gujarat Chief Minister, Mr. Madhavisnh
Solanki, have very strongly objected to this
proposal and .. (Interruptions). 1 am now
praising Mr. Solanki who showed by concrete
figures that the revenue by the States as far
as the expansion of their resources is concer-
ned, had been seriously affected earlier and
it will be further affected by the substitution
of sales tax. It can be expanded by the
States very much, but the other thing, the
increased percentage, was nothing compared to
the sales tax increase in the revenue. I would
like to know whether it is a fact,

(b) In view of the situation I would
like to know whether the Government is con-
templating not to press this thing further,

MR, SPEAKER : I think this has been
explained quite elaborately.

SHRIMATI GEETA MUKHERIJEE
That is the thing, he cannot do., He cannot
do, I understand that.

MR. SPEAKER :
consensus,

It is a question of
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SHRIMATI GEETA MUKHERIJEE :
He cannot do, I understand, I have asked
whether the Government intends to press it
further by trying to have a consensus or
leave it at that,

SHRI PRANAB MUKHERIJEE : The
question is that when the Chief Ministers
make their observations, they make their
observations as Chief Ministers, not as Con-
gress (I) or non-Congress (I). I do not know
whether this type of adjectives or epithets are
applicable to the Chief Ministers. They
represent their States, they give their views,
They have their own mind, as the hon, Mem-
ber said, they have their own understanding
as the hon, Member said. Therefore, that is
not the issue The question is that here
some points have been raised as to whether
we will press it My point is that you have
to keep in mind the scenerio,

SHRIMATI GEETA MUKHERIJEE :
You can give the concrete information as to
whether it is true or not,

SHR1I PRANAB MUKHERIJEE : A
decision was taken that a Committee should
be appointed by the Chief Ministers and as
per that decision the Committee was appoin
ted, Reports were made available to them,
I have ascertained their view. They have
requested me to discuss further and I will
have to discuss further, At this stage I cannot
make any commitment that I will not press
for it. This is a demand, it is not a question
of the traders lobby, this lobby or that lobby.

Sir, the growth question has been raised
and here too we shall have to keep in mind
as to how do we know over a period of years,
in 1956-57, there has been only vertical expa-
nsion of the sales tax, and there has not been
any horizental expansion ? If you look at
the taxation principle, many a times manynew
commodities have been brought within the
tax net over a period of years, It may happen
in 1956-57 suppose ten items were subjected
to Sales Tax, in 1970 ......

SHRIMATI GEETA MUKHERIJEE :
Was this raised by Shri Solanki or not ?



17 Oral Answers

SHRI PRANAB MUKHERIJEE : The
hon, Lady Member should know, we are
not going to discuss what were the delibera-
tions through whom in the Chief Ministers
Conference. That is not the practice. We
cannot have that type of practice which Chief
Minister said what, (Interruptions) we shall
have to take into account what has been the
growth.  You will find that somebody may
have 1009 growth. So, what we have to see
is it helping economy or not ? That is the
question. It is bound to happen that the
growth in Sales lax is more. If you look at
the figure of growth in the excise duty for the
last ten years, you will tell all the Members
of the Opposition here is 209 growth in
excise duty and all of you may jump on me.
Shall I make that type of proposition? It
depends upon the health of the ecomomy.
Over the last ten years the growth in Sales
Tax has been 64 times and the growth in
excise duty has been 2.91 times, Therefore,
comparison is not between the sales tax and
additional excise duty. Compariscn is bet-
ween the additional excise duty which is the
share of the States and basic excise duty
which is divided between the States and the
Centre, You will find in the last decade
while the basic excise duties have increased
by 7.06%, the rate of additional excise duty
which is marked, for the States, the increase
is more than 15%. Therefore, in our tax struc-
ture. I shall have to link it with the basic
excise duty. I cannot link it with an item
which is not comparable.

SHRI ATAL BIHARI VAJPAYEE :
We are in favour of the sales tax b2ing re pla=
ced by the excise duty. But the hon Finance
Minister will appreciate that this has to be
done in such a manner that the resources of
the States are not reduced.

This morning. I had a talk with the
Karnataka Chief Minister. He told me that
at the Chief Ministers Conference he had
suggested that the State should be given the
authority to levy additional excise duty in
lieu of Sales Tax, May I know what stands
in the way of the Centre accepting that pro-
posal. A calculated attempt is being made
to create an impression in the country as if
Cong (I) is the only party which wants repla-
cement of Sales Tax by excise duty and all
non-Cong (1) are opposed to it, I welcome
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the activity by the Finance Minister as the
elections are drawing near, But there should
not be an effort to take political advantage
of the position.

SHRI PRANAB MUKHERIJEE : I am
not taking political advantage out of it But
the hon, Member’s late reaction is a little
bit keeping an eye on it. At least he said
that his party is supporting the abolition of
the central sales tax,

SHRI ATAL BIHARI VAJPAYEE :
That was in our manifesto.

SHRI PRANAB MUKHERIJEE : Yes,
that was in your manifesto. But you failed
to implement it. Not only that, you failed to
make any effort to implement it. What did
you do ?

SHRI ATAL BIHARI VAJPAYEE :
We had appointed a Committee and they
have also appointed a Committee. What
more have you done ?

SHRI PRANAB MUKHERJEE : I have
gone one step forward. | have got the report
examined.

The moot question which the hon.
Member raised, if he understands, he will
understand the fallacy of that argument.
Why do you want the Central Sales Tax to be
replaced by the additional excise duty ? It
is not merely having the resources. It is
having uniformity. If you simply leave it to
the State, each State legislature will have
different rate. Then where is the scope of
having of uniformity which was your election
manifesto promise ?

SHRI ATAL BIHARI VAJPAYEE :
There is question of uniformity in diversity.

SHRI PRANAB MUKHERJEE : There
fore, you cannot have uniformity. If you con-
not have uniformity, tell me honestly, what

is the need of replacing it ?

One of the major arguments in favour
of replacing sales tax by additional excise
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duty is that you have to protect the interest
of the States by maintaining growth and by
maintaining reasonable elasticity with refe-
rence to Sales tax on those items, secondly.
You have to reduce the points and, thirdly,
you have to reduce the diversity in the rates,
There should be some sort of uniformity.

One basic point that the hon. Members
who are agitated over it are missing is this,
If you just make a calculation, even in the
most progressive States, the cost of realisation
of sales tax varies from 2 to 3 per cent. Be-
cause additional excise duty will be realised
by the same staff, the cost of realisation of
entire excise duty is less than 1 percent. There
fore, from economic point of view also, it
would not be desirable. Therefore, you
cannot accept the argument of the Karnataka
Chief Minister that there is no need of
making this exercise and that it is only the
change of name.

SHRI XAVIER ARAKAL : The entire
structure of taxation between the Centre and
the States was divert and debated in this
House., In that context, we welcome the
Report of the Committee and the action taken
by the Government. What disturbs our mind
is that assuming there is no consensus of the
Chief Ministers in this matter, what action
the Government is going to take to imple-
ment the decision of the Government.

Various State Government have taken
serious study of the Report into consideration
to have a uniform pricing system in respec—
tive States, For example, [ remember,
the Gulati Committee Report of the Kerala
Government to have some sort of unifor-
mity in the pricing system and avoid many of
the irregularities and other defects in the
existing system.

Therefore, my question is, on the pre-
vious occasion, when this was implemented,
certain States had lost huge revenue on acco-
unt of this amendment. Therefore, will the
new proposal be implemented in to even if
one or two States object to and will the
government take into consideration the past
experience of loss revenue to respective
States ?
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SHRI PRANAB MUKHERIJEE : 1
mentioned earlier also that it is precisely
because of that apprehension of the State
Governments that the Tripathi Committee
worked out certain formulations. They have
given a formula of for example, 117 per cent
growth on these three items. So far as
cement and petroleum products are concer-
ned, they are administered prices and you
can link them up with the realisation from the
States. But in respect of these three other items
where the mechanism of administered prices
is not available, there they have suggested
that it should be linked up with the realisa-
tion for the year 1981-82. If you could ensure
117 per cent growth and even if the additio-
nal excise duty realisation falls short of the
calculation of what would have been accor-
ding to this percentage, they indicated
that there should be some sort of a grant-in-
aid element under a particular provision of
the Constitution so that the net availability to
the States does not get reduced. Therefore,
this aspect was taken into consideration.

As regards the second point, the consen-
sus is not definitely unanimity, I would try to
reduce the gap. The other Chief Ministers
who have a dissenting view will have to
recognise that a large number of Chief
Ministers  have expressed a particular view.
1 would not like that the majority view
should bull-doze the minority view. But, at
the same time, the minority view cannot hold
up the majority view so that it will never to
implemented. I can give them time to recon-
sider and to recognise the merits of the
scheme and discuss it, In that way, 1 can
reduce the area of disagreement. But
merely because some people have more
lung power or they can express their views
more vehemently. 1 cannot go by that.

SHRI E. BALANANDAN : The hon.
Finance Minister has, more or less, made a
statement that he is going to have a consen-
sus or some sort of a unanimity.

But may I put a question to the Hon,
Finance Minister ? Will he see that com-
plete unanimity on this question would be
arrived at and then only will the Centre take
a decision because the elastic income of the
States is involved ? Whether your calcula-
tions are 17 or 20%, may be at a particular
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stage it may be higher or lower, different
States have different opinions on this question,
But they are all concerned on a single point
because their income will be curtailed by this
new proposal.

1 ask the Hon. Minister po ntedly whe-
ther complete unanimity would be arrived at
on this question.

SHRI PRANAB MUKHERIJEE : 1
cannot give that assurance to the Hon.
Minister.

Problems of Air Passengers at Delhi Airport

-+

*65. SHRI SATYASADHAN
CHAKRABORTY :
SHRI KRISHNA CHANDRA
HALDER :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government ‘have taken into
consideration immense problems that ordinary
passengers are going to face at Delhi Airport
since visitors have been barred from entry into
the Airport ;

(b) if so, how such passengers are
going to complete all formalities without any
assistance from his/her relations ; and

(¢) who will take care of their luggages
at the Airport when they are to complete
formalities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) : (a)
Entry to the Air Terminal at Delhi has been
restricted with a view to provide better
facilities to the passengers and to improve
the security and handing of passengers.

(b) Normally, a passenger does not
need any assistance from the relatives to com-
plete the formalities. But certain categories
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of passengers like minors or invalid, handi-
capped, sick, illiterate, aged etc. are permitted
to take a person along with them to help
them to complete the formalities,

(c) After the luggage is checked in, the
airlines take care of the luggage, With the
restriction of entry, only genuine travellers
holding airlines tickets can come in and anti-
social elements who indulge in petty thefts at
the airports cannot enter.

SHRI SATYASADHAN CHAKRA-
BORTY It is a very non-controversial
question.

I think you will agree with me that in
almost all the airports of the world, the visi-
tors and also the companions and relatives
are allowed to enter into the airport excepting
the prohibited area. But I do not know why
the Government imposed a ban in Delhi air-
port on entry of these visitors and companions
and others into the airport.

What were the complaints that were
received by the Ministry on the basis of which
this was introduced ? Has anyone visiting
the airport been found creating any problem
anywhere ? Their number is very small
because one has to pay money, This is causing
immense difficulties to |

PROF. MADHU DANDAVA'TE : The
complaint is that they look at the passengers :

SHR1 SATYASADHAN CHAKRA-
BORTY : And the second point is very
interesting that this has been done to keep
the anti-socials away. Before if anti-socials
were there, how many complaints were recei-
ved by the Ministry on the basis of which
this has been done ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : In the first place, I would like to
say that the Hon. Member is right that the
visitors are allowed all over the world in the
airports to see off the friends and receive their
relatives. But the only problem is that in
this country almost 20 people come to see off
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when one person comes or goes and 10 people
come to receive him and our holding area . .

ot v famna araa : wE fafres
qg= Tq &7 & ¥

SHRI KHURSHEED ALAM KHAN :
That might be your experience during your
regime.

PROF MADHU DANDAVATE :
Actually in our country today even the wife
is not allowed to give send off to the husband
in the airport.

SHRI KHURSHEED ALAM KHAN :
The holding area is very small and, in fact,
all the facilities were outstripped by the
requirements of these visitors., For instance,
genuine passengers were unable to get toilet
facilities and the airconditioning was unable
to cool the area because more people were
expected to be in the holding area when they
come. Therefore, it was decided that, on an
experimental basis and in order to make
more room for the passengers, we should
introduce this on an experimental basis and
try and see. In fact, this has been appreciated
by most of the people. For the people who
are aged or invalid, as my colleague has
mentioned, we have made arrangements that
their representative can go; he can take the
pass and accompany these passengers inside
the Airport.

MR. SPEAKER : 1T have got a comp-
laint from an hon. Member that somebody
is sleeping by his side. If he is snoring, it is
unparliamentary.

SHRI SONTOSH MOHAN DEV: I

cannot hear anything because he is snoring.
SHRI KHURSHEED ALAM KHAN :

Another problem was that a large number
of people used to... (Interruptions)

MR. SPEAKER : Snoring is not allow-
ed. About sleeping, I cannot do anything.

(Interruptions)
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ot T faenra qrem| 9T ¥
& AT qIEFT TG AT T HGr FIT ITHT
FTH FAT & |

(sau)

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :
It should not go on record-snoring.

MR, SPEAKER : ‘Snoring’ or some-
thing else !

ot wea fagrdt et oF oA
FTATAT F31 497, a1 IF G907 F €T
wgreq q sageqr & 41 fF @1 ¥ gaew
gt &, afea |<f 8 & avq £

MR. SPEAKER : I have only repeated
the same thing.

g7 ¥ 1% qqUT ALY @, AT @S
WA A oArs Ag FE AT

st dt. qrEEars o UT F qILE ao
T gr3g ® <@l ar q1 aFd 3§ |

qq WA ¢ A ATIHT AT &,
STF qITT QT FqIaT 8

SHRI KHURSHEED ALAM KHAN :
I would also like to say that people used to
sleep there and snore also. (Inrerruptions)
There is a Visitors’ Gallery and people can
go to the Visitors’ Gallery; there is no pro-
blem. Even outside we have provided the
necessary facilities for the visiters who come.

SHRI SATYASADHAN CHAKRA-
BORTY : What the hon. Minister has said
applies to all the Airports. If that was up-
permost in their mind, they would have
introduced in all the Airports. But they have -
not done it; they have done it only in Delhi.
The second thing he has mentioned is secur-
ity. Is it because of security reasons that you
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have done it and if so, what are the security
problems, particularly in India ?

SHRI KHURSHEED ALAM KHAN :
We have made the experiment only in one
case and there are so many questions. If I
had done it in all the Airports at the same
time, I do not know how many more ques-
tions would have been asked ?

Mr. SPEAKER : He has taken a pre-
caution.

SHRI KRISHNA CHANDRA HAL-
DER : The hon Minister, in the last por-
tion of his answer, has state :

.. .With the restriction of entry, only
genuine  travellers holding Airlines
tickets can come in and anti-social ele-
ments who indulge in petty thefts at
the airports cannot enter.”

On the 12th of this month when myself and
Comrade Chakraborty were going to Calcutta
by Flight No, 264, not only the family mem-
bers but we were also harassed. As you
know, I have one stick and I had to carry
my hand-luggage and he had two hand-
luggages. We said we were Members of
Parliament, we had tickets, we were genuine
passengers, but at the gate not only the
relatives but both of us were harassed. 1his
happened on the 12th of this month. You
have said that the relatives of air passengers
are anti-social, I object to this answer Air
passengers take their relatives and they pur-
chase tickets to enter into the Terminal.

Upto that area it is not protected. You
have said the relatives and others are anti-
socials. How many anti-socials you have
arrested within six months in Delhi airport—
I want to know. This is nothing but harass-
ment of the passengers and their relatives. In
the Sratesman the news has appeared that the
DCP, Delhi Airport has said that the step
was taken to prevent over-crowding, etc.,
etc. But you have said that it is a temporary
measure but the DCI, Delhi Airport has said
that it will be in force for an indefinite period.
I want to know how long by issuing this
order you are going to harass the passengers
including MPs and their relatives ? When
are you going to withdraw it 7 Within these
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six months how many thefts have occurred
in the Delhi airport and how many people
have been arrested for that ? You are curtail-
ing the democratic and basic right of the
passengers and their relatives. I would like to
have a clear answer from you.

SHRI KHURSHEED ALAM KHAN :
I hope you have finished now...I am extreme-
ly sorry for the inconvenience which was
experienced by the two hon. Members and I
apologise for that I would certainly ensure
that there is no such inconvenience to any
hon Members in future and I have already
issued instructions in that regard.

As far as the anti-socials are concerned
we never consider our genuine passengers or
their relations as anti-socials, Really these
are the people who have no business to be
present there and they just go there to pick-
pocket. I am sorry I do not have the exact
figures at this moment with me but I assure
you that this is the common complaint all
over, Therefore we decided that we should
make this experiment and this experiment, I
must tell you, has been appreciated by most
of the Airlines and passengers...({nterrup-
tions) At least there is now room for passen-
gers to move about. Then, the security angle
is also involved in Delhi. You know in Delhi
in most of the congested places something
has happened and we do not want anything
of that sort to happen at our airports,

SHRI SONTOSH MOHAN DEV: 1
am one of those who fully support this
measure. But I have one objection. For
the security people who do the security
checking, may I know, from the hon. Minis-
ter, what is the guideline ? Sometimes the
security checking of frisking is so embarrass-
ing for some passengers. May 1 know what is
the guideline and what is the method adopt-
ed ? How far can they go and to what
extent ?

SHRT XAVIER ARAKAL : A very
relevant question.

SHRI KHURSHEED ALAM KHAN :
The simple guideline is that the frisking
should be done throughly.
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SHRI SHIVENDRA BAHADUR
SINGH : While agreeing with the steps

taken by the Ministry, U would like to know
what will be the revenue loss to the Airport
Authority.

SHRI KHURSHEED ALAM KHAN :
The revenue loss will not be very much and
in case of security and other facilities that are
involved for our passengers, if there is a
little revenue loss, we do not bother about
it.

Change in the Present set-up of S.T.C:

+

*66. SHRI MOTIBHAI R.
CHAUDHARY :
SHRI BAPUSAHEB PARU-
LEKAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have under their consideration a scheme
to change the present set-up of State Trading
Corporation ;

(b) if so, the details of the changes
being made in the set-up ;

(c) the outline of the alternative set-
up ; and

(d) the time by which alternative set-
up is likely to come about ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :
(a) No, Sir.

(b) to (d) Do not arise.

st wyar W s, |@Ya o qEdA
yerey &1, um, & Ar. H AT TEAT 94
W g, I9 @I T 48 UF qB3 grd
gifaa & F1 @ AT fa7 7 fov zw v
ot Fgar o1 w@r e e ¥ enfAre
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9 o wfew @@= &T ¥ 42 § @k
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AT TT WAAT grA 9T W gT AT
TH KT FFT FEAT g ST W g AN
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fau w11 3 g5 @19 @ & | & ag W qrAAT
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Fw fag a@ ga &1 T FT T 1A BT
uF feqrd "aw gamr gzar & feard
qEqF A 9247 & AT I & AU A
97 4% T & FF g4 & F8 9
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T gl TF AT § qEAIF aEA
1 i@ o7, 39 qraew § gz fauifea
fear mar g fF s & seRT T @R
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frgra & 39 F eIy &1 F000 ) qIUT
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fear a1 afFa Zrarg A w1 o -
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WRITTEN ANSWERS TO QUESTIONS
Export of Fish from Orissa

*61, SHRI RASA BEHARI BEHERA :
Will the Minister of COMMERCE be
pleased to state:

whether Orissa is exporting fish ;

(a)
and

(b) if so, the names of the countries to
which fish is exported ?

THE MINISTER OF STATE IN
MINISTRY OF COMMERCE
RAM DULARI SINHA) :

THE
(SHRIMATI

(a) Yes, Sir.

(b) Marine products exported (from
Orissa) from Paradeep Port are mainly to

Japan,
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Security precautions on Northern Airports

*67. SHRI MOHAN LAL PATEL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether it is a fact that the extre-
mist organisation has threatened to attempt
hijacking and sabotage on Northern airports ;
and

(b) if so, what measures are being
taken to tighten the security at airports for
the safety in the country and particularly in
Northeran area ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No threat has been received
from any extremist organisation of hijacking
and sabotage at Northern Airports,

(b) Pre-embarkation checks are condu-
cted with electronic equipment in a through
manner to detect dangerous materials or
weapons,

Utilization of Funds by Indian
Airlines
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*68. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to lay a
statement showing :

(a) total investments made so far in the
Indian Airlines;

(b) whether any funds provided by
World Bank and other foreign financial insti-
tutions were utilized for Indian Airlines ;

(¢) if so, details of the same ; and

(d) whether the Airlines made any
profits or sustained losses so far (giving cum-
ulative figures) ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The total investment made by
Government of India in Indian Airlines as
on 31Ist October 1983, is Rs. 100.08 crores

(b) and (¢) No funds were provided
by the World Bank, The details of loans
from other financial institutions for financing
of purchase of aircraft, spares, equipments,
etc. as on 31 3. 83 are given below :

S. Particulars Name of the Financial Date of  Amount of Balance loan
No. Institution Loan loan obtained outstanding
Agreement in foreign as on 1.11.83
currency
1 2 3 4 5 6
(Millions)
1. Three Airbus (a) Credit Lyennais, 5.3.1976 FF 204.772 FF 67.342
B2 Aircraft France
(b) Dresdener Bank, DM 109.999 DM 32.214
W. Germany.
(c) Airbus Industrie, $ 4 834 —
France.
2. Two Airbus Consortium of Euro- 6.6.1980 $ 51.000 $ 3539

B2 Aircraft pean Banks
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1 2 3 4 5 6
3. Two Airbus Midland Bank, UK 14.1.1982 $  98.000 $ 87772
B4 Aircraft and Consortium of &
European Banks. 12.5.1982
4. Three Boeing- (1) Exim Bank 16.9.1974 $ 17.280 $ 17.280
737 aircraft (2) Manufacturers Han-
over Trust, USA,
5. Two B-737 (1) Exim Bank 1.8.1975 $ 9.250 $ 2812
aircraft (2) Manufacturers Han-
over Trust, USA
6. Six Boeing- (1) Exim Bank, USA 5th & 9th $ 65.000 $ 41.272
737 aircraft (2) Midland Bank, June, 1980
USA
7.  Four Boeing- Syndicate of Com- 23.7.1982 $ 56.700 $ 56,700

737 aircraft mercial Banks.

(d) Indian Airlines has made a cumu-
lative profit of Rs. 81 65 crores upto 1982-83.

Rise in Consumer and Wholesale Price
Indicies
*69. SHRI MANOHAR LAL SAINI :
DR, A, U. AZMI, :

Will the Minister of FINANCE be
pleased to lay a statement showing :

(a) whether the consumer price index
has risen by an unprecedented 54 points in
the seven months from January to August,
1983 ;

(b) if so, what are the reasons thereof
and how Government propose to deal with
the inflationary tendencies;

(¢) what was the consumer price in-
dex in the corresponding period of 1978 to
1982 ;

(d) has the wholesale price index

also risen unprecedentedly ; and

(e) if so, how much is it today and
how much was it during the last correspond-
ing five years ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (e¢) The
All India Consumer Price Index Number for
Industrial Workers (1960=100) increased
from 495 in January, 1983 to 549 in August,
1983 - an increase of 10.9 per cent. Between
January, 1983 and October, 1983 (latest avail-
able) the wholesale price index at 317.5 has
increased by 9.8 per cent.

The data for the corresponding periods
of 1978 to 1982 in respect of the CPI and
the WPI are shown below :
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Wholesale price Index
(1970-71=100)
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All India Consumer Price Index for
Industrial Workers (1960=-100)

Index % age Index % age

Jan. Oct, change Jan. Aug. Change
1978 184.5 187.5 1.6 325 331 1.9
1979 185.6 2222 19.7 332 360 8.4
1980 221.7 264.6 16.2 371 397 7.0
1981 263.2 284.1 7.9 411 454 10.5
1982 281.1 289.8 31 459 - 488 6.3

The rise in the index this year has been
mainly due to the after-effects of severe
drought in 1982-83 resulting in sharp increases
in the prices of cereals, pulses, edible oils,
gur, fruits & vegetables.

Government accords high priority to
control of inflation and is keeping the price
situation under constant surveillance. Several
steps have been taken both on the demand
and supply side to keep the inflationary
pressures under check, As a result of mea-
sures taken by the Government during the
last three years the rate of inflation was
brought down significantly. The annual rate
of inflation in terms of wholesale prices, on
point to point basis, which was as high as
21,4 per cent in 1979-80 came down to 16,7
per cent in 1980-81 and to 2.4 per cent in
1981-82, During 1982-83, the rate was 6,2 per
cent. While the economy remains suscep-
tible to several uncertain influences, both
domestic and external, it is hcped that the
inflationary pressures will be subdued in the
coming months on account of bright crop
prospects,
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Refusal for , Registration of Shares Pur-
chased by Non-Resident Indians

*71. SHRI RAVINDRA VARMA :
SHRI GEORGE FERNANDES :

Will the Minister of FINANCE be

pleased to refer to the reply given to the
Unstarred Question No. 3325 on 12 8.1983

regarding refusal for registration of shares,
purchased by non-resident Indians and state :
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(a) whether in view of the refusal of
the Board of Directors of the Delhi Cloth &
General Mills Co, Ltd,, Government propose
to inter and regulate the inflow of investments
of non-resident Indians ; and

(b) if not, what are the other methods/
measures to increase the inflow of investments
of non-resident Indians as contemplated in
the Budget proposals of 1983-84 ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) (a) and (b) In
the context of balance of payments difficulties,
the Government have taken a number of
measures to provide facilities for remittances
and investments in India by non-residents
of Indian origin. These include facilities
for setting up new industries, for investment
in equities, Government securities, and bank
deposits etc. These facilities are subject to
rules and regulations announced by the
Government and Reserve Bank of India
from time to time. No new measures for
increasing the inflow of investments or for
intervening and regulating these inflows are
proposed to be introduced at the persent
time,

Import of Mutton Taliow Through S T.C.

*72. SHRI SATISH AGARWAL :
Will the Minister of COMMERCE be pleased
to refer to the reply given to Starred Ques-
tion No. 97 dated 29 July, 1983 regarding
import of beef tallow and Import Policy
1981-82 and state :

(a) When was import of mutton tallow
canalised through STC and in which year’s
import policy of this canalisation was exten-
ded to ‘tallow’ of any animal origin including
mutton tallow and what were the reasons
that prompted such a change;

(b) the para, page Nos, appendix of the
import policy for 1980-81, 1981-82, 1982-83,
1983-84, under whose provisions ‘beef tallow’
could be imported in these four years; and

(¢) under what provisions, para, page
of import policy could ‘beef tallow’ be impor-
ted prior to 1980-81 and under what provi-
sions could it be imported prior to its
canalisation through STC ?
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THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) :
(a) Import of mutton tallow was canalised
through STC in 1969-70 The description of
mutton tallow in the canalised list was amen-
ded to read “‘tallow of any animal origin
including mutton tallow” on 5th June, 1981,
This was done as a measure of restriction
to remove animal tallow (other than mutton
tallow) from OGL under which their import
became possible since 3-4-1978,

(b) and (c) The following were the
main provisions :-

(i) In 1968-69 i.e, before canalisation of
Mutton Tallow through STC and during
1969-70 to 1976-77, the import policy did
not contain any specific provision for issuing
an import licence for ¢beef tallow”, Even
the OGLs for import of raw materials for
Actual Users were with ““listed” items of raw
materials,and beef tallow was not at all in-
edclud in any such OGL,

(ii) In 1977-78, for which the import
policy was announced on 27-4-1977, the
usual system of having the list of permissible
import items (commonly known as the ¢‘shop-
ping List”) against individual export products
in the import policy for Registered Expor-
ters was discontinued. REP licences and
initial/supplementary initial licences issued
to export houses could be utilised for import
of any raw materials, components, consumable
stores and packing materials in accordance
with the general provisions made in the
import policy, There was a list of items
which were not allowed to be imported
against such licences But no animal tallow
was included in that part of the banned list,
Under these provisions, import of beef tallow
could take place (Paras 30,31 and 106 at
pages 9, 10,25 to 36 and 42 of Vol. II of
import Policy 1977-78, as amended).

(iii) In 1978-79, OGL 3/78 dated 3-4-1978
was issued giving general permissions for
import of raw materials and components
by Actual Users (Industrial) if the items to
be imported did not appear in the lists of
banned, restricted and canalised items incor-
porated in Appendices 3,5,6,7,8 and 9 of the
import policy, 1978-79. Animal tallow (Other
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than Mutton tallow) did not appear in any
of these lists. Therefore, their import became
possible under OGL, (Para 23, Appendix
10 (1). and Appendices 3,5,6,7,8 and 9 at
pages 5 & 42 to 81 of the Import Policy for
1978-79  (corrected upto 31-10-1978, as
amended).

In 1978-79, export houses were also
allowed to import such OGL items against
Additional licences and REP licences, for
sale to Actual Users (Paras 175 and 176,
page 26 of Import Policy, 1978-79, as correc-
ted upto 31-10-1978, as amended).

(iv) In 1979-80, under notification dated
27-4-1979, the following item was included
in the Customs Duty Exemption Scheme
for issuing Advance licences :-

“Fats of bovine cattle, sheep or goats,
unrendered; rendered or solvent extrac-
ted fats (including ¢ premier Jus”)
obtained from those unrendered fats.
Fats and oils, of fish and marine
mammals, whether or not refined, Fatty
acids; acid oils from refining; fatty
alcohols™.

(reproduced at page 152 of Import
policy, 1979-80, as amended).

Other provisions of 1978-79 continued.

(v) In 1980-81, the provisions as in
1979-80 continued.

(vi) With a view to removing animal
tallow (other than Mutton Tallow) from
OGL under which their import became
possible since 3-4-1978, the description of
Mutton Tallow in the canalised list was
amended to read as “Tallow of any animal
origin including Mutton Tallow on 5-6-1981.

There were general flexibility provisions
for limited imports of canalised items (Paras
138 and 195 at pages 29 and 42 of Import
Policy, 1981-82, as amended).

(vii) In 1982-83 and 1983-84, the provi-
sions as in 1981-82 continued, till they were
terminated by Public Notice No. 29-ITC
(PN)/83 dated 29-7-1983, ITC Order No.
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27/83 dated 24-8-1983 and ITC Order No.
30/83 dated 1-10-1983, as a result of which
import of all animal tallow for any purpose
what-so-ever, was banned.
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International Symposium Held in New Delhi
on Joint Overseas Marketing Strategy for
Jute Goods
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*74. SHRI SONTOSH MOHAN DEV :
Will the Minister of COMMERCE be pleased

to state :

(a)  whether it is a fact that an inter-
national symposium was held in New Delhi
recently to discuss a joint overseas Marketing
strategy for jute goods ;

(b) if so, the agreements reached at
the symposium ; and

(c) the decision taken for marketing
policy, modernisation programmes and pri-
,) cing of jute goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
vRAM DULARI SINHA) : (a) to (c) During
the International Jute Symposium organised
by the Indian Jute Mills Association at New
Delhi during September 1983, deliberations
were made on the following subjects :-

(i) export of jute goods, (ii) fiscal
poiicy, (iii) raw jute, (iv) domestic marketing
and (v) research and development, Recor-
ded proceedings of the Symposium are yet to
be received from Indian Jute Mills Associa-
tion, No decisions or agreements were

¢ reached.

Construction of Hotels By ITDC in Delhi

) *75. SHRT1 CHITTA MAHATA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to lay a statement
showing :

(a) the number of hotels constructed
under the supervision of ITDC in the
capital;

(b) the number of hotels to be cons-

tructed in the near future in the capital; and

¥ (¢) the cost of constructed of each
hotels ?

' THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) ITDC has recently constructed

KARTIKA 27, 1905 (SAKA)

Written Answers 42

three hotels in the capital, namely Hotel
Samrat, Hotel Kanishk and Ashok Yatri
Niwas,

(b) ITDC has no plans to construct
any more hotel in the capital in the near
future,

(¢) The estimated cost of the above
hotels is as under :.

Name of the Revised estimated
Hotels cost (Rs. in lakhs)
1. Hotel Samrat 1900.00
2. Hotel Kanishk 993.00
3. Ashok Yatri Niwas 559.00

Firing by Pak Troops in Poonch Sector of
Jammu Border

*76. SHRI B V. DESAI :
SHRI NAVIN RAVANI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Pakistan troops opened fire
on 16 October, 1983 on the Indian security
forces guarding the Begildare area in the
Poonch sector of the Jammu border;

(b) if so, whether the Pakistani troops
resorted to uaprovoked firing when Indian
security forces objected to digging of trenches
by Pakistanis on no man’s land;

(¢) if so, whether this is the second
incident of Pakistani firing during that week
in this sector;

(d) if so, what India did on this
account; and :

(¢) whether intentions of Pakistan are
very clear after these incidents in this
sector ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) No

Sir, there was no such incident.
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(c) to (¢) There have been a few inci-
dents of exchange of fire between Pakistani
and Indian troops in October 1983 in Poonch
Sector. The firing by the Pakistani troops
across the Line of Control in J&K, which is
not unusual, was unprovoked.

Issues relating to minor firing "incidents
across the Line of Control in J&K are
resolved through Flag Meetings of local
commanders. In care of incidents of a more
serious nature, the matter is taken up with
the Government of Pakistan.

Security Arrangements in Banks

*77, SHRI RAJESH KUMAR SINGH :
Will the Minister of FINANCE be pleased to
state :

(a) whether a high-powered Committee
was set up by Government to review the
security arrangements in the banks and to
suggest improvements;

(b) if so, whether the Committee has
submitted its report to Government; and

(c) if so, the salient features of the
suggestions made by the Committee to im-
prove the security arrangements in the
Banks and what is the reaction of Govern-
ment with regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
A working group had been set up under the
Chairmanship of Secretary, Department of
Economic Affairs, to review the existing
security arrangements in banks and to suggest
measures for further strengthening of the
arrangements, The working Group has sub-
mitted its report which has been sent to all
public sector banks for implementing the
recommendations, Some of the important
recommendations made by the working
Group are given in the statement attached,

Statement

Some of the important recommendations
made by the working Group set up under the
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Chairmanship of Secretary, Department of
Economic Affairs, onsecurity arrangements in
banks,

1, There should be a security set up in
each bank consisting of skilled and
competent personnel and headed by
a Chief Security Officer of sufficient
experience and seniority. He should
be the Adviser to the Management on
security measures and shall have access
to the top management at all times.

2. The Security set up will have to be
field oriented and should consist of
besides the Chief Security Officer,
Zonal and Regional Security Officers.

3. Banks may establish Standing Com-
mittees at Central Office and Zones -
and Regions to oversee security
arrangements,

4 The security staff at the branch level
may work under the administrative
control of the Branch Management,

5. The Security staff should not be bur-
dened  with non-security items of
work.

6. Banks should ensure that in the event
of a robbery/dacoity taking place, th
damage that will be suffered is the
least.

7. Banks may give selective publicity on
preventive steps without disclosing the
details to boost the morale of the stafl
a well as the confidence of the general
public,

8. The weak points in the system should
be identified and remedial steps taken.

9. The vulnerabiiily of cash in transit
should be reduced.

10. Banks must undertake a phased prog-
ramme of strengthening the existing
security arrangements in banks, Banks
should also endeavour to have some
kind of group security for all the banks
in an area,

11, Banks must organise surprise checks,
rotation of armed guards, etc. as
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§ further measures for strengthening
security arrangements.

12, The Board and the Chief Executives
of banks must constantly review the
security arrangements in banks.

13. The bank management should sanction
all reasonable expenditure necessary
and connected with security arrange-
ments in banks. :

14, There should be greater and closer
» cooperation between law and order
agencies and Bank Managements.

15. The Central Government, the State
. Governments and the banks will have
to institutionalise the arrangements for
effective coordination of  security
arrangements within the banks and for
planning of efforts so that the maximum
benefit is derived.

16. The State Police should set up special
Intelligence Cells regarding bank rob-
beries/dacoities which can inter alia
provide information to banks so that
they are in a position to cope up with
sophisticated methods adopted by the
bank robbers and dacoits.

17. The State Government should consider

) evolving suitable procedures and machi-
nery for speedy prosecution of culprits
apprehended.

Suspension of new loan applications by
I.M.F.

*78, SHRI RATANSINH RAJDA :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Internatio-
# nal Monetary Fund have suspended the work

of entertaining new Joan application on the
plea of paucity of funds ; and
4

(b) if so, what steps Government have
taken along with other developing countries
as this stoppage would directly hit the poor
countries ?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) Itis nota
fact that International MonetaryFund has
suspended new loan applications.

(b) Does not arise.

Retention of Foreign Equity Holding
by Drug Companies.

*79. SHRI P.K, KODIYAN: Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that four drug
companies, Pfizer, E. Merck, Johnson and
Johnson and Cynamid are to be permitted to
retain the present level of foreign equity
holding ;

(b) if so, what is the present level of
holding of these companies and reasons for
giving exemption to these companies ; and

(c) the final decision thereon ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) The
existing foreign equity in the four companies
and the levels to which they have been requi-
red to dilute foreign holding under the preli-
minary directive issued to them by the RBI
in terms of the FERA Guidelines are as
under :

Weritten Answes 4%

Existing foreign Level to which

equity foreign  equity
to be dilu-
ted, under RBI’s
preliminary di-
rective.

Pfizer Ltd. 60% 51% with 10% -
export obliga-
tion.

E. Merck (India) Ltd, 51% 40%

Johnson & Johnson 75% 51% with 10%
Ltd, export obligation,

Cynamid India Pvt, Ltd. 55% 51% with 10%
export obligation.
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All the four companies have given
representations against the preliminary diretc-
tives issued by the Reserve Bank of India.
FERA provides an opportunity to companies
to make such representations., In the repre-
sentations the companies have drawn atten-
tion to the higher percentage of turnover
contributed by core sector activities and plea-
ded for retention of higher foreign equity.
These representations are under consideration.

Closing of Delhi Airport to Visitors

*80. SHRI ANANDA PATHAK : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the reasons for closing Delhi Air-
port to visitors through some order recently ;

(b) whether it is due to some security
reasons or for some other purposes ;

(¢) how long the said ban will conti-
nue ; and

(d) who authorised such order ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Withsome exceptions,
the entry of visitors to the terminal building
at Delhi A'rport has been banned with effect
from 24-10-1983 for security reasons and to
improve passenger facilitation in the terminal
building.

(¢) The ban has not been imposed for
a fixed period.

(d) The order has been issued by
International Airports Authority of India.

Revision of Annual Rate of Fee in Sainik
Schools

683. SHRI K. PRADHANI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether with the revision of annual
rate of fee in Sainik Schools per student and
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the rise in the clothing allowance from the p

beginning of the academic year 1982-83, the
Orissa Government is saddled with an addi-
tional financial load of more than Rs. 7
lakhs ;

(b) whether State Government has
represented to the Sainik School Society,
New Delhi as far back as 10 May, 1983
requesting them to bear the additional liability
in view of the acute, financial position of the
State ; and

(c) if so, the stage at which the matter
stands and whether he will ask the above
society to accede to Orissa Government's
request in this behalf ?

(¢) It has been decided that the Govern
ment of India would share with all the State
Governments, 50% of the additional expendi-
ture on account enhancement of fee from
Rs. 3500/- to Rs, 5100/- provided the State
Governments raise their full scholarship
amount from Rs. 3500/- to Rs. 5100/- per
annum per student. It will not be possible
for Government of India to meet the full
additional expenditure.

Export of Garments to Sweden

684, SHRJ HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to
state @

(a) whether India is exporting garments
to Sweden ;

(b) if so, since when and whether the
period of agreement has been extended ; .

(c) the expected amount of foreign
exchange earned by Government annually by
exporting garments to Sweden ; and

n

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Yes, Sir. The
State Governmnet have represented that the
Government of India may bear this additional
liability,

\
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(d) till what date the export of garment
programme will continue to Sweden ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) India’s
exports of garments to Sweden have been
regulated under the provisions of bilateral
agreements between India and Sweden under
the aegis of the multi-fibre arrangement
(MFA). The previous agreement between
the two sides expired on 31-12-1982. Pending
finalisation of negotiations for a new agree-
ment, the previous agreement was rolled over
for a period covering January 1, 1983 to
November 30, 1983, Negotiations for a new
agreement for a period covering January 1,
1983 to December 31, 1986 have recently been
concluded and a new Agreement between
India and Sweden has been initialled on
November 12, 1983.

A statement showing the value of ex-
ports of garments to Sweden from 1979 to
1983 (January-September) is annexed.

Statement

(in crore rupees)
Value of Garments Exported to Sweden
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Year Value
1979 5.91
1980 10.81
1981 14.23
1982 12.88
1983 8.37
(Jan.-Sept.)
Source : Apparels Export Promotion

Council, New Delhi. =

Financial Assistance to Recipients of Ashok
Chakra, Paramvir Chakra, etc,

685. SHRI RAM SINGH SHAKYA :
Will the Minister of DEFENCE be pleased

to state :

(a) whether during pre-independence
the recipients of Victoria Cross and other
medals for bravery were given financial
assistance by Government for arranging
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accommodation and livelihood and they were
not re-employed on petty jobs after their
retirement from service ;

(b) if so, the reasons for which the
recipients of Ashok Chakra, Param Vir
Chakra, Mahavir Chakra etc. are not provi-
ded any such facility by Government now ;
and

(c) whether some employees who are
recipients of Ashoka, Chakra are still work-
ing in class 1V posts in the Military Estate
Office, Delhi and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (a) The recipients of Victoria
Cross and other pre-independence gallantry
awards, except officers, were given monthly
monetary allowances. The allowances are
still being paid to the recipients after inde-
pendence, including officers, at revised en-
hanced rates.

It has not been possible to locate any
records to indicate whether or not there were
specific -instructions not to employ such
winners on petty jobs after retirement from
service in the pre-independence era,

(b) The recipients of post-independence
gallantry awards of both Ashoka Chakra
series and Vir Chakra series are given
monthly monetary allowances, by the Central
Government, In addition to the monthly
monetary allowances, various State Gevern-
ments/Union Territory Administrations also
give lump sum cash awards and/or agricul-
tural lands wherever possible, to honour the
recipients from their respective States.

(c) One recipient of Ashoka Chakra is
presently employed as a Chairman’ Group
‘D’ in the office of Military Estate Officer,
Delhi Cantt He is not educationally qualified
for appointment to any other higher post,

Bonus and DA to Employees of ITDC Hotels

686. SHRI G.Y. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whether his Ministry has started
to benefit the employees of ITDC, Hotels,
particularly Kanishka, Yatri Niwas and others
by giving them bonus and other facilities ;

(b) if so, the details alongwith the
criteria adopted in this regard, keeping in view
the pay scale/category etc ; -

(c) whether the employees of the ITDC
hotels are also entitled to draw the dearness
allowances which are being announced by the
Central Government from time to time ; and

(d) if so, the details regarding the
dearness allowances given to these employees
during the last two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Bonus to ITDC emplo-
yees is payable under the payment of Bonus
Act. Newly started Hotel Kanishka and Ashok
Yatri Niwas are not eligible for bonus for the
year 1982-83. Facilities available to the Hotel
employees including those of Hotel Kanishka
and Ashok Yatri Niwas are uniform, such as
medical benefits, leave travel concession, leave
encashment, etc.

(c) and (d) The employees are governed
by the Industrial D.A. formula and not the
D.A, formula applicable to Central Govt,
employees. During the years 1981-82 and
1982-83 the employees were given DA as
under :(—
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Date Fixed DA Variable DA TOTAL
Rs, Rs. Rs.
1.4.1981 63,00 114 40 177.40
1,7.1981 63.00 124.80 187.80
1.10.1981 63.00 146 90 209.90
1.1.1982 63.00 171.60 234.60
1.4.1982 63.00 183.30 246.30
1.7,1982 63.00 179.40 242.40
1.10,1982 63.00 187.20 250,20
+ 11,1983 63.00 214.50 271.50
141983 63.00 227.50 290,50
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Additional Counters to Deposit Coin Collection
in RBI's Office Bombay

687, SHRI ASHFAQ HUSAIN : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that public
utility services in Bombay like the Post and
Telegraphs, Railways which had asked for
additional counters to deposit their coin
collection, have not been using the 25 coun-
ters in RBI's Bombay office for more than six
months;

(b) if so, the main reasons thereof;

(c) whether it is also a fact that coins
are costlier than their face value and hence
the growth of new breed of illegal coin
collectors;

(d) whether Government have taken
up this matter with the railways and P&T
Department; and

(¢e) the other measures Government
propose to take to meet this challenge ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) Public util-
ity services in Bombay like P&T. and Railways
have not asked Reserve Bank of India to
open additional counters to deposit large
amount of coins with the Reserve Bank of
India, However receipt of small coins from
P&T., Railways and other Public utility
services has stopped for more than six
months, But whole rupee coins continue to
be received from BEST,

(c) Metal value of coins is less than
their face value at present. Therefore, there
should be no attraction for anybody to
collect coins to derive profits by utilising the'
metal content of the coins,

(d) No, Sir.

(¢) Various steps have been taken to
augment the production of coins, Working
hours in all the three Mints have been
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increased from 48 to 54 hours per week per
shift and an incentive scheme has also been
introduced in all the mints. As a result of
these measures, it is expected that production
of coins will be about 1050 million pieces
in 1983-84 as against 660 million pieces in
1982-83. Proposals for introduction of addi-
tional shifts wherever possible in the Mints
are under active consideration.

Exploitation of Civilians in GREF

688, SHRI HARISH KUMAR GANG-
WAR : Will the Minister of DEFENCE
be pleased to refer to the reply given to
Rajya Sabha Unstarred Question No. 2270
(a) on 16th August, 1983 regarding trial
of civilians of GREF under Army Act
and state :

(a) whether two types of trial under
Army Act in a homogeneous force like GREF
are causing hardships to civilians in GREF ;

(b) if no, under what statutory provi-
sion the Army personnel in GREF are
immune from being tried, under Army Act
by senior civilian officers of GREF ;

(c) under what authority the provi-
sion for such immunity has been made in
annexure of the Border Roads Regulations ;
and

(d) whether Covernment now propose
to, at least, stop such immunity to Army
personnel in GREF in the interest of State
and equality before law ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a)to (d) Itis pre-
sumed that the reference in the Question is
to Unstarred Question No. 2270 answered on
16th August 1983, in the Rajya Sabha,

2. The regular employees of GREF
are governed by Central Civil Services
(Classification, Control and Appeals) Rules,
1965, and certain provisions (relating to dis-
cipline) of the Army Act, 1950, and Army
Rule, 1954. However, as explained in reply
to Question No. 2270 in the Rajya Sabha,
guidelines have been laid down for the pur-
pose of guiding the disciplinary authority in
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exercising its discretion whether to take
action against an employee of GREF under
the CCS(CC&A) Rules, 1965, or the Army
Act, 1950, and the Army Rules, 1954, There-
fore, proceedings under these rules and Act
cannot be deemed to cause any undue hard-
ship,

3. Authorities for the exercise of disci-
plinary powers under the Army Act, 1950, in
respect of Service personnel Posted in GREF
and GREF Personnel have been indicat-
ed in separate Annexures to Border Roads
Regulations No immunity from punishment
for offences has been conferred on Army
personnel. In the circumstances, no change
in the existing arrangement is called for.

Strategy adopted by Companies to Reduce
Taxable Profits

689. SHRI R. L. BHATIA : Will the
Minister of FINANCE be pleased to state :

(a) whether he is aware that in the
latest accounting gimmick thought up by
financial wizards, some companies have start-
ed capitalising interest charges on projects in
order to articicially jack up capital costs
and claim higher depreciation and investment
allowance which in turn helps to reduce
taxable profits ;

(b) if so, the steps Government pro-~
pose to take against such strategy to reduce
tax liabilities with simultaneously making
their balance sheets more attractive ;and .

(c) whether he will name some of the
Companies which have indulged in this
capital strategy and the action which Govern-
ment propose to take against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) The question of
capitalisation of interest charges on capital
costs would depend on the facts and circums-
tances of each case. However, interest paid
before the commencement of the production
on amounts borrowed for the acquisition and
installation of plant and machinery, generally
speaking, would form part of the actual cost
and may be capitalised.
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(b) With a view to securing that
the Various deductions (including deduction
in respect of investment allowance) in respect
of tax concessions admissible under the
Income tax Act do not result in reducing the
taxable income of companies to the extent
that no tax or only a negligible tax is paid
by profit making companies, Section 80VVA
has inserted in the Income-tax Act by
the Finance Act, 1983 to the effect that
where, in the case of companies the aggregate
amount of deductions admissible under
certain specified provisions of the Income-tax
Act exceeds 70 per cent of the amount of
total income computed before making such
deductions, the amount to be deducted under
those provisions will be restricted to 70 per
cent of the total income as computed before
making such deductions.

(¢) No information is available as no
references on the point have been received
from the field formations,

Liberalised Lised Pension Rules for Central
Government Employees

690. SHRI SURAJ BHAN :
SHRI BABURAO PARANJPE :

Will the Minister of FINANCE be
pleased to state :

(a) when did the Supreme Court decide
that all retired Central Government Civil Em-
ployees and Defence Forces employees
were entitled for liberalised pension
rules ;

(b) what steps have been taken so far ;

(c) what about those who have expired
since the Supreme Court decision ; and

(d) after Government announces its
decision, within how much time the pen-
sioners arrears would be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) The judgement of
the Supreme Court was delivered on
17,/2.1982 and the Review Petition was
decided on S5th April, 1983.

NOVEMBER 18, 1983
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(b) Necessary orders in respect of Civil
employees have been issued on 22.10.1983.
Orders for Defence pensioners are likely to be
issued shortly by the Ministry of Defence.

(¢) The legal heir of a pensioner who
mav have died after 1.4.1979 is entitled to
arrears of pension with effect from 1.4.1979
till the date of death of the pensioner.

(d) While it is difficult to indicate any
time limit, it is expected that the arrears will
be paid as expeditiously as possible.

Units Functioning in SEEPZ and KFTZ.

691. SHRI BABURAO PARANIJPE :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of units presently func-
tioning in Santa Gruz Electronics Export
Processing Zone and Kandla Free Trade Zone
and how much have the units in each of these
free trade zones exported from 1978 to date ;
and

(b) the names of foreign Companies who
have set up units in these zones ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The number
of units presently functioning in SEEPZ and
KAFTZ and exports from both the Zones
from 1978-79 to 30.9.83 is given below :—

No, of units Value of exports from

functioning 1.4.78 to 30.9.83

(Rs. crores)
1. SEEPZ 48 155.36
2. KAFTZ 93 314.19

(b) The list of foreign companies who
have set up units in these zones is attached.
It includes companies which have more than
40% equity by foreign nationals and non
resident Indians in case of units in Kandla
Free Trade Zone.
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List of foreign companies who have set
up units in Kandla Free Trade zone and
Santacruz Electronics Export Processing

zone.

I, Sancrtauz Electronics Export Processing
Zone

1. Mys Clarostat Mfg. Inc., USA.
2, ,, Synergetic Resources Inc,, USA.

3. ,, International R ectifiers Corpn.,

USA.

4. ,, Computer Automation Inc.,
USA.,

,» Peerless Fabrikkerne, Denmark.

6. ,, Esquire Electronics Ltd., Hong
Kong.

7. ,, Systime Ltd.,, UK.
8. ,, [Intersil Inc.,, USA.
9. ,, Burroughs Corpn., USA.

10. ,, Npytronics Components Group
Inc, USA.

11. ,, KRL Electronics Inc., USA.
12, ,, Japan Servo Co., Ltd., Japan,

13. ,, Anamika Investment Ltd., UK.

14. ,, Micro Semi Conductor Corpn.,
USA.

15. ,, Sony Corpn., Japan.

16. ,, Sycamore Corpn,, Liberia.

17. ,, Interra Exploration Co. Inc.,
USA.

18, ,, M.G. Video Electronics, Hong
Kong.

II. Kandla Free Trade Zone (KAFTZ)
1. M/s Hanspa Knit Pvt, Ltd,

2, ,, N.R.Gohil, UK.
3. ,, Lalit Stainless Steel (I) Ltd,
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4. ,, Hazmeyer Elcon Kandla Pvt.
Ltd,

,» Hindustan Ciba Geigy Ltd,
¥ Ankt;r Gems, .

Midco Holdings.

,» Hollandia Kbnitters.

¥ SN
s

s + Collie Fabrics,
10. ,, Kandla Hand Tools.
11 5 Pharmaceuticals,

12, ,, Technecon Services Pvt. Ltd.

Hoechest

13, ,, Hindustan Lever Ltd,

Losses Suffered by Rural Branches of
Nationalised Banks.

692, SHRI N.E. HORO : Will the
Minister of FINANCE be pleased to state:

(a) whether it is afact that the rural
branches of the nationalised banks continue to
make losses, revealing the difficultiesin in
recovering their dues; and

(b) if so, what steps Government have
taken or propose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY ): (a) and (b) The
present data reporting system does not yield

,the information in the manner desired, Pre-

sently, only the recovery of direct agriculture
finance is being reported, This is reported to
be around 53% for the banking system as a
whole, To improve this position the Central
Government and the Reserve Bank of India
have taken up the matter with the State
Governments and the nationalised banks.
Periodic reviews at the State level and the
district level is being done, Many States have
enacted legislation making bank dues as public
demand, to enable the State Revenue machi-
nery to take speedy action to recover bank
dues alongwith other public demands. Steps
have been taken to educate the borrowers on
the need to repay loans on time. Wherever
deemed necessary the banks take recourse to
law courts for the recovery of their dues.
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Funds for Construction of a Luxury
Hotel by ITDC and OTDC in Puri

693. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether funds have been sanctioned
for the construction of a luxury hotel by the
ITDC in collaboration with the OTDC in the
premises of Raj Bhavan at puri ;

(b) if so, the estimated cost of the
above project ;

(c) the amount of Central assistance
provided for that project so far ; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN):(a) to (d) ITDC has decided to set up
a 3-star Hotel in collaboration with the Orissa
Tourism Development Corporation adjacent
to Raj Bhavan at Puri at an estimated cost of
Rs. 134 lakhs as under :—

NOVEMBER 18, 1983

Equity Rs. in lakhs

27.50 1TDC has so far
released Rs. 10 lakhs.

ITDC (51%)

OTDC (49%)  26.50

Total  54.00

Loan from

financial

institutions 80.00
Grand Total 134.00

Launching of New Scheme for Training
and Employment of Ex-Servicemen

694. PROF. NARAIN CHAND
PARASHAR : Will the Minister of DEFE-
NCE be pleased to state :
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(a) whether Government have launched’
any new scheme for the training and employ-
ment of Ex-servicemen in six States of the:
Union in selected districts ;

(b) if so, the details thereof and whe-
ther it would be extended to other districts of
these States and also launched in other
States ; and

(c) ifso, the likely date by which it
would be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI KP.
SINGH DEO) : (a) to (c) A Scheme know as
‘PEXSEM’ (Preparing Ex-Servicemen for Self-
Employment) has been launched on a pilot
basis, with effect from Ist April, 1983
for importing training to ex-servicemen/
retiring service personnel in different trades
to enable them to establish their own self-
employment ventures in rural areas. The
main features of the Scheme are as Under :-

(i) The Scheme has been introduced
"~ for retiring service personnel and
ex-servicemen of the rank of JCOs
and ORs for their resettlement
near their Villages.

(i) The Scheme is operative on a pilot
basis for two years i,e, 1983-84 and
1984-85 in 6 districts, one each in
Punjab, Haryana, Himachal Pra-
desh, Uttar Pradesh, Rajasthan and
Tamil Nadu, In the first year,
600 persons are to be provided
training under the scheme taking
100 from each district. The number
of beneficiaries will be increased to
900 in the second year taking 150
from each district.

(ili) The Directorate General Resettle-
ment, Zila Sainik Boards, the
District Rural Development
Agency, the lead bank of the
district and the District Industries
Centres, ITIs and other training
institutes are involved in implemen-
tation of the scheme,
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(iv) The training trades are identified
keeping in view the motive and
interest of the ex-servicemen on a
location-specific basis.

(v) The period of training has been
kept between 3 to 4 months.

(vi) The implementation of the scheme
is being supervised by the
various Sub Committees headed
by the District Magistrate at
District level, Chief Secretary at
the State level and =~ Additional
Secretary (Defence) at the Central
level.

(vii) The ex-servicemen are given stipend
of Rs. 250/-p. m. ,to meet the
boarding and lodging expenditure
during the training period and the
training is provided free of cost.

(viii) After the training the ex-servicemen
will be entitled to a maximum
subsidy of Rs. 3000/-, the actual
amount depossing upon the type of
venture to be undertaken by
the ex-servicemen, the economic
viability of the product and the
extent of loan required by the
individual, to meet margin money
to be put in by the ex-servicemen
for starting self employment
ventures.

(ix) The co-operatives of ex-servicemen
having a minimum number of 10
persons will be entitled to a subsidy
of 50% of the cost of the project
subject to a maximum of Rs,
3000/- per individual member of
the cooperative.

(x) The ex-servicemen who wish to
start self-employment ventures after
the training under the scheme shall
also be eligible for the interest
subsidy on the bank loans under
the existing rules of the Kendriya
‘Sainik Board.

Detection of cases regarding transfer of
Black Money through Demand Drafts

695, SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to state :

(a) whether there have been cases of
racket unearthed by the Income Tax authorit-
ies involving transfers of black money through
bank demand drafts, etc. during 1982-83 ;

(b) if so, the details regarding such
cases which were detected ; and

(c) the action taken against the banks
officials, if found connected, and preventive
measures taken in such matters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to (c) Information was
received that some shroffs at Bombay under
the cover of discounting bank drafts were
indulging in helping transfer of unaccounted
sale proceeds of goods. In pursuance of this
information, searches were conducted on
13.9.1982, 21.3. 1983 and 25.7.1983 resulting in
seizure of cash/drafts of Rs. 27.02 lakhs, Rs.
21.4 lakhs and Rs. 32.05 lakhs respectively.
The issues involved have been examined in
consulation with the concerned Commission-
ers of Income-tax and guidelines for expedi-
tious disposal of cases have been issued for
taking appropriate action.

Promotional test for Officer JM-I in
State Bank of Bikaner and Jaipur

696. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Management of State
Bank of Bikaner and Jaipur permitted only
two out of twenty-one in the year of 1979,
one out of forty in the year of 1980 and
seventy out of one hundred-forty in the year
of 1982/SC/ST persons for promotional
written test for officer JM-I under group of
A

(b) whether the backlog in the above
cadre has considerably increased in the ~past

* years due to not drawing the separate SC/ST

eligibility list for written test as per total
reserved vacancies including the backlog,
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separate qualifying SC/ST merit list of
written test and interview in term of
minimum passing marks and relaxation to
SC/ST under promotional group ‘A’, ‘B’ and
ID’;

(c) if so, what action has since been
taken by Government ; and )

(d) if not, what are Government
guidelines in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) The State
Bank of Bikaner and Jaipur has reported that
after preparing separate lists for SC/ST candi-
dates and combining them in order of senior-
ity, in all 3 eligible SC/ST candidates in 1979
and 1980 and 70 candidates in 1982 were
called for the written test for promotion of
clerks as Officers (JMG-I) under Group *A’,

As reported by the Bank, the backlog
of unfilled reserved vacancies has been due
to non-availability of successful SC/ST
candidates even after giving them relaxations.
However, the unfilled reserved vacancies are
carried forward to the next year (s). The
bank has also reported that separate merit
lists are prepared for SC/ST candidates.

The bank has been advised regarding
the Government policy on reservation for
SC/ST in promotion and carry forward of
backlong. The bank has reported that in
1983, all “eligible SC/ST candidates, who
were within the Zone of consideration, have
been called for the test.

The bank has also reported that the
SC/ST Employees’ Association has filed a
writ petition in the Rajasthan High Court in
this matter which is still pending and the
matter is Sub-Judice,

Sale of Imported Newsprint by STC.

697. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of COMMERCE be pleased
to state :

(a) whether international price of news-
_print has been decreasing during the last two
years ;
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(b) at what rate State Trading Corpo-
ration has been selling the imported news-
print in India ;

(c) whether it is a fact that State Trad-
ing Corporation has not reduced the sale
price in conformity with the decreasing
international price ; and

(d) the pricing formula adopted by
the State Trading Corporation in respect of
purchase and sales of imported newsprint ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The imported newsprint is sold on
high seas as well as from buffer stocks The
prices are fixed on quarterly basis. The prices
for the last three quarters are as follows :-

HSS BS
Apr.-June 83 5900 5950
Jul.-Sept, 83 5690 5740
Oct.-Dec. 83 5350 5400

(¢) No, Sir.

(d) STC sells newsprint at cost price
of the imported newsprint plus expenses at
actuals with a service charge of 1%.

Setting up of a Stock Exchange in Jaipur

698, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of FINANCE
be pleased to state :

(a) whether a team from his Ministry
held discussions with the representatives of
Commerce and Trade for setting up of a
Stock Exchange in Jaipur soon ;

(b) if so, the details thereof ; and

(¢) by what time Government would
take a decision in this regard ?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b) A team
_of officers of the Ministry held discussions with
the representatives of the Rajasthan Chamber
of Commerce and Industry, Jaipur Share
Market Association, Share Brokers Associa-
tion, (Jaipur), Industriecs Department of the
State Government of Rajasthan, Rajasthan
State Industrial Development and Investment
Corporation (RIICO) and the prospective
members of the proposed Stock Exchange on
the 22nd October, 1983 regarding various
aspects of the establishment of the proposed
Stock Exchange at Jaipur. The team made an
assessment of the prospects of the proposed
Stock exchange,

(c) Government would take an early
decision in regard to the establishment of q
Stock Exchange on receipt of formal applica-
tion for recognition of the proposed Stock
Exchange under Section 3 of the Securities
Contracts (Regulation) Act, 1956 from the
Rajasthan Chamber of Commerce and
Industry.

Deficit Financing by the Centre and States

699, SHRI A K. ROY : Will the
Minister of FINANCE be pleased to state :

(a) total deficit financing by the Centre
and States in the last five years with year-
wise and State-wise break-up in detail ;

(b) the ways the deficit financing of
the States has been tackled so far ;

(c) whether the new financial discipline
has been enforced, if so, facts in detail ; and

KARTIKA 27, 1905 (SAKA)

Written Answers 66

(d) if not, the reasons therefore ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Statements
I and II giving the deficit financing by the
Centre and States in the last five years with
State-wise and year-wise break-up are laid on
the table of the House.

(b) The cumulative deficit 'amounting
to Rs. 1743.46 crores at the end of 1981-82
was cleared by the Centre by providing
medium-term loans to the State Govern-
ments. The problem of deficit generated
during 1982-83 is under the active considera-
tion of the State Governments and the
Centre.

(c¢) and (d) The overdraft
Scheme in force is as under :

Regulation

(i) If a State Government is indebted
to the Reserve Bank of India for over 45
days, even within the limits of the ways and
Means advance, the position will be discussed
with the State Government, initially at the
official level to rectify the imbalance and, if
necessary, at the level of the Chief Minister
to devise such currective measures as may
be called for ; and (ii) As soon as any State
Government has availed itself of 75% of the
authorised ways and means limit, the Reserve
Bank of India will caution the State Govern-
ment and, if despite such caution, the State
Government’s account is overdrawn for more
than 7 working days the Reserve Bank will
suspend payments of the State Government
which will not be resumed until after the
overdraft has been cleared,

Statement —1I

Deficit financing by the States during 1978-79, 1979-80, 1980-81, 1981-82 and 1982-83

(Rs. Crores)

States 1978-79 1979-80 1980-81 1981-82 1982-83
Account Account Account Account Account

1. 2 3. 4. 5. 6-

1. Andhra Pradesh +3.08 —19.54 —21.46 '—-40.84 +9.19

-
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1 2 3 4 5 6
2, Assam +20.43 —51.52 —58.29 —82.38 —30.87
3. Bihar +107.56 498,73 —93.11 —231 .31 —235.36
4. Gujarat +31.03 +4.91 —83.88 —36.01 +42.15
5. Haryana —3.98 -7.33 —34.06 —30.78 —66.87
6. Himachal Pradesh +4.96 . —2.90 — 352 -37.11 —11.36
7. Jammu & Kashmir +7.39 +6.93 — 5.70 — 1.00 — 1.45%
8. Karnataka +7.66 —28.58 —40.35 +39.74 —46.91
9. Kerala +64.29 +15.70 —73.14 —86.01 —1.48
10. Madhya Pradesh +81.36 —41,03 —96.66 —32.95 —64.45
11. Maharashtra —32.05 +13.05 —54.55 —51.64 +423.58
12. Manipur —4.14 —4.47 —11.43 —46.80 —17.58
13. Meghalaya +5.32 +2.36 — 9.51 —16.29 — 4.55
14. Nagaland +4.86 —4.87 + 6.17 —19.32 —18.94
15. Orissa +14.16 +1.91 — 7.90 —19.62 —55.96
16. Punjab © 410343 —62.60 —54.48 —15.34 +25.60
17. Rajasthan +-20.51 —39.72 —121.17 —128.19 —26.07
18. Sikkim —0.49 =211 — 2.28% — 6.92 — 0.31*
19. Tamil Nadu —2.91 +1.50 + 488 +17.53 —40.50
20. Tripura +1.44 —472 — 6.80 —19.26 — 5.13
21. Uttar Pradesh +323.34 —14.15 —67.29 —67.57 —86.00
2.2, West Bengal +124.69 —84.50 —55.92 —223.05 —82.51
Total all States +881.94 —222.95 —890.45 —1135.12 —695.78
*Revised Estimates
Statement-1I 1979-80 2427
Budgetary deficit of Centre during 1978-79, s 2576
1979-80, 1980-81, 1981-82 and 1982-83 1981-82 1392
1982-83 3380%

(Rs. Crores)

Year Amount

1978-79 1509

*Includes Rs. 1743 crores of loans to
State Governments to clear their defi-

cits as on 31st March, 1982.
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Collection of Tax Revenues by States THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : A  statement

700, SHRI E. BALANANDAN : Will showing the tax revenues collected by the

the Minister of FINANCE be pleased to state ~ States from their own sources in 1980-81,
what was the collection of tax revenue by the 1981-82 and 1982-83 is laid on the Table of

States from their own sources in 1980-81, the House,
1981-82, and 1982-83, year-wise and State-wise?
Statement
Rs. Crores
STATES
1980-81 1981-82 1982-83
Account R.E. B.E,
1. Andhra Pradesh 582.08 717.96 802.28
2. Assam 65.78 90.27 100,87 l
3. Bihar 276.54 . 344.77 388.07
4. Gujarat 531.02 621.13 732.70
5. Haryana 23391 302.77 349 14
6. Himachal Pradesh 33.93 40.11 47.42
7. Jammu & Kashmir 37.80 41.78 45.38
8. Karnataka 474.68 59598 644.16
9, Kerala 336.54 369.54 441.59
10. Madhya Pradesh 385.88 436.80 489.59
11. Maharashtra ' 1130.34 1362.72 1603.72
12.  Manipur 2.55 4.67 5.73
13. Meghalaya 4.87 5.63 6,05
14. Nagaland 433 4.76 5.11
15. Orissa 132.08 ' 161.08 186.68
16. Punjab 348.84 433.17 495.17
17. Rajasthan 230.23 297.51 352.22
18. Sikkim 2.60 2.92 3.08
19, Tamil Nadu 639.11 846.31 975,32
20. Tripura - 3.80 . 4.33 4,73
21, Uttar Pradesh 645.19 756.03 789,90
22, West Bengal 514.08 629.40 682 36

TOTAL ALL STATES: 6616.18 8069.64 9151.27
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Nen-IMF Loans Taken From Private
Sources ’

702. SHRI R.N. RAKESH: Will the
Minister of FINANCE be pleased to state :

(a) whether attention of Government
has been drawn to the analysis of pro-
blems to be faced due to heavy borrowing
from, IMF and other sources as published in
the “Times of India” of 25 October, 1983 ;
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(b) if so, Government's reaction there-
to ; and

(¢) whether Government have full
details of non-IMF loans taken from private
sources with details of terms of borrowing,
including interest rates, etc. ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) and (b) Yes,
Sir, Repayment of debt is made mainly from
country’s export and invisible earnings. The
overall external debt position is well within
manageable limits. The level of country’s
external indebtedness and the likely burden
of debt servicing are being constantly kept in
view to ensure that they remain within pru-
dent limits.

(¢) Yes, Sir.
Export of Snakes and Snake—Skins,

703. SHR1 R.P. GAEKWAD : Will the
Minister of COMMERCE be pleased to
state :

(a) whether snakes and snake-skins are
permitted to be exported for sale in the inter-
national market ;

(b) whether it is a fact that large scale
snake-skins are being smuggled out of the
country while rare kinds of snakes are getting
extinct in our country ; and

(¢) if so, the steps taken to remedy the
situation ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P,A.
SANGMA) : (a) No, Sir. Export of snakes.
and snake-skins are banned.

(b) and (c¢) Some instances of attemp-

. ted smuggling of snake-skins have come to

notice. The Wildlife organisation in the
States/Union Territories have been advised
to exercise greater vigilance and to strictly
enforce the provision of the Wild Life (Pro-
tection) Act, 1972 in order to effectively con-
trol such illegal export of snake-skins.Several
species of snakes are also being included under
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Appendix [IIl of the Convention of

» International Trade in Endangered Species of
Wild Flora and Fauna (CITES), under which

. a procedure of certification would have to be
adopted before any consignment is taken out
of the country. In case of illegal consign-
ments, the same would be detained at the
port of entry of any member country to the
Convention.

Involvement of Indian Commercial Banks
in Funding of Projects Undertaken by Indian
Contractors in Foreign Countries

» 704. SHRI ARUN KUMAR NEHRU :
. Will the Minister of FINANCE be pleased to
- state :

(a) whether itis a fact that Indian
Commercial Banks are involved in funding
of projects undertaken by Indian contractors
in foreign countries ; and

(b) if so, the total amount advanced
by each Bank, respectively and the names of
the projects being funded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, a few Indian
Commercial banks have lent monies to Indian
companies engaged in construction projects

abroad.
r

L]

(b) These details are not readily
available. They will be collected and laid
on the Table of the House.

Introduction of Vayudoot Service in
Orissa

705. SHRI GIRIDHAR GOMANGO:
Will the’Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

L)
(a) whether it is a fact that Government

of Orissa had suggested to his Ministry for
dntroduction of Vayudoot service in Orissa ;

(b) if so, what are the suggestions and
whether the proposal has been examined by his
Ministry ;
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(c) the outcome of the discussions bet-
ween the State Government and his Ministry
on this proposal ;

(d) when the Vayudoot service is going
to be introduced by his Ministry from Bhu-
baneswar to Jeypore (Koraput) and other
places ; and

(e) whether the proposal is under active
consideration of his Ministry ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Yes, Sir. The follow-
ing suggestions were made by the Govern-
ment of Orissa :

(i) Introduction of Vayudoot services
connecting Bhubaneshwar with Rourkela
Jeypore and JSharsaguda.

(ii) Re-routing of the Calcutta-Rourkela,
Vayudoot service on the Calcutta-Rourkela-
Bhubaneshwar route.

These suggestions were examined in the
Ministry and were not found feasible.

The State Government had, however,
been informed that these stations would be
considered for the provision of Vayudoot
services in the future expansion plans, subject
to the traffic demand justifying such services.

(d) and (e) At present there is no
proposal under active consideration of the
Ministry for introducing a service from Bhu-
baneshwar to Jeypore.

Provision for Better Condition Defence
Disposal Vehicles to M.Ps. in Avadi

706. SHRI C. PALANIAPPAN : Will
the Minister of DEFENCE be pleased to

state :

(a) whether he is aware that the Defe-
nce disposal vehicles meant for M.Ps., are in
exhumated condition expecially in Avadi and
are even unfit to be a scrap ;
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; (b) the action proposed to be taken to
provide a better-conditioned vehicles from
Defence disposal to M.Ps, for their personal
use ; and

(c) - the particulars, numbers of vehicles
available from Defence disposal to M.Ps.
from various defence establishments ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) Only those vehicles
which have been discarded out of service after
extensive use and are beyond economical
repairs could be made available to the public
including Members of Parliament, on <as is
where is” basis.

(b) Vehicles are discarded in accordance
with the discard policy of the Government
which is designed to sezure maximum service
from each vehicle being before discarded.
In order to make available to the Members of
Parliament vehicles in better condition, it
will be necessary to discard vehicles earlier
than they are due. Such a step would not
be in the interest of the services. Efforts are,
however being made to provide better vehicles
to the Members of Parliament out of the avail-
able lots within these parameters,

(¢) There is no fixed quota for allot-
ment of vehicles to the Members of Parlia-
ment., The availability of vehicles depends
apon their arisings, from time to time,
with various depots units, All arisings of
Ambassador cars are first offered to MPs
and those rejected twice will be auctioned.

News-Item Captioned “Defence Ranks
Being Restructured”

707. SHRI DIGAMBER SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Indian Defence services
are considering some far reaching changes in
their rank structure as reported in the ‘Indian
Express’, New Delhi of 28 October, 1983.

(b) if so, whether its modalities have
been worked out and considered by Govern-
ment ;
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(c) whether he is aware of the great
frustration prevailing in the middle rank of
Army Officer such as Major as they have to
stagnate for promotion as Lt. Cols, for a
number of years and then face early retire-
ment ; and

(d) if so, whether he will take note of
this and see that the length of service or pro-
motion above Major to Lt Col. and Colonel
is suitably reduced so that their is parity in
promotion of Defence Services with other All
India Services, where the Officers have not
to face any hazards during their service
career ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (d) Govern-
ment have seen the news item on restructu-
ring of ranks in the Services which appeared
in the Indian Express issue dated 28th
October, 1983.

A Cadre review for the Defence Services
was implemented by, Government during the
period 1980-81 to 1982-83. Considerable
satisfaction has accrued to the Armed Forces
cadre from it. The Services Headquarters
have now submitted proposals for a
second cadre review for further improving the
career prospects of personnel of the Defence ’
Services, These are under consideration of
Government. All aspects of the matter,
including stagnation if any of the ranks will
be considered before final in any decision is
taken by Government.

Benefits to Gramin Bank Employees

708, SHRI HANNAN MOLIAH :
Will the Minister of - FINANCE be pleased
to state :

(a) whether Central Government are

committed to allow State Government bene-.
fits to Gramin Bank Employees ; and

(b) if so, reasons why benefits like
cash allowance, house building loan, LTC
etc. are not being allowed to them particular-

ly when there is uniform provision for leave
and medical benefit ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) No, Sir,
However, in pursuance of the Second Pro-
viso to Section 17(1) of the Regional Rural
Banks Act, the Government have indicated
the pay scales and attendant allowances of

. specific posts in the respective State Govern-

' WAR : Will the Minister

ments which would be admissible to the
different cadres of employees of the Regional
Rural Banks located in those States, As
regards other benefits whenever recommenda-
tions for extension of specific benefits are
received from the State-level Coordination
Committees of Regional Rural Banks in
different States, these are considered on
merits and keeping in view the overall objec-
tive of enabling these banks to function as
low cost institution to assist weaker sections
of the Rural community. Some benefits like
festival advance and coaveyance loan facility
as per State Government rules have already
been allowed to Regional Rural Banks
employees. Besides, benefit of LTC facility
has also been permitted as per State Govern-
ment rules wherever specific references had
been received from State-level Coordination
Commi ttees.

Finding of Enquiry held by Reserve Bank
of India in respect of investments made
by Companies of Swraj Paul

709. SHRI RAM PRASAD AHIR-
of FINANCE

be pleased to state :

(a) whether it is a fact that the Reserve
Bank of India held a detailed enquiry into
the status of 13 overseas companies of Shri
Swraj Paul to determine whether the shares
they have purchased in Indian Companies
under the non-residents investment scheme,
are valid ;

(b) if so, the findings of the enquiry
held by the Reserve Bank of India in respect
of investments made by 13 companies of

+Shri Swraj Paul ;

(c) the contraventions and the action
‘Government propose to take in this regard ;
and
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(d) whether he will lay the report of
the Reserve Bank of India and the opinion
of the Ministry of Law in this regard on the
Table of the House ?

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERIEE) : (a) to
(d) No detailed enquiry has been held by
the Reserve Bank of India into the status of
the 13 overseas companies of Shri Swraj
Paul. The question of the eligibility of these
companies to purchase shares under the port-
folio investment scheme was under considera-
tion and they have been held eligible.

Improvement in public Sector Undertakings

710. SHRI CHANDRABHAN ATH-
ARE PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that the Public
Sector undertakings cumulatively have started
showing good results ;

(b) if so, the number of units which
have started showing profits and those which
are yet to break even ; and

(c) whether with this improvement in
the Public Sector, there has been a recipro-
cal increase in the production in the private
sector also leading to a total increase in the
industrial output of our country during 1982
and 1983 so far ?

THE MINISTER OF STATE IN THE,
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) As per the quick
assessment made based on provisional figures
for 1982-83, the public sector enterprises as
a whole have shown good results,

(b) Of the 185 units whose provisional
working results for 1982-83 were available,
102 have made profits and 83 have made
losses.

(c) There has been an increase in the
total industrial production in the country in
1982-83 over that in 1981-82.
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Payment of pension to Defence Services
Pensioners through Nationalised Banks

711,  SHRI1 F H, MOHSIN : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 2097 on 4th March, 1983 regarding pay-
ment of pension to Defence Services pen-
sioners through nationalised banks and
state :

(a) whether any decision has since
been taken to pay the pension through the
nationalised banks to the retired Defence
Services personnel holding Hony. Com-
missions ;

(b) if so, the broad outlines thereof
and whether a copy of the instructions issued
to the authorities concerned in this behalf
will be laid on the Table of the House ; and

(c) if not, at what stage the matter
stands at present and how long more will it
take to sort out this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) and (b) Yes, Sir.
Government have since decided that the work
of disbursement of defence pensions in the
States of Punjab, Haryana, Himachal Pra-
desh, J & K and the Union Territories of
Chandigarh and Delhi, be taken over from
the Post Offices by the Pension Pay Masters
to be established by the Controller of Defence
Accounts (Pensions) in a phased manner start-
ing from 1.1.84. As a result the concerned
pensioners will have the option to draw their
pension through the authorised nationalised
banks, as well.

The process of take over is likely to be
completed in a year’s time A copy of the
instructions issued in this regard by the Post
& Telegraph Department is laid on the Table

of the House. [Placed in library, See No.
L.T, 7055/83.]

(¢) Does not arise.

Limit of Advancing Credits by Regional
Rural Banks

!
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712.  SHRI BHOGENDRA JHA :
Will the Miaister of FINANCE be pleased to
state :

(a) whether Regional Rural Banks can
advance credits upto the limit of fifty thous-
ands rupees for self employed productive
endeavours by educated and other unemploy-
ed youth ;

(b) if so, details and terms and condi-
tions there about ;

(c) whether any approach has been
made for turning Madhubani and Mithila
Regional Rural Banks in Bihar as Pilot
Regional Rural Banks concentrating mainly
on self-employed productive endeavours to
act as pace setters for increasing production
of goods and commodities in backward
areas ; and

‘.

(d) if so, steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) There
is no ceiling on the amount of loan that can
be advanced by the Regional Rural Banks
for productive ventures of eligible borrowers.

(¢) and (d) Yes, Sir. The Hon'ble
Member himself had made such a suggestion. *
The lending operations of all the Regional
Rural Banks are primarily directed towards
supporting productive endeavours of borrow-
ers belonging to the weaker, sections of the
community in all sectors of the rural econo-
my. All Regional Rural Banks are expected
to endeavour for promoting self-employment
ventures and in specific areas they could
devote greater effort to specific area of activ-
ity. It is not, however, considered adviseable
to restrict their lending operations to any
particular sector of the rural economy in
any area, as it would deprive the people
undertaking economic activities in other
sectors in that area of credit support from
the Regional Rural Banks.

Civilian Employees of Border Road
Development Organisation



81 Written Answers

713. SHRI M M. LAWRENCE :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of DEFENCE be
pleased to refer to the replies given to Un-
starred ‘Questions No. 1100 on 18 August
1980, No. 6002 on 1 April, 1981 and
No. 938 on 25 February 1983 regarding
civilian employees of Border Road Develop-
ment Organisation and G.R E.F. and state :

(a) whether Government have made
a note of the suggestion made by the Hon’
ble Suprement Court in a judgement dated,
6 May, 1983 in a writ filed by the GREF
employees regarding removing the disparity
i.e. extending the facilities like salary, allow-
ances and ration available to Army personnel
in GREF to civilians of GREF, while declar-
ing members of GREF to be the members
of Armed Forces under Art, 33 of the
Constitution ;

(b) ifso, whether Government have
accepted the suggestion to remove the dis-
p rity and from which date the disparity
will be removed ; and

() what is Government’s
stand on the status of GREF ?

present

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Yes, Sir, Pro-
posals for improving the service conditions
of the GREF are under examination.

(c) No change in the Government’s
stand on the status of GREF is called for
on account of the judgement of the Supreme
Court delivered on 6th May, 1983.

World Bank loan for the expansion of
Mining operations in Jharia Coalfield, Bihar

714. SHRI CHITTA BASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether the World Bank has sanc-
tioned a big loan for the expansion of the
mining operations in Jharia Coal Field in
Bihar ; and
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(b) if so, details of the scheme and
the conditions of the loan ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) No, Sir.

(b) Does not arise :

Transfer of shares of DCM and Escorts
purchased by Swraj Paul

715. SHRI RAM VILAS PASWAN :
SHRI M. RAMGOPAL
REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of FINANCE be
pleased to state :

(a) whether any decision in regard to
the transfer of shares of DCM and Escorts
Limited in the names of companies belonging
to Swraj Paul has been taken ; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
Action in respect of transfer of shares of
companies vests in the Board of Directors
of the companies.

Rejection of Government’s offer Regarding
D.A. to Public Sector Employees

716. SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is.a fact that Central
Trade Unions who represented to Govern-
ment for the enhancement of dearness allow=-
ance for Public Sector employees, have reject-
ed the Government offer of raising DA from
Rs. 1.30 to Rs. 1 35 neutralisation per point
in the consumer price index ; and

(b) if so, their precise demands and
Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE  (SHRI
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PATTABHI RAMA RAO) : (a) and (b) The
Tripartite Committee for considering revision
in the DA formula for Central Public Sector
employees is continuing its deliberations.
It would not be in public interest to give
details of discussions at this stage,
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Increase in off-take of Iron-Ore in Orissa
to give Jobs to Miners

718. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that Orissa
State has urged the Centre to help the
State to save the job of hundreds of miners
by increasing the off-take of iron-ore from
the State ;

(b) whether it is also a fact that the
reduced off-take of iron-ore by the Minerals
and Metals Trading Corporation and a sharp
decline in the procurement by steel mills
and the Pradip Port’s inability to handle
bulk carriers had compounded the problems ;
and

(c) inview of the above, the steps
being taken by Government to solve the
problem and save the jobs of these poor
miners ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) Yes, Sir, However despite reluc-
tance of major buyers to lift iron-ore from
Paradeep port and huge inventories of iron
ore with MMTC, MMTC is presently continu-
ing procurement of iron-ore from this sector
for some more time.

(¢) The following major steps have
been taken by the Government :-

(i) MMTC have been asked to explore
new markets for export of iron ore to coun-
tries willing to nominate smaller vessels for
Paradeep port. MMTC has been able to per-
suade S. Korea, German Democratic
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Republic & Romania to lift about 7 lakh
tonnes of iron ore from Paradip Port during
the currentyear. Japanese Steel Mills have al-
ready lifted a quantity of 1.7 lakh tonnes iron
ore from Paradip Port. As against originally
anticipated export of about 7 lakh tonnes
of iron ore through Paradeep, MMTC expects
to achieve exports of about 9 lakh tonnes
from the port during 1983-84,

(i) MMTC has agreed to compensate
buyers for higher incidence of freight involv-
ed in lifting ore from Paradip by giving dis-
counts in prices.

(iiiy The possibility and economic
viability of two port loading, i.e. initial load-
ing at Paradip and uptopping at Madras
port, is being examined by MMTC.

(iv) Iron ore handling facilities at
Paradip Port have been substantially improv-
ed recently, at considerable cost.

(v) Night navigation has been intro-
duced to handle vessels during night time.

(vi) Government of Orissa in consulta-
tion with the Ministry of Shipping & Trans-
port are examining the possibility of locating
a transshipper cum dredger at Paradip Port
to augment the loading capacity of the port
and to find continuing solution to the pro-
blem of siltation.

(vii) The possibilities and prospects of
increased utilisation of iron ore from this
sector for domestic steel plants is being
examined by the Department of Steel.
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g9 5T g7 & 9F€ AU A4 feam ey
goqi ®1 zwfA arear faawo-ox @@
g wgh aF wrdr AR FoqERd T
daq 8, ¥a wrw oA ¥ oF sfaFrd
gra few wu wsggq & qar w«r § &
gaafy, fasren & wredta gar & sfasi-
w@: 100 To T&T F AT AvE A1 FA
¥ qgT § WA gU, 9g SEF! BIrE q4qr
qfeqra # feat fagelt 1 gra 7Y qrar
w1 Fe Amal ¥ fadrw gfww d
srqrfaay & faegar A fFar g

(@) fasirer swrew &, dwr 0T
¥ A1 A F 0F AfaF FY G
FE AR AWA FT FT W@ & Gq9
# 1 agAw a8 fFar

() 3w (&) #rgfee & @3 gu,
¥ W A g o AT A
FENFIT FLA FT T AL I5aT |
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(7) 7 misifeam sqar &, F+2 F¥
FIFT AT FE  AAT gSfagt  qar
usgt &1 FEifeam aew gag) &
Feara w49 sAfeal 9T 9 faquHy
@A ¥ gaw A ox Jdr fve § oy
3% 87% g ¥ faq Fgr mar ¢ | geaw
Fqy sgrafral 9T FE fqarr @y &
fau faain & iz senzT goF awgat
¥ A 3ay fEaraar @

fasira afga seadr gat &« & strait
e & afvqaq ¥ w99 # 98 wA@y A
FEM STA A FT WA FT AT FA
T Iaat frard 3 & faq war &)

faazar
Iy TFE TX ATA e fo
F1 AqTAT 7T sgfaq
f&o ATo
1981 4.130 (disir) 14
1982 4.000 (srrH) 3
228.040 (dTisir) 11
4.150 (fgrem) 4*
1983 28.500 (Tiwir) 5
(30-9-83) 0.250 (fgzraa) 3

as

* gt wrwel A (N T4 HE)
qwsl W% fgdga &1 d@fzw &a gt
FATAT TIT & |

&I FE ATEIfeE A &l
e |
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Reduction of Excise Duty on Consumer
Goods

721. NAWAL KISHORE SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government had announced
a reduction in the excise duty on various
consumer items;

(b) if so, the details thereof and the
price reduction expected by Government as
a result of the excise duty cut;

(c) whether the benefit of the price
reduction has since been passed on to the
consumers by the manufacturers; and

(d) if not, the steps taken by Govern-
ment against those manufacturers who have
not passed on the said benefit to consumers
and particularly the tyre manufacturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (d) With effect
from the 1st October, 1983, the Government
had made the following reductions in the
rates of excise duty :
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Domestic refrigerators of
capacity not exceeding
165 litres. 42 26.25

Deep freezers and refri-
gerators of capacity excee-
ding 165 litres. 84 2.5

Parts of refrigerating
and airconditioning app-

liances and machinery. 131.25 84

Description Extent of reduc-

of the goods tion total duty
(per cent ad
valorem)
From To

Motor vehicles of engine

capacity exceeding 2500

cc other than saloon

cars, dumpers and three-

axled vehicles. 15.75 7,875

Specified sizés of tyres

for buses and trucks and

vehicles or equipments

designed for use off the

road. 66 55

Storage batteries, 21 15.75

Specified domestic elect-
. rical appliances, 31.5 21

The extent of price reductions following
the above concessions (which were granted
primarily for the purpose of stimulating
production in certain areas of selected indus-
tries) was not expected to be uniform, as
prices do not depend on the level of excise
duty alone. Government had held discussions
with the manufacturers of some of these
items on the question of price reduction
following reduction of excise duty, Reports
received so far indicate that the prices of
these items have, by and large, been reduced
by the manufacturers,

Export of Fish from Orissa

722. SHRI RASABEHARI BEHERA :
Will the Minister of COMMERCE be pleased
to state the up-to-date figures of export of
fish from Orissa during the years 1982-83 and
1983.84 from sea fishing and sweet water
fishing ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): The exports of
marine products effected through the Para-
deep Port during 1982-83 and the first five
months of 1983-84 are given as below :-

Exports 1983 (Apr. Aug.)
Quantity 2,372 860
(Tonnes)

Value 1,790.84 470.64

(Rs. lakhs)

Export figures for sea water fish and
sweet water fish are not compiled separately,
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Theft of an Army Truck by a driver of
193 Sikh Regiment

723. SHRI AJIT BAG :
SHRI SATYASADHAN
CHAKRABORTY :
PROF. RUPCHAND PAL:

Will the Minister of DEFENCE be
pleased to state :

(a) whether attention of Government
has been drawn to the theft of an army
truck by a driver of 193 Sikh Regiment some
time back :

(b) if so, the details thereof;

(c) whether the said driver has been
apprehended; and

(d) if so, details of the action taken
against the said driver ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (d) An Army Truck
was stolen by a driver of 193 Field Regiment
at about 0330 hours on 24th October, 1983.
FIR No. 66 was lodged with Civil Line
Police Station, Amritsar, on 24th October
1983 and a Court of Inquiry was ordered.
The driver has since been apprehended by
the Military Police and brought back to the
Unit alongwith the vehicle on 30th October,
1983. Appropriate action will be taken
against those found guilty.

Joint Venture of ITDC and States for
Developing Tourist Facilities

724, SHRI MOOL CHAND DAGA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether India Tourism Development
Corporation has undertaken any joint ven-
tures with the States for developing tourist
facilities in places where there are such
potentials for development; and

(b) if so, the places which are being so
developed ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Keeping in view the
tourist potential for development, ITDC has
decided to set up hotel projects at Gauhati,
Puri, Ranchi, Itanagar Bhopal, Pondicherry
and Madras in collaboration with State
Governments/State  Tourism Development
Corporations, under its scheme of Joint
Ventures.

Resentment of Price Rise

725, SHRI H.N. BAHUGUNA : Will
the Minister of FINANCE be pleased to
state : Whether Government’s attention has
been drawn to the resentment on the price
rise (Daily Sept. 15, 1983) as demonstrated
by the Bombay housewives led by Shrimatj
Mrinal Gore?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Government are
fully aware of the adverse effect of price
rise in the economy and particularly of the
resulting hardship to people in fixed income
groups and the weaker sections of society.
That is why Government accord high priority
to the control of inflation. As a result of
measures taken by the present Government,
the annual rate of inflation in terms of WPI
has been brought down from 21 4 per cent in
1979-80 to 16,7 per cent in 1980-81 and to 2 4
per cent in 1981-82. During 1982-83 the rate
was 6,2 per cent. During 1983-84 prices have
been under pressure due to the setback to
production as a result of severe drought of
the previous year. With the abatement of
seasonal pressures and the bright prospects of
production, it is hoped that the deceleration
in price rise will become more pronounced in
the coming months. Every effort is being
made to keep prices under reasonable check
through demand and supply management,
including strengthening of the public distri-
bution system. Government, have also taken
steps to neutralise the impact of price rise
on earnings of workers, particularly low paid
employees through upward adjustments in
wages and dearness allowances.

Ex Gratia Payment To Government Employees
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726. SHRI V.S. VDAYARAGHAVAN :
Will the Minister of FINANCE to be pleased
to state :

(a) whether Government have any
proposal to pay ex gratia to the Government

-employees ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) Govern-
ment have sincg decided that the Central
Government employees not covered by the
existing PLB Schemes, may be granted 15
days emoluments as ad hoc bonus for the
year 1982-83 pending evolution of a formula
for these categories of employees as a whole
.or separate formula for each sector Necess-
ary orders have already been issued on
10.11,1983. The bonus will be admissible also
to the Central police and paramilitary person-
nel and personnel of the Armed Forces. This
ad hoc bonus will be admissible to those
employees who were in service on 31.3.83 and
had rendered at least six months continuous
-service during the year.

The employees drawing emoluments
upto and including Rs. 1600/per month will
be eligible for the said ad hoc bonus. The
maximum amount payable will be restricted
to the amount admissible for those drawing
emoluments of Rs. 750/per month. For
employees drawing monthly emoluments of
more than Rs. 750/and not exceeding Rs.
1600/ bonus will be calculated as if the
-emoluments were Rs_ 750/.

The casual labour who have worked
for at least 240 days for each year for three
years or more, will be eligible for an ad
hoc bonus. The amount will be computed
-on a notional monthly wage of Rs. 150/.

Submission of Report by Fourth Pay
Commission

727. SHRIM, RAMGOPAL REDDY :
SHRI RAM VILAS PASWAN :
SHRI NARAYAN CHOUBEY :

Will the Minister of FINANCE be
pleased to state :

KARTIKA 27, 1905 (SAKA)

Written Answers 9%

(a) whether it is a fact that Central
Government has issued directions to the
Fourth Pay Commission appointed for the
Central Government Employees to submit
its report within a time bound period;

(b) if not, the reasons thereof; and

(c) the time by which the Pay Commis-
sion is likely to submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) No, sir.

(b) and (c) The terms of reference of
the Fourth Central Pay Commission is
fairly comprehensive and wide-ranging. A
matter like determining the pay, allowances
and conditions of service of about 5 million
employees is likely to require collection of
extensive data, their analysis and coming to
careful conclusions by the Commission, which
are bound to take time, It has, therefore,
not been considered appropriate to fix any
time limit for submission of its report. *
However, the Commission will make its
recommendations as soon as practicable. The
Commission may consider, if necessary
sending reports on any of the matters as and
when the recommendations are finalised,

Self-Employment to Educated Unemployed
BALASAHEB VIKHE

PATIL :
SHRI LAKSHMAN MALLICK :

728, SHRI

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Prime
Minister recently announced a scheme to
provide gainful self-employment to 2.5 lakh
educated unemployed youth in  industry,
services and business;

(b) if so, what role the banks are
required to play in the implementation of
the scheme: and

(c) whether the details have been
worked out and if so, the particulars or the
salient features thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The Union
Ministry of Industry has launched a new
Scheme for providing self-employment to
educated unemployed youth with minimum
qualification as 10th class pass and within
the age group of 18 to 35 years Such youth
will be provided bank credit and Government
subsidy for undertaking self-employment
ventures through industry, service and busi-
ness avocations. The scheme aims to cover
2 to 2.5 lakh such persons every year. The
scheme extends to all areas of the country
except cities with more than 10 lakh popula-
tion as per 1981 census. Operational respon-
sibility of the scheme has been assigned to
District Industries Centres in collaboration
with lead banks of the respective areas. The
banking system is to provide  credit of the
order of Rs. 160 crores during 1983-84 under
the scheme. Capital subsidy of 25% is availa-
ble from the Government. The beneficiaries
of the scheme will be identified by a Task
Force at District Industries Centre level and
will be eligible for a composite loan not
exceeding Rs. 25,000 which will carry interest
at 10% per annum in backward areas and
12% per annum in other areas. The repay-
ment will be in instalments beginning aiter
an initial moratorium between 6 and 18
months. The repayment instalments would
range over 3 to 7 years depending upon the
nature and profitability of the venture.

A @ IF F  GET@E WAl

gru foafos o2f & fao o awiEa
fEm srar

729. =t =AT W mEd ;AT facw
wAT ag @R A FFA

(%) 71 ag &9 & fF W 2
F ¥ weaEe @ A fafos g3 &
fore dradr are srdET w@iv § safEd gaw
T AIFAT, 1982 AYT AL AT IS,
1983 ¥ widr 7o fower sraygal & afworray
Fr "qraory Ag #1 7% @ foray & & Wit
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qEATY. e aaﬁtufez’r,ﬁ’tm“m
T qF F1 IFT WIEAT GIY &7 GHIT FT
TUFT ATATT TTA F FT F1I § ; 30

(@) fraffea swo & swFe g
daa &1 wraor glafeaa #33 F faw ar
FIH IICT AT W@ & ; FX g 997 fFg
Fafy aF 99 @0 ?

fazy A=rwa ¥ gu AN (5 wATEA
gwrY) (%) $T (@) FWFT: T FT
o gATE, 1982 #IT A 1983 F
qAGAF & AT TG FAtET F qfy-
FIT GF F Fawd WIHT €2 §F.F7
ararst & fafogm gaq ) wid & fao
AT AW T q9as  gra a9 53
wy fasraat & &1 goiE 1982 T asdw
1983 & fe w7 fasadl F1 #q3vw Fam:
ag 1983 1T 1984 # @reft €qrAT HY
WXAT 47 | & H1q AT a1€ 9% g3 I9 a9
F fau &t @ " QU w@ F A
SEHIEAIA FT OF SArET A TN F@
g S =@ #r Jardr ¥ AFT UF A FY
gafg & fau sgar st widr ader
# qfeorat #1 sfaw w0 fed % a=,
TAH & ST T 9gW &1, a9 W@ & | gAEr
gar zafau daie &1 S @ aifs afe
ger &1 fawiwda safa & g wif
afafraa sravasar g stig ar 38 Fiagar
FH F FIAIT FAWIT 997 § qU fawaqr qr
g% fowdT 9T & afturat & st 9T
qa¥gT 1983 ¥ UF gArET AT JATT &
Y Y ST uF ad Fx7 safa & fau sraar
JuAT WTAY qher F afwmwy &1 sfaw |
w7 fad oA a5 faad fooagw 1983 &
fastraa fegr aar 97, g9 @
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wrehts @z % 3 gfaa fear §
&% ¥ fafoetT 0 Y qrqor seam wIET
gy W avel & woeaw ¥ &1 Jrav
gafan fafrars @@ &1 wwdr & fag
&% FY FEAT  WrAT I A1IIT HATH-
fra fFdr ¥ &1 garer qar & 98 gar

Acquisition of Land by Kerala Government
for Ezhimala Naval Academy

730, SHRI A.K. BALAN : Will the
Minister of DEFENCE be pleased to state :

(a) the amount of money sanctioned to
Kerala Government for acquiring the requisi-
t ed land for Ezhimala Naval Academy;

(b) the amount of money received by
State Government so far;

(c) whether Kerala Government has
started the process of land acquisition;
and

(d) if so, how many acres have been
acquired ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) It is proposed
to grant a loan of Rs. 20 crores to the
State Government.

(b) Nil.
(c) Yes Sir.

(d) The Government of India have not
taken possession of any land yet,

Excise Duty Locked up in Litigation

731. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
State :

(a) how much of excise duty payable
to Government, has been locked up in
litigation;
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(b) whether the Supreme Court has
pronounced any judgement on some of these
cases which went in favour of Government;
and

(c) if so, the steps Government have
taken to realise the duties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) Itis not practis
cable to quantity the amount of excise duty
locked up in litigation invarious Court cases
as the revenue amount in such cases which
involve judicial determination of legal issues
like these relating to valuation, classification
and interpretation of notification etc, can
in the nature of things be varying,

(b) Yes, Sir,

(c) Necessary instructions have been
issued to the field formations to get the High
Court Stay petitions vacated and finalise
pending provisional assessments in the light
of the recent Supreme Court judgement to
realise the pending arrears connected with
post manufacturing charges.

Restricting Period of Office of Directors
of Non-Nationalised Banks

732, SHRI M. ARUNACHALAM :
Will the Minister of FINANCE be pleased to
state :

(a) whether there is any proposal to
bring any law to restrict the period of office
of the Directors of the non-nationalised
banks; and

(b) if so, how many banks will be
covered by this proposed law ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. Suitable
provision in this regard has been proposed
in clause 16 of Chapter IV of the Banking
Laws (Amendment) Bill, 1983 which has
already been introduced in the Lok Sabha.
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(b) The proposed provision, if and
when enacted in the present from, will be
applicable to all banking companies,

gAET d% g § Fean &1 faeet feum
mremst ¥ s wiwefad e
FITATT T

733. ot awwA gAR : ¥ faea
At Ig FATE KT FAT FLA & ¢

(%) a1 7z @9 R f§ gargee %
g gfear #v foedt fegm  wrars #
FHwE w3w Ffuwfeal &1 sqEFr
agu aife 1 £ faar v ¢

(@) afz &, @v ofreesr & aEe
ITRT TAFAIE FE F T FIIO
wafs framgaie fodt safaq ot afeaveas
& age wqrarafa Jg fear 9 awar
;e

(1) s@R gra @ feafq w1 &%
FIA TGT TATALO HIRAT FT GE FA
& forg Far wrdaTdr Ay ar wWr 7

fasr wwxma § gq A4 (ot wAEA
gmﬂ) ¢ (%) sk (H) gATEEE %
are gfear & Ffasrd Far fafqgay v
Famwal & AL AfuFriay & wg #
% & fpdt W wratay & eqmreafa fEar
ST gFAT § | AAT@T, qF A FO AN
fadw dare fu § fomd a3 AaawmE-
1 &T 11 & gfuywifea) 1 amegar
us faly gfwves & fraT & @i
fear Strar @, ag srawra fwAr At g fE
afs uw ofewves & foam @ sogw
g7 ¥ IUdew 7 g AT afcwvesd & Wiax
JEgAT A @ Fea-afEEy
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frgfeaat #t v asdr & ) sfs fafes
93t & stfqwrd 9t 9T wEr=faar sfas
WA A9 97 &) A1 § A afy
fear oF ofcaves fade & IrdRae
fefaaat #1 ser sfus dear § e
aF FT FAd § AT Afwwrdr F = H
qar=fa & ara g # ar o sfafs
safeqat &t gfawrfat & wq § afcquea
q FIZL AFAT TIAT 1 IHT FFHIT A
gax afewvesi & afusrfeg) &t &4
T & a1 TATARIN FIA 9T gFA § |
gl Aifa & sqger & dF A g & A

F® safsaal #1, fag ad=ifa &3 afa-
FIE FATAT AT 97, feedr & gwy veql
¥ gara fwar g | ofwwes # fofamay &1
FHY qar qafeax wsar  #, swigr OF
afasifeai &1 97 & F170 F19 9T O
g7 qer &, sfawrfwat &1 fagm srae-
aFar #1 @ gq qfewves ¥ arg fag-
farat &1 € § | &% A Farar g {F sad
e qfTavedl § 7 gafax @A #
gfasfeat #1 sqmrafa fFar g

() =fF foet faaw 1 geaaa T
faar war @ zafac fadt sgramar O
F1 ] FIA FT T 7! Iav |

Special Arrangements Made for by Tourism
Department for Forthcoming Common
Wealth Heads of Government Meet

734. SHRI G.M. BANATWALLA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the details of
special arrangements made and steps taken,
if any, by the Tourism Department in view of
the forthcoming Commonwealth Heads of
Governments meet in New Delhi and approxi-
mate additional expenditure incurred for the
purpose?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : The Department of Tourism is
not incurring any additional expenditure for
the Commonwealth Heads of Government
meet in New Delhi. However, India Tourism
Development Corporation (ITDC) a public-
sector undertaking under the Department of
Tourism, will be providing the entire accom-
modation and catering services for the visiting
Heads of States and their delegations.
Accommodation is also being arranged for
the media men according to the CHOGM
Secretariat requirements. L.T.D.C. will also
provide transport facilities for the use of the
participants. For this purpose, the Corpora-
tion is undertaking some renovation work
and a sum of Rs. 142 82 lakhs has been spent
so far during the current year. In fact the
renovation was even otherwise due as the
hotel is 26 years old and has to compete with
quite a few new hotels which have come up
in Delhi.

Submission of Memoranda From Organi-
sations and Employees Unions to Fourth Pay
Commission

735. SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Fourth Pay Commission
has invited memoranda from various organi-
sations employees unions and associations ;
and

(b) if so, how many have submitted
the same names thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) Yes, Sir.

(b) 195, unions/associations, as indica-
ted in the Annexure have submitted memc-
randa to the Commission till November 14,
1983.

Statement

LIST OF UNIONS/ASSOCIATIONS
WHOSE MEMO HAVE BEEN RECEIVED
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IN THE FOURTH CENTRAL PAY COM-
MISSION SO FAR (14.11.83)

S1. No, Name of Association/Union

1.  P&T Pensioners Association, Ahmeda
bad,

2., The Tamilnad Elementary School
Teacher Federation, Madras.

3. Delhi Police Stenographers Associa-
tion, New Delhi.

4, The Pondicherry State Upper Division
Clerk Association, Pondicherry.

5. Peon Association, HQrs, CW E. (P),
Amritsar.

6. Defence Workers Union, Delhi.
7. Welfare League Association.

8. Akhil Bhartiya Group ‘D’ Karamchari
Association, U.P.

9. Drawing Staff Association, Ajmer,

10. All India D.A D, SAS Association,
Patna.

11. AllIndia Railway Commercial Clerks
Association, Ratlam, M.P.

12, Drawing Office Association, Central
Railway, Jhansi.

13. Drawing Office Staff Association,
Ajmer.

14. All India Defence Civilian Clerks
Association, New Delhi,

15. India Security Press, Staff Union,
Central Railway, Nasik,

16. All India M.E S. Draughtsman Asso-
ciation, Ambala.

17. Indian Railways Pharmacists Asso-
ciation, Gauhati,

18. All India Defence Accounts Emplo-
yees Association, Dehradun.

19. JIPMER Stenographers Association,
Pondicherry . i ;

20. Naval Armament Depot Employees
Association, Alwaye.
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22.

27,

29.

31

32.

33.

35.

37.

38.
39.

41.
42,
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Storekeeping Staff Association, Pondi-
cherry.

S.G.A. Welfare Committee.

P&T Pensioners Association, Ahmeda-
bad.

Telephone Operators  Association,

Jabalpur,

C.F.R. Employees Association, Jorhat
Unit, Jorhat.

All India Defence Accounts Emplo-
yees Association, Secunderabad.

The S.C. Uplift Union, Kanpur.

Defence R&D Precision Association,
New Delhi.

Telly Clerks & Supervisors Associa-
tion.

Members of I.P.S./I.LF.S. Association,
Bhopal.

The Central Excise Ministerial Officers
Association, Warangal.

President Bharat Pensioners Samaj,
New Delhi.

All India Drivers of Border Security
Force.

All India Retired Railwaymen Federa
tion, Bhavnagar,

Industrial Council for Drawing Office
Staff Draftsman, Palghat.

Kerala Customs and Central Excise
‘Group’ ‘D' Officers’ Association,
Cochin.

I.LR.C. D.O.S.A.N.F. Railway, Bon-
gaigaon,

N.E. Railway Electrical Staff Council.
Ministry of Law, Deptt, of Legal

Affairs Employees  Association,
Members of 1.P.S./L.F.S. Association,
M.P. Bhopal.

Technical Staff Association Simla.

Films Division Technicians Associa-
tion, Bombay.
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45.

47.

49.
50.
51,

52,

53.
54,
55.
56.
57.
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59.

61.

62.
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Indian Veterinars Association,
Gaubhati.
A IR. & Doordarshan Stenographers

Association New Delhi.

Group ‘D’ Officers Association,
Kerala Custom and Central Excise,
Calicut,

Drawing Office Staff, Western Railway
Association, Vadodra.

All India Railway Commercial Clerks
Association, Ratlam.

Association of the Class III and iV
Employees of the Directorate of
Preventive Operations Customs and
Central Excise, New Delhi.

Technical Assistants

Pondicherry.

Association,

Indian Ordnance Factories Supervi-
sors Association.

Indian Railway Steno.
Bhusaval O.H.

Association,

The Food Department Technical
Gazetted Officers Association, New
Delhi.

Khadi S Village Industries Commis-
sion Officers Association, Bombay.

Defence  Scientists Association.

Jodhpur.

Company Law Board Employees Asso-
ciation, Bombay.

Delhi Administraticn Drugs Control
Gazetted Officers Association, Delhi.

All India Civilian Draughtsman
Association (Regd.), Jallundur, Punjab.

All India Indoor Technical Staff
Council, Kharagpur.

All India Telegraphs Engineering
Employees Union-Class IIlI, Baroda.

The ' pondicherry State Attenders
Association, Karaikol,

Defence Civilian Employees, Union.
Secunderabad.

P.W.I. Welfare Association, Hoshna-
gabad (ML.P.).
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67.

70,
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79-
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Launch Staff Representative Light-
house Staff Union, Gogha.

Attached & Subordinate
Association, Jaipur.

Officers

Indian Railway Pharmaucists Asso-
ciation, N.F. Railway Zone, Assam.

The Southern Railway Staff Welfare
Concil, Madras.

The Permanent Way Inspectors
Association, Southern Railway,
Madras.

D S.A, Chapter, Defence Scientists
Association, Bangalore.

All India Retired Railwaymen P.F,
Terms Association, N. Delhi,

All India Telegraph Engineering
Employees Union-Class I1I, Baroda.

Laboratory Assistants
Panji (Goa).

Readi P Staff Association, Minto
Road, New Delhi,

Association,

Indian Telecom Factories Engineers,
Direct Recruits Group A Association,
Jabalpur.

Defence Employees Technical Per-
sonnel Association (India), Shakur-
basti.

M.E.S. Draughtsman Association,
Ambala Cantt.

Instructional Staff Organisation, Ho-
wrah.

All India Civil Draughtsman Asso-
ciation, C/o 56 A.P.O.

Customs & Central Excise Clerical
Laboratory  Attenders & Clerks
Association, Bombay.

Pondicherry Govt. Driver Association,
Pondicherry.

O.F.H.S. Association, Kanpur.

School of Foreign Language Teachers
Association, New Delhi.

Technical Staff Association, Simla.
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100,
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Income Tax “Stenographers Associa-
tion, Ahmedabad, Gujrat.

Federation of Pensioners Association,
Madras,

The Southern Railway Nurses Asso-
ciation.

A.LT.E.E.U. Class III NFTTE Radio
Branch, Vishakhapatnam.

Teaching- Staff Association S. C,
Railway, Hyderabad.

Danadakarnya Employees Associa-
tion (NG), Madhya Pradesh.

Defence Scientific Employees Associa-
tion, Ahmedabad.

Cochin Naval Base Civilian Workers
Union, Cochin.

P.A.O’s Association (Food Deptt.),
Madras,

Hygiene Institute Jr. Doctor’s Associ-
ation, Calcutta,

Jipmer Hospital National Employees
Union, Pondicherry.

The Railway Cost Accounts Chapter
(Association), Madras.

Ministry of Law (Deptt. of Legal
Affairs) Employees Association, Cal-
cutta.

Supplies & Disposals Employees

Association, Calcutta.

The Bilingual Stenographers, Ministry
of Law, & Justice Association, New
Delhi.

Indian Security Press Office Peons &
Search Peons Union, Nasik.

Mizoram  Agricultural Executive
Service Association, Mizoram Aizawal,

India Meteorological Deptt. — Non-
gazetted Staff Association, Bombay.

All Goa Daman and Diu Animal
Husbandry & Veterinary Technical
Staff Association.

Central Agmark Laboratory Unit,
Dte. of Marketing and Inspection,
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120.
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Gazetted Techrfical Officers Associa-
tion, Nagpur,

Central Working Committee Members
(Beypore Unit), Kerala Customs and
Central Excise Group ‘P’ Officers
Association, Beypore, Calicat.

P.O.L. Ex-Servicemen Welfare Asso-
ciation, Naval Base, Cochin.

A.I.P.E.U. Class 1II, Madanopalle.

South Zone All India Association of
Clerical Employees of Ordnance Fac-
tories, Tamilnadu.

Inspectors Technical  Association,

Madras.

Farakka Barrage Project Workers

Union, West Bengal.

D R.D.L. Civilian Workers & Emplo-
yees Association, Hyderabad.

Govt. Metallurgical Inspectorate Em-
ployees Union, Burnpur, Distt,,
Burdwan.

All India Ordnance Factories Staff
Association, Moreshvar, Ambarnath.
(Maharashtra )

All India Education Officers Associa-
tion, Calcutta.

Central Hindi Dte. Staff Welfare
Association, New Delhi.

Central Leposy Teaching & Research
Institue Staff, Tirumani.

Bhartiya Railway Mazdoor Sangh,
New Delhi,

Indian Railway Pharmacists Associa-
tion, NF. Railway, Gauhati.

Bureau of Public Enterprises Officers

Association, N. Delhi.

Pratiraksha Karamchari Union Ord-
nance Clothing Factory, Shahjahan-
pur.

All India Telegraphe Engg. Emplo-
yees Union, Class III,. Jhalod,

All India Ordnance Factories Phara-
cists Association, Kanpur,
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Southern Railway Mistries Associa-
tion, Madras.

All India Railway Ministeral Staff

Association, HUBLI.

Joint Committee Staff Engineers
Association, Kanpur.

All India Defence Civilian Clerks
Association, Kirkee, Poona,

Class 1II, Div. I, Service Association,
Survey of India, Lucknow.

The Live Stock Assistants Vety.

Compds. Welfare Association, New
Delhi,
Railway  Occupational Thereapists

Association Eastern Railway, Howrah

Non-Gazetted Officers Association,
Lal Bahadur Shastri National Acade-
my, Mussorie.

C.S.0. Senior Investigators Associa-
tion, New Delhi.

Cocoa, Arecanut & Spies Development
Staff Association, Calicut. (KERALA)

A.LLR.C C. Association. Hubli.

C.B.W_E, Officers Association of the
Central Board for Workers Education
Union Labour Ministry, PREIHIN-
ARY

Union Territory of Pondicherry éon-
federation of Health Employees
Association, Pondicherry,

Central Health Service Doctors
Service Association, Dhanbad,

Private Recognised School Teachers
Association, Delhi.

U.G.C. Class I Officers Association,
New Delhi.

Govt. of India Presses Typographi-
cal Association, New Delhi.

The Civil & Sessions Court Employ-
ees Association, Delhi.

Cochin Customs Preventive Service
Group ‘D’ Staff Association, Cochin.
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140,
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156,

157,

158,
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Dandakarnaya Employees Association
(N.G.), Distt, Koraput, Orissa,

All India Association of Civilian
Asstt, Security Officers, Kanpur.

Doordarshan A.I.LR. Administration
Staff Association, New Delhi,

All India Officers Association of
National Sample Survey Orgn. Farida-
bad.

Govt, of India Stationery Office
Staff Association, Calcutta.

Madhya Pradesh Pratiraksha Mazdoor
Maha Sangh, Jabalpur.

Chail Military School Staff Associa-
tion, Chail, Simla.

Ordnance Factories Health Service

Association, Jabalpur.

A.1.D. CCA Branch, Base Workshop,
Allahabad.

The Pondicherry State Technical
Teachers Association, Pondicherry.

AIC.C.LLLSF. Krishnapatnam Li-
ght House, Muthukar Post.

A.I.R. Administrative Staff Associa-
tion, Calicut.

Controller of Inspection, Heavy
Vehicle Employees Union, Avadi,
Madras.

Goa Daman and Diu Veterinary
Association, Goa.

Central Secretariat Staff Association
(C.W.C.), Hyderabad.

Scientific
Madras.

Central Govt. Employees Coordina-
tion Committee, Pithoragarh.

Workers Association,

All India Narcotics Employees Group
‘D’ Employees Association, Kota,
Rajasthan.

Customs and Central Excise Mini-
sterial Officers Union, Patna,
Bihar.
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Stenographers Association Andaman
& Nicobar Islands, Port Blair.

Launch Staff Representative Light
House Staff Union, Gogha.

Bihar Prantiya Sanskrit
Shikshak  Mahasangh,
Bhojpur.

College,
Daulatpur,

Salarjung Museum Employees Union,
Hyderabad.

Arunachal Pradesh Census Employees
Association, Shillong.

I.M.E. Employees Union, Bhandara,
Nagpur.

A LD.CS.K, Association,
bad,

Allaha-

All India Civilian Clerks Association,
Pune.

All India Defence Clerks Association,
Meerut Cantt.

Ordnance Factories Medical Assis-

tants Association, Kanpur,

A Regional Action Committee of All
the Unions/Associations of Central
Govt. Employees, Chamoli, Uttar-
kashi.

Indian Veterinary Association, Gau-
hati.

The Films Division Group C&D
Staff Association, Bombay.

Delhi Veterinary Association, Delhi.

Stenographers Group ‘D’, Ministry
of Law, Deptt. of Legal Affairs, Em-
ployees Association, Calcutta,

Armed Forces Hqrs. Gazetted Steno-
graphers Association, New Delhi.

The Naval Physical and Oceanogra-
phic Laboratory, (R&TI) Employees
Association, Cochin.

Army Headquarters Press Workers
Union, New Delhi.

The All India Central Excise &
Customs Group ‘D’ Officers Federa~
tion, New Delhi. y
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178. Central Command Military Workers

Union, Dehra Dun.

179. Stock Verifiers Association, South-
Eastern Railway, GRC.
180. R.D.SO. Class II Officers Association,

Lucknow.

181. Dressers Association, E&SE Railway,
West Bengal.

182. Southern Railway Nurses Association,
Madras.

183. South Eastern Railway Accountant
Heads Association, Calcutta.

184. Bhartiya Postal Employees Union -
Postman & Class IV, Madras.

185. All India Railway Commercial Instru-
ctors Association, Hoshangabad.

186. All India Railway Finger
Examiners Association, Bombay.

print

187. Northern Railway Vendors
Delhi

Union,

188. NUTEELS & Class IV P&T Electri-

cal Sub-Divisional Staff Union,
Bhubeneshwar.

189. Southern Railway Staff Council,
Madras.

190. All India Retired Railwaymen

Federation, Bhusaval.

191. PWI Welfare Association, Harda.

192. Bhartiya Postal Employees Union,
Sagar.

193, All India Postal Accounts Association,
Lucknow.

194, Administrative  Staff (Class III)

Rurkee/SDO/Telephones office Union,
Roorkee

195. NUTEELS Class IV P&T Electrical
Sub-Divisional Union, Bhubeneshwar.

Credit Policy for Small Industries and
Farmers

736. SHRI AMAR ROYPRADHAN :
Will the Minister of FINANCE be pleased to
state :
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(a) whether it is a fact that Government
have modified the credit policy to the small
industries and small farmers etc; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) While
announcing the busy season Credit Policy
in October, 1983, the Reserve Bank of India,
has inter-alia reduced the rates of interest
applicable to short term agricultural loans of
over Rs. 5000/- and upto Rs. 10,000/- from
“*Not exceeding 14% to 12,5% with a corres-
ponding reduction for indirect finance.

There is no change in respect of small
scale industries,

Policy regarding financial assistance to
developing countries changed by IMF.

737. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased
to state :

(a) whether the IMF has decided to
change its policy regarding financial assistance
to poor developing countries ;

(b) if so, what are the likely repurcus-

sions of this policy on developing countries

like India ; and

(¢) whether Government are mobilising
public opinion in developing countries to
resist retrograde change in the policies of the
IMF ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) At its mee-
ting in Washington on September 25, 1983,
the Interim Committee concluded that access
to the Fund’s resources under the enlarged

access policy during 1984 should be subject to -

annual limits of 102 and 125 per cent quota,
3 years limit of 306 and 375 per cent of
quota, and cumulative limits of 408 and 500
per cent of quota depending on the serious-
ness of the member’s balance of payments need
and the strength of the adjustment effort.
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(b) As a result of the reduced access
limits, the aggregate amount of access in indi-
vidual cases is likely to be lower compared
to the present eligibility limits.

(¢) India has been constantly voicing
its strong reservations, alongwith other deve-
loping countries, to the moves which have the
effect of reducing the access limits and adver-
sely affect the interests of the developing
countries,

Compensatory City Allowance in Bhuban-
eswar

738. SHRI CHINTAMANI PANIGRAHI:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is not a fact that accor-
ding to the census of 1981, the population of
Bhubaneswar city has 4 lakhs 19 thousand ;

(b) whether Government are aware
that Bhubaneswar city is a place of pilgrim-
mage of national importance with a large
floating population daily ; and

(¢) if so why Government are not
sanctioning the compensatory city allowance
for Bhubaneswar city ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to (¢) According to
1981 census the population of Bhubaaeswar
is 2,19,211. For classification of a city for
payment of Compensatory (City) Allowance,
its population should be more than 4 lakhs.
The population of Bhubaneswar being less
than the required minimum, it does not
qualify for payment of C.C,A. On the basis
of the recommendation of the Third Pay
Commission, certain cities which did not
qualify for payment of Compensatory (City)
Allowance on the basis of population criter-
ion were considered for this concession because
of their abnormal expensiveness due to their
being places of pilgrimage with a large floa-
ting population or State Capital etc. Since
the Government have appointed a new Pay
Commission to go into the pay and allowa-
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nces of Central Government employees which
would inter alia consider the criteria for
payment of Compensatory (City) Allowance,
the case of Bhubaneswar can be considered
in the light of the recommendations of the
new Pay Commission,

Setting-up of a Central Advisory Council
on Textiles

739. SHRI INDRAJIT GUPTA : Wiil
the Minister of COMMERCE be pleased to
state :

(a) whether Government have decided
to set up a Central Advisory Council on
Textiles ; and

(b) if so, the details of the scope and
composition of the Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Yes,
Sir. It has been decided in principle to set
up a Central Council on textile industry.
Details regarding the scope and composition
etc. of the proposed Council will be spelt out
in the formal notification of Government.

Review of Finances of States in the Light
of Overdrafts

740. SHRI M V. CHANDRASHEK-
HARA MURTHY : Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of India
has urged Government for review of finances
of States ; and

(b) whether it is a fact that the overdrafts
re-emerged in July 1982 and the overdrafts in
18 States totalled to the order of Rs, 212.27
crores and the deficit crisis grew deeper by
June 24,1983 ?

THE MINISTER OF FINANCE (SHRI.
PRANAB MUKHERIJEE) : (a) Yes, Sir.

(b) The overdrafts of State Govern-
ments on the R.B.I. reflect their daily cash
position and very from day to day. Their
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quantum can, therefore, be indicated with
reference to a particular date only. As of
31st July, 1982, only one State namely West
Bengal was having as overdraft of Rs. 25.78
crores, The overdraft of 11 States as on
2461983 was Rs. 579.22 crores,

Additional Incentive Commission Gives
to G.S.A. of Air India

741, SHRI N.K. SHEJWALKAR
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to the
news-item which appeared in ““Times of India”
New Delhi of 26 October, 1983 regarding the
payment of 8.5 million rupees to General
Sales Agent, and state with full details;

(a) whether it is a fact that the said
additional incentive Commission was promised
without the prior consent of the concerned
authorities and or. written permission of the
Commercial Director of the Finance Depart-
ment or the Regional Director of UK ;

(b) if so, what were the compulsions to
honour the promise;

() what has been the advantage, if
any, to Air India; and

(d) has there been any such practice
earlier also ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) The information is
being collected and will be laid on the Table
of the Sabha,

Loans to India from Asian Development
Bank

742. SH!}I BRAJAMOHAN MOHA-
NTY : Will the Minister of FINANCE be
pleased to state :
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(a) whether any loan from Asian
Development Bank has been received by
India since the constitution of the Bank and
if so, how much and when ; details there-
of ;

(b) whether any loan application of
India to the said bank await clearance, and if
s0, the details thereof ;

(c) whether Asian Development Bank
i discriminating against countries associated
with the NAM Movement;

(d) whether any super power diplo-
macy had a decisive role to play in the
operation of the Bank; and

(e) whether on account of unfavourable
atmosphere prevailing around this institution,
Government are considering any proposal
withdrawing India from the membership of
the Bank ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) No, Sir.

(b) The Government of India had
informed the management of the Asian
Development Bank of its intention to comm-
ence borrowing during the period 1983-87.
The quantum of loan that the Bank would
be able to extend to India is yet to be
negotiated.

(¢) No case of discrimination has
come to the notice of the Government of
India.

(d) No, Sir, The Bank is a multilateral
institution and decisions are taken collectively
by its management.

(¢) No, Sir.
Income from Poultry Farming

743. SHRI G. NARSIMHA REDDY :
Will the Minister of FINANCE be pleased
to state :
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(a) whether his Ministry are aware
that poultry farming is considered as part
of agriculture by the Ministry of Agriculture;

(b) if so, whether his Ministry are
considering the income from poultry farming
as income from agriculture; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) The Ministry of
Agricultare has taken the view that poultry
farming should be given a status similar to
agriculture and the concessions given to
agriculture should be extended to poultry
farming so as to help in reducing the input
costs.

(b) and (¢) Clause (1) of Section 10 of
the Income-tax Act, 1961 exempts agricultural
income from Income-tax. Agricultural income
as defined in Section 2 (1) (a) of the Act has
to arise from operations and activities on
land. Therefore, income from poultry farming
is not considered as agricultural income, It
is considered as profits and gains of busin-
ess. However, Section 8000 of the Act
provides for a deduction in respect of income
from the business of inter alia, poultry far-
ming.

Nationalisation of Jute Mills of West Bengal

744. SHRI SATYAGOPAL MISRA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether there is any proposal
under the consideration of Government to
nationalise some jute mills of West Bengal;

(b) if so, the details thereof ;

(c) the reasons for delay ; and
(d) the concrete proposal of Govern-
ment in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) to (d) Do not arise.
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‘News-Item Captioned “What Makes
Tourists Stay Home"’

745. SHRI S, T.K, JAKKAYAN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether attention of Government
has been drawn to the article ‘what wmakes
tourists stay home’ appeared in ‘The Hindus-
tan Times' of 9 October, 1983;

(b) whether there is any truth in the
allegations against the officer of ITDC ;
and

(c) if so, action taken against the con-
cerned officer ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION: (SHRI KHUR-
SHEED ALAM KHAN : (@) to (¢)
India Tourism Development Corporation is
conducting a departmental enquiry against a
Senior Assistant Manager of Ashok Hotel
New Delhi on allegations of moral turpitude.
Action will be taken against the concerned
officer on receipt of the enquiry report in
consultation with the Central Vigilance
Commission.

Indo-Japan Trade Talks in October,
1983.

746. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
COMMERCE be pleased to state :

(a) whether Indo-Japan Trade talks
were held in New Delhi in October, 1983 ;
and

(b) if so, the nature of the talks held
and the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI

RAM DULARI SINHA) : (a) No, Sir.

(b) Does not arise.
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Indian Garments and Hosiery Goods Facing
Competition from Japan in Hong Kong and
Singapore

747. SHRI CHIRANJI LAL SHA-
RMA : Will the Minister of COMMERCE
be pleased to state : i

(a) whether it is a fact that Indian gar-
ments and other hosiery .goods have to face
more competition from Japanese in Hong
Kong and Singapore ; and

(b) if so, steps taken or proposed to
be taken to improve quality of our hosiery
industry and garments to compete with Japa-
nese goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Japan, Hong
Kong and Singapore are themselves among
the major exporters of garments and hosiery.
Consequently our exports of garments and
hosiery to these markets are somewhat limi-
ted.

(b) A number of facilities have been
made available to exporters in order to
encourage exports of textile products includ-
ing garments and hosiery goods. A large
number of items of machinery for manufac-
ture of garments and hosiery are allowed to
be imported under Open General Licence,
Various other schemes relating to duty-free
import under Advance Licensing, Import
Replenishment, 1009, Export Oriented Units,
Cash Compensatory Support, Duty drawback
etc. are also in operation Besides, the con-
cerned Export Promotion Council have been
undertaking several promotional measures
with a view to bring about improvement in
designs and quality of Indian garments and
knitwear.

Fraud Committed by Manager of Zakaria Street,
Calcultta Branch of Punjab National Bank

748, SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that fraud for
a few crores of rupees has been committed by
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the Manager Zakaria Street Calcutta branch
of Punjab National Bank ;

(b) if so, facts and details thereof and
the amount involved ;

(¢) when did the fraud come to light

and what action was taken in the matter ;

(d) progress achieved, if any, in reco-
very of the amount ;

(e) whether the officers concerned have
been placed under suspension ; and

(f) if not, the reasons and justification
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (f) The Punjab
National Bank has reported that one of its
Officers indulged in unauthorised and fraudu-
lent transactions while working as Incumbent
Incharge at the Zakaria  Street Branch,
Calcutta and also at two other Branches. The
fraud came to light in May 1983. The amount
involved so far is Rs. 318.30 lakhs apart from
a contingent liability of Rs. 115 lakhs for
co-acceptance of bills/issuing of guarantees by
the Officer. The scrutiny of records is still
continuing and the exact amount involved
would be known only after inspection/scrutiny
of records is completed,

The Bank has reported the matter to
Central Bureau of Investigation who have
registered 12 separate cases at Calcutta rela-
ting to these transactions, The investigation
is in progress. The Bank has so far recovered
a sum of Rs. 2 lakhs from one of the parties.
Besides, out of a total of Rs. 80 lakhs unau-
thorisedly advanced to transporters, loan
documents have been obtained for a sum of
Rs. 27.16 lakhs from 21 transporters at
Zakaria Street Branch, Calcutta. The
Bank has reported that efforts are con-
tinuing to obtain securities by way of equita-
ble mortgages of properties and obtaining of
loan documents from the persons who have
been unauthorisedly allowed to receive/with-
draw the amount.
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The Officer who was primarily respon-
sible for these fraudulent transactions has
been placed under suspension.

Under-Invoicing by Diamond Traders

749, SHRI JAIPAL SINGH KASH-
YAP : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the activities
of some prominent diamond traders in the
country who have been manipulating the
diamond export business and putting the
country to an annual loss of over 1000 crores
because of under-invoicing, had come to the
notice of Government ;

(b) if so, the details thereof ; and

(c) what is the result of the investiga-
tion, if any, conducted into the activities of the
diamond traders involved and the action taken
by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) No large scale
under invoicing in the export of diamonds has
come to the notice of this department in the
recent past,

(b) and (¢) In view of (a) above, does
not arise,

Different Rates of DA to Several Public
Sector Undertakings

750. SHRI NIREN GHOSH : Will the
Minister of FINANCE be pleased to state :

(a) the reasons for payment of different
rates of DA to several Public Sector Under-
takings ;

(b) whether Government intend to
revise their policy of DA soon ; and

(¢) if not, the reasons for the same ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) Majority of the
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Central Public Sector Undertakings are
operating on the Industrial DA formula (of
variation of Rs. 130 per point shift in the
All India Consumer Price Index (Simla Series
1960 = 100). However there are Public
Enterprises where other rates of Dearness
Allowance are being paid due to historical
reasons,

(b) Itis the Govt.s policy to bring
those public Enterprises presently not follo-
wing Industrial rates of DA as indicated in
(a) above into the framework of this DA
formula.

(c) Question does not arise in view of
(b) above.

Import of Animal Tallow

751. SHRI T.S. NEGI : Will the Minister
of COMMERCE be pleased to state :

(a) when was the first ever import of
animal tallow made in the country giving the
name (s) of the importing parties with year-
wise details of imports upto June, 1983 ;

(b) what were the dates on which these
licences were issued along with quantities of
tallow actually imported, showing the coun-
tries from which imported ; ’

~ (c¢) what are the details of firms and
quantities of animal tallow imported under
OGL since 1960 to date ; and

(d) what were the purpose and use
for which the imports of animal tallow were
permitted in each case and whether Govern-
ment had ensured that there was no misuse
and if so, the details of the implementing set-
up machinery and the reasons for the break-
down ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) The
information as to when was the first ever
import of animal tallow made in India, is
not readily available.

Import statistcs are not maintained
firm-wise or licence-wise.
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Details of import licences are published
in the weekly Bulletins of Import Licences,
Export Licences and Industrial Licences
issued by the Chief Controller of Imports &
Exports, New Delhi, copies of which are
available in the Parliament library.

(c) Statistics of OGL imports and im-
porter-wise are not separately maintained.

(d) Imports were permitted as per the
relevant policy.

There are provisions under which action
can be taken in cases of (alleged) mis-use.

There has been no break down in the
administritive machinery concerned.

Assignment to N C.A.E R. by Punjab National
Bank for Survey of Sick Units

753. DR. VASANT KUMAR PAN-
DIT : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Punjab
National Bank gave an assignment to the
National Council of Applied and Economic
Research for survey of sick units when
Shri P L. Tandon ex-Chairman of the bank
was Director General of NCAER;

(b) if so, the payment involved;

(¢) to what use has the report of
NCAER been put ;

(d) whether other nationalised banks
are also having similar reports from National
Council of Applied and Economic Research;
and

(¢) if not, what was the basis for
such an exception made by Punjab National
Bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) Rs, 299 lakhs was paid to

NCAER.
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(¢) The report of NCAER was utilised
for : 4

(i) Building up the necessary infras-
tructure and laying down systems and
procedures for effective monitoring and
follow-up of sick accounts both at the Head
Office and Controlling Offices in the field,
and

(i) Issuing the necessary guidelines to
field personnel on important aspects indus-
trial sickness and steps required to be taken
for nursing and rehabilitation of sick units,

(d) and (¢) The question of engaging
the services of NCAER or any other agency
for effecting improvements in the system
obtaining in the concerned banks for dealing
with sick units, or; any other aspect of work
is a matter decided by the banks on merits
keeping in view the particular requirements
of the concerned bank. The Punjab National
Bank felt the need to utilise the services of
NCAER for preparing a detailed study of
industrial sickness so as to enable the
bank to gain an insight into the problem and
for formulating the necessary measures for
effectively dealing with it,

Financing for ‘Incipient Sickness’ by IRCI

754. SHRI AMAL DATTA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Industrial
Reconstruction Corporation of india has
started financing for the so called purpose
of arresting and curing sickness at the
“Incipient stage’’;

(b) if so, how many industries have
been financed with this objective; unit-wise
finance made available with this objective
indicating the location and the entrepreneur
group to which it belongs.

(c) what criteria were applied for
diagnosing “‘Incipient sickness” and by what
machinery the diagnosis was made ; and

(d) compared to loans advanced for
preventing ‘Incipient, sickness”, how much



125 Written Answers

finance was made available for nursing units
which were actually sick?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) IRCI has been
giving soft term loans to sick industrial
units including cases of incipient sickness.

(b) IRCI has given loans to 10 units
showing signs of incipient sickness, The
unit-wise details relating to loans made
available, location of the unit and the names
of the concerned entrepreneurs are given in
the Annexure.

(c) The cases of sickness including
incipient sickness of industrial units are
diagnosed on the basis of study and analysis
of financial, managerial, technical, operational
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and other internal and external constraints
that effect the financial viability of the units
and manifested inter-alia in losing operation
of the unit,

(d) The information relating to loans
sanctioned to units which have been regarded
as showing signs of incipient sickness and
for other units as on 309.83 is given
below:

No, of Amount
units sanctioned

(Rs. in crores

1. Units in incipient
sickness 10 6.30

2. Other units 210 233,31

Statement

Units assisted by IRCI at the incipient
stage of sickness

(Position as on 30.9.1983)

(Rs. in lakhs)

IRCI’s assistance Location Entrepreneur
Sl.  Name of the Sanc- Disburs- Group
No. unit tions ements
1 2 3 4 5 6
1. Poorna Agro Reningavaram, G, Kamaraj &
Industries 112.50 90,50 Andhra Pradesh his Associates

2. Reliance Cellu-
lose Product Ltd. 40.50 33.65

3. U.p. Sugar Co. Ltd. 50,50 -

4. Oriental Card
Board Ind. Ltd. (ss) 5.00 -

5. Bengal Jute Mills
Co. (Asiatic Soap

Division, 125.00 20,00

Medak,
Andhra Pradesh

S.S. Jhunjunwala.

Seorahi.
Uttar Pradesh

N.L, Kanoria &

his associate

Calcutta, R.N, Poddar,
West Bengal
Howrabh, Jalan Group

West Bengal
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1 2 3 4 s 6
6. Dumraon Textiles Dumraon, Shri Kamal ‘
Limited. 26.60 26,60 Bihar Singh Maharaja
of Dumraon.
7. Mahalaxmi Fibres Ranchi, Shri MK )
& Indus, Ltd. 33.00 31.00 Bihar. Nopani & his
associates,
8. New Gujarat
Synthetics Ltd. Ahmedabad Kanoria
(Unit-Sarangpur) 150,00 — Gujarat. Group.
9. Hope India Ltd.
(Unit:Pench Steel
Division) 80.00 - West Bengal Poddar Group.
10. Dwarka Industrial
Development Pvt. Shri S N.
Ltd. 7.00 7.00 West Bengal Nigam Group.

630.10  208.75

Payment of Bonus to Central Govt.
Employees

755. PROF. RUPCHAND PAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government assured to
discuss the issue of payment of bonus to re-
maining Government employees ;

(b) if so, when the said discussion is
going to take place ; and

(c) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) to (c) Government
have since decided that the Central Govern-
ment employees, not covered by the existing
PLB Schemes, may be granted 15 days em-
oluments as adhoc bonus for the year 1982-
83, pending evolution of a formula for these
categories of employees as a whole or separ-
ate formula for each sector, Necessary
orders have already been issued on
10.11.1983. )

Uneconomic Working of Recently Taken Over
Textile Mills of Bombay

756. SHRI RAM SINGH YADAV :
Will the Minister of COMMERCE be pleased
to state :

(a) whether the textile mills in Bombay
which have been recently taken over were
suffering from uneconomic working because
of obsolete processes and machinery ;

(b) whether it is a fact that in the
past, funds earmarked for modernisation had
been diverted by the erstwhile mill-owners to
meet out other short-term expenditures and
created conditions to run textile mills in
losses ; and

(c) the steps Union Government had
taken or propose to take to rehabilitate
and re-employ the workers engaged in these -
textile mills in Bombay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) The

main reasons for taking over the management
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-

of 13 textile undertakings of Bombay were :
mismanagement of the affairs of the under-
takings, their wholly unsatisfactory financial
condition even before the commencement in
January, 1982 of the textile strike in Bombay,
the large sums of money advanced by public
financial institutions, further substantial
investment required; as also with a view to
protecting the interests of workmen, and to
augment the production and distribution at
fair prices of different varieties of cloth and
yarn and to subserve the interests of the
general public.

() These textile, undertakings have
been taken over very recently. However,
Government will take all necessary steps
to protect the interests of workmen.
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Alleged New Tax Management Devices
Adopted by Big Companies to Avoid
paying Taxes

758. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :
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(a) whether Government are aware of
the fact that many big companies who were
paying either no tax or only a nominal tax
for some years before the present budget and
to whom Government proposed that they
pay a minimum tax on at least 30 percent of
their profits, are busy now with new tax-man-
agement devices to avoid even this 30 percent
tax; and

(b) if so, what are Government doing
to guarantee that they do not succeed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) and (b) Section
80-VVA providing for a minimum tax on
companies has been inserted in the Income-
tax Act, 1961 by the Finance Act, 1983 with
effect from 1.4.1984 and will, accordingly,
apply in relation to the assessment year
1984-85 and subsequent years. Hence, so
far no case has come to notice where any
device has been adopted to avoid or circu-
mvent the aforesaid provision,

Looting of a Nationalised Bank in Sangrur
District, Punjab

759. SHRI RAMIJIBHAI MAVANI :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that very
recently a nationalised Bank in Sangrur
District in Punjab was looted of Rs. 76,000
and Rs 25,000 at Pakhowal village in Ludhiana
district of the Punjab and Sind Bank ;

(b) if so, the details thereof ;

(c) the action taken against robbers,
looters and others ;

(d) the details of the staff wounded
and shot dead ;

(¢) the action taken to compensate
the staff wounded and shot dead ; and

(f) the precautionary measures taken
to safeguard the banks money, staff in general
and the customers, keeping in view such
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looting, robberies, extremists and terrorists
activities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (f) The Punjab
and Sind Bank has reported that an amount
of Rs. 51866/- was looted from its Badbar
branch (Distt. Sangrur) on 24.1083 and an
amount of Rs. 34727/- was looted from its
Pakhowal (Distt. Ludhiana) branch on
25.10.83. The bank has filed FIRs with the
police,

As reported by the bank, at its Badbar
branch the bank security guard was injured
and at the Pakhowal branch the security
guard was shot dead by the robbers. The
security guard injured at Badbar is being
paid Rs, 10,000/- in cash by the bank. His
entire expenses for medical treatment would
be borne by the bank and he would be given
special leave on full pay during the period of
recovery,

The bank has reported that immediate
financial help of Rs. 10,000/- has been
extended to the family of the security guard
who was shot dead at Pakhowal and that
efforts will be made to absorb his son in the
bank’s employment,

The State Government who are primar-
ily responsible for the maintenance of law
and order have been requested to take
suitable preventive measures for curbing the
incidence of bank robberies/dacoities in order
to ensure the safety of bank money, bank
staff and the customers. Government have
also issued guidelines to all public sector
banks to tighten security measures within
their premises. The report of the High
Power Committee which was set up to review
security measures in banks under the Chair-
manship of Secretary, Department of Econo-
mic Affairs has been sent to banks for
implementing the recommendations made
by the Committee.

Industrial Unrest in ITDC

760. SHRI C. CHINNASWAMY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :



133 Written Answers

(a) the total number of workers who
were suspended in ITDC in October 1983 ;

(b) the reason for this industrial unrest;
and

(c) the steps being taken to prevent
such industrial unrest in future ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) 32 employees of the
ITDC’s Headquarters Establishment, its
Delhi based units and Transport Division
were suspended in October, 1983, on the
charges of misconduct, dishonesty, indisci-
pline, riotous/disorderly behaviour during
working hours, inciting others to strike work
in contravention of the provisions of law.

(¢) All problems of industrial relations
are being resolved by ITDC through negotia-
tions with the Unions,
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Alleged Corruption in United Bank of India

762. SHRI SUBHASH YADAYV : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government’s attention has
been drawn to the news item published in the
‘Financial Express’ of 21 October, 1983 where
in it has been stated that United Bank of
India Employees Association has demanded
probe into the rampant and unbridled corrup-
tion in that Bank ;and

(b) if so, whether Government have
since inquired into the working of that bank
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and the allegations made by the Association
and if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DANA POOJARY) (a) (and) (b) Yes, Sir, the
Government have seen the press report.

The United Bank of India has reported
thgt it has recently initiated strong measures
to tighten discipline and this is being
resented to by some of the employees’
Associations. They have issued memoranda
voicing generalised and sweeping com-
plaints which appear to be the basis of the
news-item. As regards the specific case of loss
of Rs. 1 lakh where it is alleged, no action
was taken by the management, the incident
occured on 16.12.1980. Out of Rs. 1 lakh
reported missing from the currency chest,
careful search produced Rs. 50,000/- from the
strong room itself, The balance was claimed
from the Insurance. The bank itself had
lodged a F.I.R. with the police,

The United Bank of India has vigilance
cell, All cases of corruption are looked into
by the bank in accordance with the extant
vigilance procedure and action is taken against
all employees including senior executives in
accordance with the vigilance procedures and
in consultation with the Central Vigilance
Commission wherever required. The question
of Government looking into the working of
the bank on the basis of the allegations
does not, therefore, arise.

Excess Airfare Charged for Flights Between
Gulf-Countries and Trivandrum

763. SHRI P.J. KURIEN : Will the
Minister of TOURISM AND CIVIL AVIA-

TION be pleased to state :

(a) whether it is a fact that the airfare
charged for flights operating directly between

gulf countries and Trivandrum are more than
that charged for flights operating via Bombay;
(b) if so, the reasons therefor ; and

(c) thesteps being taken to reduce the
higher fare ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir. The published fare bet-
ween points in Gulf and Trivandrum is the
same for travel either via Bombay or direct
to Trivandrum.

(b) and (c) Do not arise.

Loan Sanctioned by All India Financial
Institutions to MRTP Companies

764. SHRI R.R. BHOLE : Will the
Minister of FINANCE be pleased to state :

(a) how much loan was sanctioned by al |
India Financial Institutions (Industrial Deve-
lopment Bank of India, Industrial Finance
Corporation of India, Industrial Credit and
Investment Corporation of India, Life Insura-
nce Corporation, General Insurance Corpora-
tion and Unit Trust of India) to MRTP com-
panies in 1982 and 1983 and what is the per-
centage of total assistance to all Corporate
Sector ; and

(b) what was the increase in the assets
of the Companies by such assistance and what
was the increase in the production of these
Companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Information rela-
ting to direct financial assistance extended to
MRTP concerns and the percentage of such
assistance to total assistance extended to all
concerns in respect of each of the all India
financial institutions, namely Industrial Deve-
lopment Bank of India (IDBI), Industrial
Finance Corporation of India (IFCI), Indus-
trial Credit & Investment Corporation of India
(ICICI), Life Insurance Corporation of India
(LIC), General Insurance Corporation of India
(GIC) and Unit Trust of India (UTI) during
1981-82 and 1982-83 is given in the Annexure.

(b) As per the information readily
available, the increase in assets and turnover
of the MRTP companies during 1980-81 is
Rs. 3034.80 crores and Rs. 4456.54 crores
respectively .
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Statement

Direct financial assistance sanctioned by all India financial institutions to MRTP Companies
during 1981-82 to 1982-83 (April-March)

(Rs. in crores)

Institution 1981-82 1982-83
MRTP Percentage to MRTP Percentage to
Companies total assistance Companies total assistance
sanctioned sanctioned
IDB1 87.97 16.2 90.69 17.2
IFCI 4427 20.0 53.28 224
1CICI 115.09 38.6 138.88 358
GIC* 18.04 80.8 18.64 63,38
LIC** 43.79 42.8 16.22 31.1
UTI* 25.86 71.4 47.91 71.9

*Data on Calendar year basis (January to December).

**Figures relate to disbursements.
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Regional Rural Banks opened in Madhya
Pradesh

766. KUMARI  PUSHPA DEVI
SINGH : Will the Minister of FINANCE be

pleased to state :

™
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(a) the total number of Regional
Rural Gramya Banks opened in different
districts of Madhya Pradesh ;

(b) the name of all those Gramya
Banks and the name of the places in those
districts of Madhya Pradesh where these
Gramya Banks have been opened ;

(c) whether some new Gramya Banks
are proposed to be opened in Madhya
Pradesh in 1983-84 ; and

(d) ifso, the name of the places
identified therefor ?

THE DEPUTY MINISTER IN THE

NOVEMBER 18, 1983

Written Answers 140

MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY): (a) to (d) At present A

19 Regional Rural Banks (Gramya Banks)
covering 33 districts are functioning in the
State of Madhya Pradesh. The names of
these banks, the districts covered by them
and the locations of their headquarters are
indicated in the enclosed statement. As at
the end of March 1983, these banks had
opened 610 branches, had mobilised deposits
to the tune of Rs. 26.6 crores and had out-
standing advances of Rs. 32 9 crores.

Presently proposals have been approved
for opening of two more Regional Rural
Banks to cover districts Bhind and Morena ;
and Jabalpur & Narsinghpur during 1983-84.

Statement

Regional Rural Banks in Madhya Pradesh

S. No. Name of Regional Rural Bank Districts Location of
covered Headquarter
8 Kshetriya Gramin Bank Hoshangabad Hoshangabad
Raisen
2, Bilaspur Raipur Kshetriya Gramin Bilaspur Bilaspur
Bank Raipur
3. Rewa Sidhi Gramin Bank Rewa Rewa
Sidhi
4. Bundelkhand Kshetriya  Gramin Chhatarpur Tikamgarh
Bank Tikamgarh
s. Sharda Gramin Bank Satna Satna
6. Surguja Kshetriya Gramin Bank Surguja Surguja
7. Bastar Kshetriya Gramin Bank Bastar Jagdalpur
8. Durg-Rajnandgaon Gramin Bank Durg Rajnandgaon
i Rajnandgaon
9. Raigarh Kshetriya Gramin Bank Raigarh Raigarh
10. Jhabua Dhar Kshetriya Gramin Bank Jhabua Dhar Jhabua
i Shivpuri Guna Kshetriya Gramin Shivpuri Shivpuri
Bank Guna
12. Damoh Panna Sagar Kshetriya Damoh Damoh
Gramin Bank Panna

Sagar

E
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1 2 3 4

13, Dewas Shajapur Kshetriya Gramin Dewas Dewas
Bank Shajapur

14. Nimar Kshetriya Gramin Bank East Nimar Khargone

West Nimar

15. Mandla Balaghat Kshetriya Gramin Mandla Mandla
Bank Balaghat

16. Chhindwara Seoni Kshetriya Gramin Chhindwara Chhindwara
Bank Seoni

17. Rajgarh Kshetriya Gramin Bank Rajgarh Biora

18, Shahdol Kshetriya Gramin Bank Shahdol Shahdol

19, Ratlam-Mandsaur Kshetriya Gramin Ratlam Mandsaur
Bank Mandsaur

News Item Captioned ‘‘Govt. Losing Crores
in Silvasa”

767. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of FINANCE
be pleased to state :

(a) whether attention of Government
has been drawn to the press report which
appeared in ‘The Times of India’ of 27
October, 1983 highlighting the manner in
which Government is being deprived of sales
tax amounting to crores of rupees by the
business community taking advantage of
Central Government notification declaring
Mabharashtra-Gujarat boundary as backward
and offering sales tax exemption on products
fully or partially manufactured there; and

(b)if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF FINANCE
{SHRI PRANAB MUKHERIJEE) : (a) and
(b) Government have seen the press report.
Remedial measures are under consideration.

Investment of Money in Jammu and Kashmir
for Public Sector Industries

768. PROF. SAIF-UD-DIN SOZ : Will
the Minister of FINANCE be pleased to

state :

(a) the total amount of money invested
in public sector industries in the country;

(b) amount of money invested in Jammu
and Kashmir State in Such industries; and

(c) What is its ratio with the total
amount invested in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) As given in the
Public Enterprises Survey, 1981-82, the total
investment in terms of value of gross block
in the Central Government public enterprises
as on 31.3.1982.is Rs. 25504.43 Crores.

(b) The investment in Jammu and
Kashmir in Central public enterprises in terms
of value of gross block is Rs, 14.82 crores
as on 31.3.1982.

(c) Though the ratio of (b) to (a) above
is 0.06%, the investment in Jammu and
Kashmir has doubled over the last few years.
As against an investment of Rs. 7.20 crores
as on 31.3.1976, the investment has gone
up to Rs, 14.82 crores as on 31.3.1982.

Construction of Chemical Weapons by
Pakistan

769. DR. KARAN SINGH : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Pakistan is constructing
chemical weapons including binery gas
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munitions which can have a devastating effect
upon the victims; and

(b) if so, what steps are being taken to
counter this new threat ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Government
do not have any confirmed information on
the subject.

(b) Government continuously update
plans for defence preparedness in the light
of developments in our security environment.

Meeting of Chief Ministers to Discuss
Recommendations of Expert Committee
on Abolition of Sales Tax

770. SHRI CHANDRAIJIT YADAV :
SHRI SANAT KUMAR MANDAL :

Will the Minister of FINANCE be pleased
to state :

(a) whether a meeting of the Chief
Ministers was called on 1st and 2nd November
1983 to discuss the recommendations of an
Expert Committee on increasing the number
of commodities to be transferred from the
purview of Sales Tax to that of Additional
Central Excise Duty, if so, what were the
outcome of the discussions;

(b) whether before calling this meeting
his Ministry had asked for the comments of
the State Governments on the recommenda-
tions of the Expert Committee, if so, what
were the major opinions of the State Govern-
ment regarding this transfer of items and the
position of Sales Tax; and

(c) whether the Chief Minister of Bengal
had written to the Finance Minister reques-
ting him to postpone the meeting, if so, the
reasons given for the postponement of the
same ?

THE MINISTER OF FINANCE (SHRI
'PRANAB MUKHERIJEE) : (a) A Conference
of Chief Ministers was held on 2nd November,
1983 at New Delhi to consider the Report
of the Tripathi Committee on replacement of
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sales tax on vanaspati, drugs and medicines,
cement, paper and paper board, and petrole-

um products by additional excise duties, which*:

was set up pursuant to the Resolution adop-
ted at the Chief Ministers Conference held
in February, 1981. The Chief Ministers
expressed their appreciation of the excellent
work done by the Committee which had
provided a valuable analysis of the issues
involved particularly, the financial implica-
tions of the proposal.

A large number of Chief Ministers
indicated their acceptance of the scheme
suggested by the Tripathi Committee for
introduction of additional excise duty in
lieu of sales tax in principle, In their view,
the implementation of the scheme, with such
modifications as may be necessary, will con-
tribute to the achievement of important
economic objectives, such as minimising the
number of points at which the same com-
modity was taxed, bringing about uniformity
in prices and in the rates of commodity
taxation in different parts of the country
and reducing the scope for harassment.
However, some of the Chief Ministers indi-
cated that they were not in a position to
accept the scheme recommended by the
Tripathi Committee. They expressed the view
that the replacement of sales tax by additio-
nal excise duty will affect the powers of the
States and erode their revenues and resour-
ces position, Some of them further expressed
that in view of the constitution of the Sarka-
ria Commission, this exercise should be
deferred.

While thanking the Union Finance Minis-
ter for implementing the resolution adopted
by them in February, 1981, the Chief Minis-
ters resolved that efforts should be continued
to bring about consensus among State Gove-
rnments on these issues. )

(b) Before calling the meeting of Chief
Ministers, the Ministry of Finance had invi-
ted the comments of the State Governments
on the recommendations of the Expert Com-
mittee, but most of the State Governments
failed to respond.

(c) The Chief Minister of West Bengal
had, before the Conference, written to the
Finance Minister requesting him to defer

-
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the Conference of Chief Ministers. The
reasons given by the Chief Minister for
postponement were that on several occasions
in the past the Government of West Bengal
had opposed the very principle of additional
excise duty and questioned its constitutional
validity; that the matter was currently being
examined by the Eighth Finance Commission
and would no doubt be reviewed by the
Sarkaria Commission.

Reduction in Rates of Interest Charged
on Loans to Housing Cooperative

771. SHRI J.S. PATIL : Will the Mini-
ster of FINANCE be pleased to refer to
the reply given to Unstarred question No.
1079 on 25th February, 1983 regarding reduc-
tion in rates of interest charged on loans to
housing cooperatives and state when the
information mentioned in items (e)and (f)
of answers to the above question will be
made available to the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The desired
information is given below :

Part (e) The discretion in the matter
of acceptance of second mortgage rests with
the banks concerned and no directives in
this regard have been issued to the bank,

Part (f) Does not arise.

Demands of Government Employees

772. SHRI KUMBHA RAM ARYA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
employees rally at Boat Club, New Delhi
on 11 October, 1983 organised by a confede-
ration of their organisations was unique in
that not only the participating Government
employees stressed for acceptance of their
demands, but also courted arrests en-bloc
thereby setting a bad precedent;

(b) if so, what action is proposed to
be taken on the demands of the Government
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employees like bonus, increase in interim
relief, expediting the Fourth Pay Commis-
sion’s report, etc.;

(c) was the poster campaign on war
footing for the rally at Boat Club on 11
October, 1983;

(d) if so, wherefrom did the money
come for the poster campaign on such a
huge scale; and

(e) the details of the confederations
and federations of the Government employees
and whether they are recognised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
PATTABHI RAMA RAO) (a) No such
arrests were made on 11th October, 1983.

(b) Generally, the demands of the Cent-
ral Government employees are raised by
the Staff Side of the National Council of the
Joint Consultative Machinery. In pursuance
of the Staff Side’s demand Government have
recently issued orders granting 15 days
emoluments as ad-hoc bonus for the year
1982-83 to the Central Government emplo-
yees who were earlier not covered by the
Productivity Linked Bonus Schemes. This
has been allowed pending evolution of a
formula for these employees as a whole or
separate formula for each sector. The inte-
rim-relief at the existing rates was sanctioned
by the Government after discussions with
the Staff Side of the National Council
(J.CM)). There is, at present, no proposal
under the consideration of the Government
to enhance the amount of interim relief.
The Fourth Pay Commission has not been
given any directive by the Government to
submit its report by a stipulated date but
according to the Government Resolution
setting up the Commission, it will make its
recommendations as soon as practicable. It
may consider, if necessary, sending reports
on any of the matters as and when the recom-
mendations are finalised.

(¢c) and (d) No such information is
available with the Government.
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(¢) The information is not readily avai-
lable. It will be collected and laid on the
Table of the House in due course.

Proposal to Relax Tourist Visa Rules

773. DR. KRUPASINDHU BHOI :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal to
relax tourist visa rules on the eve of Com-
monwealth Heads of Govt. Conference ;

(b) whether it is a fact that Ministry
of Home Affairs has not favoured the pro-
posal ; and

(c) if so, what are the alternatives,
Govt, are considering for promoting
tourism ?

THE MINISTER OF STATE OF THE ~

MINISTRY OF TOURISM  AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): No, Sir.

(b) Does not arise.

(c) Presently there are no restrictions
on the issuance of visas to foreign tourists
from countries with whom our country has
diplomatic relations. Our Missions and Posts
abroad have instructions to deal with the
applications from foreign tourists for grant
of visas liberally and with utmost speed.

The steps envisaged by the Govt, for
ensuring an increased flow of foreign tourists
are increased marketing and promotion over-
seas, the opening of new offices overseas in
Sri Lanka, Kuala Lampur and Gulf region,
development of facilities at tourist centres
falling along identified travel circuits, expan-
sion of existing airports and construction of
new air terminals, promoting regional tourism
including tourism from countries of West
Asia, the promotion of charter traffic, hosting
of international conferences/conventions etc,

Concern expressed by International
Narcotics Control Board
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774. SHRI ERA ANBARASU
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have taken
note of the concern expressed by the Interna-
tional Narcotics Control Board in its latest
annual report over the ‘‘deteriorating’” drug
control situation in India ; and

(b) if so, the remedial action taken/
being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) and (b) Over the
years, it has been the practice that the
annual report of the International Narcotics
Control Board is published just a few days
before the commencement of the session of
the U.N. Commission on Narcotic Drugs,
which is generally held in February. The
latest available report of the INCB is for
1982, which indicates that India is mainly a
transit country for opiates illicitly produced
in the Middle East, for heroin from South
East Asia and for cannabis and resin from
Nepal and Middle East. A recent develop-
ment which has been causing concern to the
Government is the smuggling of increasing
quantities of heroin into India from the Near
and Middle East region, particularly since
the year 1982, which indicates that India is
increasingly being used in the trafficking
routes of opiates mainly destined to Western
countries.

Government have been taking various
measures to further tighten the controls and
to intensify  preventive and intelli-
gence activities to meet the situation. The
field formations have been alerted in the
matter, In addition to appropriate anti-
smuggling measures taken in co-ordination
with the concerned Central and State Govern-
ment authorities, close co-operation with the
concerned international agencies is maintain-
ed to curb smuggling of drugs. The matter
is also kept under constant review.

Capacity Utilisation of Public Undertakings

775. SHRI XAVIER ARAKAL :
Will the Minister of FINANCE be pleased
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to lay a statement on the Table of the House
indicating capacity utilisation of the Public
undertakings since 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : Attention is invited to
the detailed information on the subject of
Capacity Utilisation contained in Vol. I,
chapter 19 (pp. 207-225) of the Public Enter-
prises Survey for 1981-82, tabled in the
House in February 1983, Similar information
on the state of capacity utilisation during
1982-83 as compared to the preceding 2 years
would be included in the Public Enterprises
Survey for 1982-83 and tabled in the House
during the Budget Session of the Parliament,
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Progress of cases Reported to Police by
Karol Bagh Branch of Syndicate Bank

777, SHRI SONTOSH MOHAN DEYV :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 5138 on 26th August, 1983
regarding defrauding of branches of Syndicate
Bank in Delhi and state :

() when the two cases were reported
to Police by the Syndicate Bank, Karol Bagh
Branch New Delhi ;

(b) the progress of these two cases ;
by what time the Police will be able to detect
the culprits ; and why Police is unable to
detect the culprits ; and

(¢) whether any of the staff of bank
has been nterrogated, if so, what is the
number of persons and their ranks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) Syndicate
Bank has reported that the complaints in
respect of the two cases relating to its Karol
Bagh Branch were lodged with the Police
immediately after they were detected by the
Bank. The Bank has further reported that
the Police has treated these cases as ‘un-
traced’. According to Bank, Police had made
enquiries with the employees working in the
Branch,

Circulation of Fake 100 Rupee Notes

778, SHRI NAVIN RAVANI : Will
the Minister of FINANCE be pleased to
state :

(a) whether CBI Officers have investi-
gated a racket in fake 100-rupee notes ;

(b) if so, with what results ;

(c) the number of persons arrested in
this connection ;

(d) the amount of fake 100 rupee
note circulated in India ; and
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(¢) the amount of notes detected so
far ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Investiga-
tion in regard to eight cases of counterfeit
100 rupee notes are in progress in the Central
Bureau of Investigation. Fourteen persons
have been arrested so far.

(d) and (e) It is not possible to indi-
cate the number of fake 100-rupee notes cir-
culated in India, In the present series of
eight cases, counterfeit currency notes of the
value of Rs. 93,300 have been seized.

Disbursement of loans to Poor Families
by Nationalised Bank in Delhi

779. SHRI NAVIN RAVANI :
SHRI MOHANLAL PATEL :

Will the Minister of FINANCE be
pleased to state :

(a) whether any directions have been
issued to all nationalised banks to sanction
and disburse loans to poor families at least
to 25 families by each bank in Delhi ;

(b) if so, the number of families bene-
fited during the said prescribed period by
each bank ;

(¢) on what terms and conditions the
loan is being disbursed ; and

(d) whether this facility is being pro-
vided in other parts of the country also, if
so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1 JANAR-
DHANA POOJARY : (a) and (b) All the
nationalised banks have been issued direc-
tions to provide credit assistance to poor
families under the IRD Programme. The
fixation of targets and the implementation of
the programme is done by the D.R.D.A, No
separate bank branch-wise target is fixed at
the national level. Allocations of target as
between bank branches at the block level are
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done in the District Consultative Committee
of the banks.

(¢) Loans under the I.RDP, are
given for viable schemes designed to raise
the standard of living above the poverty line.
Only those having an annual income less
than Rs. 3500/- are eligible under this
scheme,

(d) Yes, Sir. The ILR.D.P. is being
implemented in all parts of the country. The
target is to cover 600 families per block per
year,

Meeting of World Tourism Organisation
in New Delhi

780. SHRI NAVIN RAVANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether World Tourism Organis-
ation met in New Delhi recently ;

(b) the number of countries participa-
ted;

(c) the steps suggested for the promo-
tion of tourism; and

(d) the steps taken by Government
for promoting the tourism in the
country ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir, The Fifth General
Assembly of the world Tourism Organisation
(WTO) was held in New Delhi from October
3-14, 1983.

(b) 84 member-countries of WTO
participated in this General Assembly.

(c) This was not a Conference on
Tourism but the General Assembly of the
WTO, which is an inter-governmental Organi-
sation. The Assembly discussed and finalised
various items of agenda on administrative,
financial, statutory and legal matters. The
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other items discussed included various reports
submitted by the Secretary General, draft
programme budget of the Organisation,
reports of the Technical Committees on
items like vocational training, implementation
of the Manila Declaration, World Tourism
Day, draft Tourism Bill of Rights and Tourist
Code, etc.

(d) Measures initiated by the Govern-
ment for promoting tourism include pro-
motion of charters to India; attracting
international conferences/conventions to the
country; expansion of airports/construction of
new airports; augmentation of capacity both
on Indian Airlines and Air India; construction
and expansion of hotels and supplementary
accommodation; besides relaxation in fron-
tier formalities, providing and assisting
development of tourism infrastructure and
marketing abroad,

New links by I. A. during winter season

781, SHRI NAVIN RAVANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Airlines is
starting new links in the country to facilitate
tourist traffic during the winter season ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
"~ AVIATION (SHR1] KHURSHEED ALAM
KHAN) : (a) and (b) Places of tourist
interest, which have adequate traffic potential
and the requisite infrastructural facilities
have already been connected by Indian Air-
lines. However, in the Winter Schedule
of Indian Airlines, effective from 1st Novem-
ber 1983, the airline has augmented capacity/
increased frequency, wherever justified on
the basis of the traffic demand. The salient
new features of the Winter Schedule are in-
-dicated below ;

(i) latroduction of a daily Boeing
737 flight (mo. I1C-187/188) on the Delhi-
Udaipur/Aurangabad/Bombay route, in addi-
tion to the daily Boeing 737 service
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(1C-491/492) on the Delhi Jaipur-Jodhpur-
Udaipur-Bombay route.

(ii) Introduction of new services by
HS.748 aircraft between Agra and Lucknow
on four days of the week and between
Lucknow and Varanasi on three days of the
week. )

(ii) Introduction of a new thrice-
weekly HS-748 service between Bombay and
Nasik.

(iv) Augmentation of the capacity
between Hyderabad and Tirupati by the
introduction of a HS-748 service on four
days of week in addition to the daily Hydera-
bad-Vijayawada-Tirupati-Madras service.

(v) Introduction of a new Boeing 737
service, on three days of the week, between
Bhubaneswar and Bangalore.

“ (vi) Introduction of Boeing service
between Delhi and Kanpur on 3 days of the
week.

Bank Robberies and Shooting of Security

Guards in Punjab

782, SHRI K. PRADHANI :
SHRI NIHAL SINGH : .

Will the Minister of FINANCE be
pleased to state :

(a) whether there had recently been a
spate of Bank robberies and shooting of
security guards in Punjab ;

(b) the details of the various national-
ised banks looted and security staff shot,
injured and killed while resisting the
robbers ;

(c) whether any clue has been found
to the extremists committing all these robb-
eries; if so, the outcome thereof ; and

(d) the preventive steps being taken
to safeguard the banks' cash, its customers,
staff from being made targets of looting and
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shooting even in broad day light or in the
process of carrying cash ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOIJARY) : (a) to (d) As reported
by the banks, 15 cases of bank dacoities/robb-
eries occurred in Punjab during 1.1.83 to 30.9.
83 involving a sum of Rs. 10.34 lakhs approxi-
mately. During these dacoities as per the
information available 5 bank employees were
injured in Punjab.

The police is investigating into the cases
of bank dacoities/robberies and the involv-
ement of extremists in these offences would be
known only after the conclusion of police
investigation.

The State Governments, who are
primarily responsible for the maintenance
of law and order, have been requested to
take suitable preventive measures for curbing
the incidence of bank robberies/dacoities ,in
order to ensure the safety of bank money,

bank staff and the customers. Government

have also issued guidelines to all public
sector banks to tighten security measures
within their premises,

Growth of ““Illegal” Coin Collectors and
Closing Down of Coin Receipt Counters in
Major Cities

783. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Reserve Bank of India
has expressed its concern at the growth of a
new breed of “illegal” coin collectors who
have virtually forced it to close down its
coin receipt counters in major cities
and

(b) if so, the steps Government pro-

pose.to take to meet the situation and issue
more coins ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The Reserve
Bank of India have reported a decline in
receipt of small coins at their issue Offices.
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They have also mentioned about Press reports
regarding hoarding of coins particularly in
business/industrial centres and their sale at
premium to the needy users.

(b) Various steps have been taken to
augment the production of coins. Working
hours in all the three Mints have been
increased from 48 to 54 hours per week per
shift and an incentive scheme has also been
introduced in all the Miats, As a result of
these measures, it is expected that production
of coins will be about 1050 million pieces in
1983-84 as against 660 million pieces in 1982-
83. Proposals for introduction of additional
shifts wherever possible in the Mints are
under active consideration.

Changes in Credit Policy of RBI

784. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased to
state :

(@) whether it is a fact that the
Reserve Bank of India had recently annou-
nced several pragmatic and promising changes
in the credit policy that should enable banks
to assist productive operations in all sectors
of economy liberally, without fuelling inflatio-
nary tendencies; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) While
the basic tenet of credit policy of the Reserve
Bank continues to be one of fully supporting
productive activity with the observance of
normal credit norms, it announced the follo-
wing changes on 20th October, 1983 :

(i) 100 per cent refinance for food
credit over the outstanding level of Rs, 3300
crores,

(ii)  Refinance to the extent of 1259
of the increase in export credit over 1982,

(iii)  The Industrial Development Bank
of India (JDBI) Bills rediscounting facility
for State Electricity Boards and State Road
Transport Corporations has been extended
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and the size
crores,

enhanced by Rs, 50

(iv) Cut-off point for credit authori-
sation scheme for working capital limits
raised from Rs. 3 crores to Rs. 4
crores.

(v) To provide a more purposeful
thrust to the objectives set out in the new 20-
Point Programme and to provide the re-
distributive effects of credit policy, some
changes have been made in the rates of
interest structure. These are as under :

(a) Rates of interest on short-term
loans of over Rs. 5000/- and upto Rs. 10,000/-
to farmers have been reduced from not
exceeding 14% to 12.5%, with a correspon-
ding reduction for indirect finance.

(b) The concessional rates of interest
of 125% hitherto applicable to loans to
borrowers owning one vehicle has been exte-
nded to two vehicles.

(c) Interest rates for price support
operations of Central and State Government
agencies for pulses and oil seeds have been
reduced by 1.5 percentage point.

In more recent weeks the growth in dep=
osits has accelerated and the banking system
continues to have considerable excess liquidity
necessitating further immobilisation of the
same so as to achieve a better alignment bet-
ween sources and uses of funds without hin-
dering flow of credit for productive purposes.
In this context, the Reserve Bank has, on
November 8, 1983 directed the banks to
maintain an incremental Cash Reserve Ratio
of 10% of the increase in net demand and
time liabilities over the level as on 1l1th
November, 1983 in addition to the presen
«Cash Reserve Ratio of 8.5%.

Pak Army Division at Sind-Rajasthan
Borders

785. SHRI K. MALLANNA :
SHRI RAJESH KUMAR SINGH :
SHRI M.V. CHANDRA SHEK-
HARA MURTHY :
SHRI B.V. DESAI :
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Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that in the midst
of spreading an impression that India is on the
verge of launching aggression against Pakistan
a fully equipped army division is said to have
been moved to the Sind-Rajasthan border by
Pakistan ; and

(b) if so, the reaction of Indian Govern
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO) : (a) and (b) The Pakistani army
is know to conduct its major collective training
during the period October-December every
year, During this period, its field formations
move out of their permanent locations to
training arcas which are located in the vici-
nity of the Indo-Pak border. Such move-
ments are not known to be with the full scales
of equipments or ammunition.

Government carefully monitor all develop-
ments  which have a bearing on our
security for initiating appropriate mea-
sures to ensure adequate defence preparedness.

Fall in Export of Hessian and Sacking to
Soviet Union

786, SHRI SONTOSH MOHAN DEV:
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that export of
hessian and sackiag to the Soviet Union had
fallen considerably in 1981-82 ;

(b) if so, the steps proposed to be
taken to maintain the present level and also
raise the exports to the Soviet Union ; and

(c¢) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) There was a
slight short fall in export of hessian and sac-
king during 1981-82, when compared to the
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figures of 1980-81, as may be seen from the
figures given below ;—

(Figures in Qty. of ‘000 tonnes)

Hessian

Sacking Total
1980-81  125.9 446 170.5
1981-82 100 0 35.4 135.4

(b) and (c) Decline in export of hessian
and sacking to the Soviet Union could prima-
rily be explained by the fact that consecuti-
vely for several years USSR has had succes-
sive bad weather and bad harvest which
brought down their demand for packaging
materials.

Government is in dialogue with the
USSR authorities to keep up the tempo of
exports of hessian and sacking to the USSR.

Persons Trained by Indian Institute
of Foreign Trade

787. SHRI SATISH AGARWAL :
Will the Minister of COMMERCE be pleased
to state how many persons were trained by
Indian Institute of Foreign Trade in various
training programmes organised during
1982-837

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): 1,754 persons
were trained by the Indian Institute of Foreign
Trade in its various training programmes
organised during 1982-83.

Persons Trained by Indian Institute
of Packaging

788. SHRI SATISH AGARWAL : Will
the Minister of COMMERCE be pleased to
state how many persons were trained by Indian
Institute of Packaging in various training pro-
grammes during 1982-83 and how many pac-
kaging designs were developed in 1977-78
and 1982-83 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
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RAM DULARI SINHA) : 842 persons were
trained by Indian Institute of Packaging in
various training programme during 1982-83.
The number of packaging designs developed
was 17 in 1977-78 and 24 in 1982-83.

Directory of Indian Exporter’s Published
by DCIS (Calcutta)

789. SHRI SATISH AGARWAL : Will
tne Minister of COMMERCE be pleased to
state when was the last edition of the Direc-
tory of Indian Exporters published by Direc-
torate General of Commercial Intelligence
and Statistics (Calcutta) and how many export
firms are listed in the last published edition
(incl. supplementary editions) ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : The last edition
of the Directory of Indian Exporters (20th
edition - 1981) was released on 20th May, 1983
from Government of India Press, Simla.
This edition contains names of 2318 firms as
Exporters and Manufacturers and 627 firms
as Manufacturers (Potential Exporters).

Public sector undertakings doing Mari ne
Insurance Business

790. SHR1 SATISH AGARWAL :
Will the Minister of FINANCE be
pleased to refer to the reply given to Unstar-
red Question No, 8478 on 28 April, 1978
regarding Public Sector Undertaking doing
Marine Insurance Business and state :

(a) the names of Public Sector Under-
takings doing marine insurance business and
how many branch offices did each have in
the country as on 1st January, 1983 ;

(b) the number of branches of each of
these public undertakings functioning in
Delhi, Bombay, Calcutta, and Madras as on
1st January, 1983 ; and

(¢) how much marine insurance busi-
ness was transacted by each of these corpora-
tions in  1977-78 and 1982-83 giving value
insured, premia and claims paid ?
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THE DEPUTY MINISTER JN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The insurance
Companies/State Insurance Funds registered

Name of Insurance Co. Fund

KARTIKA 27, 1905 (SAKA)

under the Insurance Act, 1938, to transact
marine insurance business as on 1.1.1983 and
the number of their branch offices, are as
under :-

No, of branch offices
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(i) General Insurance Corporation of India Nil
(transacts mainly reinsurance business)

(ii) National Insurance Co. Ltd. 22

(ili) New India Assurance Co. Ltd. 327

(iv) Oriental Fire & General Insurance Co. Ltd. 243 %

(v) United India Insurance Co. Ltd. 283

(vi) Govt. of Gujarat Insurance Fund ) The information is

(vii) Kerala State Govt. Insurance Department )

(viii) Govt. of Maharashtra State Insurance Fund

(b) The information as under :-

being collected.

Name of Insurance Co.|Fund

No. of Divisional Offices (D.O.s) and Branch Qffices

(B.O.s) functioning as on 1 1.1983

Delhi Bombay Calcutta Madras
D.Os B.Os D.Os BOs D.Os BOs D.Os B.Os
(i) National 9 6 8 - 16 1 -4 2
(ii) New India 10 16 12 4 7 6 4 4
(iii)  Oriental 9 10 19 1 6 2 5 8
(iv) United India 7 5 13 2 6 1 8 4
(v) Govt, of Gujarat Insurance Fund ) The information is
(vi) Xerala State Govt. Insurance Departm;:nt ) being collected
(vii) Govt. of Maharashtra State Insurance Fund )

(c) The statistics in respect of total value insured are not maintained by the companies.
The information, for the calendar years 1977 and 1982, in respect of marine Insur-

ance premium and incurred claims is as under :-

.

i
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(in crores of rupees)

Name of Insurance Co, Fund

Marine premium Insurance

Incuried claims

during written during
1977 1982 1977 1982
(i) National 19 35 9 38
(i) New India 23 47 10 40
(iii) Oriental 24 48 10 46
(iv) United India 25 49 10 58
(v) Govt. of Gujarat Insurance Fund ) The information is
(iv) Kerala State Govt, Insurance Deptt. ) being collected.

(vii) Govt, of Maharashtra State Insurance Fund )

&fas avaar safeg, g & a4 i
amaz dfaw wvaw & Y ar glaag

791. =it fagm fag : w@r e A
ag FATH FT FAT FA ¢

(%) 1 dfqw gFRT Frataw, @
(3.%) & sreare &% ¥ sreawa QT
AT ATAAT &1 AT Gfa"r' ArTIr wrawy
I grar & AT @ § HAWAT AT AN
wgraTfasT grer ; S

(=) 71 ag s= g fF amaT &
T, {9 & g7 gra wEg 6 A
gifyq fawar w@v an, #1 1958 & e
gfrs  duar sfes gra AT WA
(zrem ) s #1 sfafa F3T fear
T ar ?

i oAAwE # Tew wAr (sf &
Y. fag ) : (F) AT WA qTfeTH7,
T G

(=) i 7&f | qafaq &=\ #1957
# ger faan T a1 ST T q9T ATHAT

¥ wradr aIg &1 dqd Amfed afegeg-
faaat a0V avag qfw s awraafasr
F1 srafwa #r af of | g7 Q@ TqIAT &7
ardl qfe & s F1 UF gEE A
I YW AIFIT F gY@ T@[ 97 4T |
ST FIEHTT FT g9 a1 F oy F1ars
FA & fau faT Fg1 AT W@r )

uazr gfear & &=tm #waiem & faq-
na sRaifaat @ fauamat s Qs T4

792. =t fagw fag : a7 qgzw
T ame famwEma 55 g a@d &1 AT
w0 fF

(%) 1 swadY, 1979 & 30 fagwaz,
1983 #1 safg & arua oax gfear &
a¥a Fatey, fgwag grs|, 3 sEar
it @, A% faedr & feaw &w9rd
fegma gu Jar IAF ATH, 9GATH qAT
fauw #1 fafa Far 8 ;

(=) wasi & fear ofcard 1 o=
aF T g2 fEHar aar § 9 fEaat
FT QI & AT fHar 137 § ; AT
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() #ar azEw @ fFe@ fawa &
g5 faqna e 1 fragm faware,
foad qra sifasr 1 1€ qram 981 R,
ar T a® F1E AFAT FE faAv wWaAT
graifs w1, 1979 & ¥ @ aF FE qvoAv
o 2 q&1 § a97 IAFT AT fewd &
fau aTHTT F@T FIAATE FT W E 7

gz @tz AmT famaA gaeg &
s At (s« gl wEw oi) o (F)
1 gy, 1979 & 30 faFray, 1983 &1
gafa ¥ fgmraa graw, af faeel & waw
gfear & & 17 Fratas & famfafas 2
FHaifaat 71 7eg gf -

v qIATH  {eg FT ATE

U9, U9, 3 QIAIE 22.5.1981
GEARED

AT u. & 9¢ Ffews aEAET  21.12.1981
qIAF

(&) 1. = ua. uw. §s &7 9eAT A
TEFE qgEF F 93 F fau g@zq
faar ar a7g 377 fAgfea gearg &
gl frar wifs 9% F14 § fawe 37
AT 4T

2. 5T W, & HT FT qEET F UUT
gfear & &0 & fau s¥aw 78 fFar

(m) ==& safa & fgareg gigw, af
feee(t & wgw €fear & & A7 Fratay F
fft ot wrew #r geg Ad gd awfy
tq wafa ¥ faeelt fawma & 7 afga wax
gfear & weaw & Fatag ¥ #1939
5 WAt F1 weg gf 1 g A=A F
afeardt &1 & af fagfm & @vaw &
T g fra § -
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am e FY #fma
ardre
ot @7 a9 1.3.79 fm—ﬁﬁ" gz
gfear &7 wqroar §
ITYFT FTF F T AR

FITT  IAFT qEAT FY
frgfaa fag @ &
wraey ¥ faare Ag)
faar sr awr )

ot & g 21.9.79 59% g &1 Awd
At

o AT 1T 16.8.80 ITFT qeAT ¥ WY
ifear & #17 & fag
q1azT Agr fFwar )

oA 30.10.80 F sfaaifga ¥
THTA

ot #rfeex fag 28 3.83 fasaT & vav gfear
A1 ETAT ¥ IogET
FG T EA F FIIOU
gaFr qeAt F1 fagfaa
fag srd & graw &
fagre agl fear @
Sl

Credit from Nationalised Banks in Keonjher
District for implementation of major
Programmes of Government

793. SHRI HARIHAR SOREN :
Will the Minister of FINANCE be pleased
to state :

(a) the names of the nationalised
commercial banks providing credit for imple-
menting the major programmes of Govern-
ment ;
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(b) the name of the nationalised banks
in Keonjher district, Orissa giving credit to
the rural poor of that district against those
schemes ;

(c) the year-wise credit given by vari-
ous Banks of Keonjher district for implement-
ing those schemes during the last three years ;
and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) All nationalised
commercial banks are providing credit for
implementing the programmes of Gover-
nment.

(b) As in January, 1983 five nationalis-
ed banks viz. Bank of India, State Bank of
India, Bank of Baroda, United Bank of
India and United Commercial Bank have
been operating in the District of Keonjher,
Orissa,

(c) and (d) The data reporting system
does not yield information in the manner
asked for,

vgfena faem oF a1 Y @y’ B
sRgrical g faar wan qwow

794. =t ww fag mma AT
arforsa w41 78 FAT7 F1 FOOUFA 7 -

(F) 711 ag == g fF ofena faex
uF AT A FEAY F fafewi &6 g
T FHAIET T AAT AW F qFaw9 H
feaid 21 fagra<, 1983 &' ud 179
fear ar ;

(=) afz gf, @ "t ST ATE
T

() S§ 9T FTHTT { FAT FIEATE
RN ?
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arforsa Farea A vsg At (sfhaa
T gardy faegy) ¢ (F) T &)

(@) /i 337 & wowa,  safew
ggraar @ifg & gafaa o |

(W) fwa waraFi & Fag gfaga §
FrIasE F1 g HT OF gA@Ear g

2 :

qIqa  afawl g aewET w1 9w
T} FrqaEt

795, =Y 7w fag mwa o FAT AT
HAT ag aATH FT FI7 FI4 fF ¢

(F) 71 wagd HfaFi 7 597 07F
qGIFIT F1 Arera &1 fqux faar gr;
AT

‘

(=) afz gi, arsqF T FIXT &
AT T AT H GHIT FITN FAT F12ATS

FTUER?

AT /ATEA § 7@ /AT (A F. b
fag 27) : (%) «tv (@) «fas waedm
% FAATLI GA5T 3 AgATAF & T F IHH
FIATT qAGT AfaFi #1 F7 wdt F AL
FIT F AT A ArASIT TEr GA AW
gAAE faed @A &1 oqarg, 1982 #
qi-97 g&5qgq f&a1 1 2g wwar gEgafas
g7 & % A Frdwq yagqd dfqwi F
e, 1982 #, dI F94 9T 9IqF 4 TH
qREI & wig gFw § v 5 afg
AR AR ARG A CIAFT AT JAT
F1 EEFIT A foar aar’ 3 15 s,
1983 #1 W@ F usgafa #1 497 &

AETA AT AFFIT ATTT FL I |
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2, 1982 # g4 Afaw FaArfeay
F1 gE7 WA T IHIT 4T -

(%) &1 & &7 4% Fa7 F A97 F1 FEAv
F ararT o FifeF FF3fe se@ @ F
fau Gfa® Far &1 &hFe fagr o
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UHETET AW FT FAFAGT FIA &
FATAl A% A FAF/EIEAT F w7 A
#1077 yAqd AfaFi ¥ fau favrg sqaeqr
FI SN

() =i & fafwe ozn oy &
FATF qIqE AfaFi F 9 qTAT 7T
fFar o

(9) wAgd &fasi &1 ITgEa %
ATAIASTTF & F gFatg fFar s
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(m) ardwfas o= # 351 F fagaa
FOA Iw ¥ AY & yagd afral @
Faa &1 frufra #78 qug 99 Faa &
g fafagt qua Yz sex a5 gz

g | '

() &t &% FHET AFIA F1 FIY
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(z) @ara =, arar ®w afg #1
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Steps taken for Improvementin Exports
from Eastern Region

796, SHRI SUSHIL BHATTA-
CHARYYA : Wil the Minister  of
COMMERCE be pleased to state :

(a) whether the demand for licence
and cash assistance from all sorts of expor-
ters in the Eastern Region except for expor-
ter of engineering goods, have gone down
since April, 1983 ;

(b) if so, the reasons therefor ; and

(c) the steps Government have taken

to improve exports from the Eastern
Region ?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI P A,
SANGMA) : (a) and (b) No definite assess-
ment can be made at this stage in view of the
time allowed to exporters to make applica-
tions,
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(¢) All export promotion measures are
equally applicable to eastern region.

Firing by Pakistani Troops on Indian Borders

797. SHRI ANANTHA RAMULU
MALLU : Will the Minister of DEFENCE
be pleased to state :

(a) the number of incidents occured
on Indian borders, when firings were made
by the Pakistani Troops during the last four
months ; and

(b) the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI KP,
SINGH DEO): (a) There have been some
incidents of unprovoked firing by Pakistani
troops from across the line of Control during
the last four months, It would not be desir-
able to disclose details.

(b) Issues relating to minor firing inci-
dents across the Line of Control inJ & K
are resolved through Flag Meetings of local
commanders, In case of incidents of a more
serious nature, the matter is taken up with
the Government of Pakistan.

Shortfall in production in Handloom Sector

798. SHRI ASHFAQ HUSSAIN :
Will the Minister of COMMERCE be pleased
to state :

(@) whether it is a fact that based on
the production of 3300 million meters in
1982-83, it is estimated that the handloom
sector will fall short of the target of 4100
million meters and the likely achievement
would be around 3830 million meters in
1984-85 according to Mid-term Appraisal of
Sixth Plan (page 111) ; and

(b) if so, the reasons behind the short-
fall in target and concrete measures taken by
Government to achieve the targets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
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SANGMA) : (a) The Mid-term Appraisal
of 6th Plan (page-111) does not mention the
figure of 3830 as the likely achievement by
the end of 6th Plan as against the target of
4100 million meters. However, the actual
achievement, from the trends later noticed,
is likely to be of the order of 3700 million
meters by the end of 1984-85.

(b) The severe drought and the conse-
quent power cuts during the last two years
had restricted the availability of hank yarn
to the handloom sector. This had also eroded
the purchasing power of the people which
had resulted in a reduction in demand.

The spinning mills in the cooperative
and non-cooperative sector being set up in
the 6th Plan period are expected to start
production, thus adding to the availability
of hank yarn. In order to ensure the supply
of sufficient quantities of hank yarn, Govern-
ment have also imposed a statutory obliga-
tion on mills to pack at least 509 of their
total marketable yarn in the form of hanks.

The States have also been requested to
pool the hank yarn produced by the Cooper-
ative Spinning Mills. Mills of National
Textile Corporation and State Textile Cor-
porations for captive use by the handloom
cooperatives and corporations, The National
Handloom Development Corporation, which
has been set up, isexpected to assist the
handloom sector in getting supplies of hank
yarn.

aigal wifz o g wEv W
fiwmn wran

799. et wemmiTam wfean : au7 fasw
qAT Jg FATT FT FIT F4A F

(%) @t stz z&Y (arfofsas), aa-
ZF 297, TWRFEU q9r adr IFT F
fags & 939 qET 9T FWER GO
SR YA F 795995 fHaHr g &
e
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whrerifan, cadifa-
faw SowTot R A

A F G | 131.25 84
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M. Z@qT:
I 2946.04 2750.82
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I 165 Yz~ &) @=aT TR JWRET

L 3675/- 3300/-

II. 2698/- 2398.75
IV, ay fawet & goww

I 289.30 266.20

I ' 1370.75 1270.50

Promotion of Tourist Traffic Between India
and Soviet Union

800. SHRI MOHANLAL PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the flow
of tourists between India and Soviet Union
is very meagre ;

(b) if so, the reasons therefor ;

(c) the number of Soviet tourists visi-
ted India during the year 1982 and the num-
ber of Indian tourists visited Soviet Union;
and

(d) the stéps being taken for promo-
ting tourism between these two friendly coun-
tries ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir,

(b) Does not arise.

(¢) The number of Soviet tourists who
visited India during the year 1982 was 13,687
recording an increase of 14.0 percent over
the preceding year. The Bepartment of
Tourism does not maintain statistics of Indians
visiting foreign countries.

(d) Continious efforts are made by
our ‘Bmbassy to project the potential of
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‘Indian Tourism and to assist those who

wish to visit India as tourists,

Export of Sugar

801, SHRI MOHANLAL PATEL
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether any agreement has been
made with some foreign countries for the
export of sugar during the current year ;

(b) if so, the quantity of sugar likely
to be exported during the current year and
the names of the countries to whom export -
is being made and at what rate ;

(c) the amount of foreign exchange
earned during the years, 1981-82 and 1982-83
by export of sugar ; and

(d) the steps being taken to increase
the export of sugar to earn more foreign
exchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) India is a
member of the International Sugar Agree-
ment which inter-alia, allocates to exporting
member countries annual quotas for export
of sugar.

(b) Our quota for export of sugar in
the current calendar year is 6,5 lakh MT. We
hope to fulfil the quota.

In the first six months of 1983-84,
exports have been undertaken to Egypt, Sri
Lanka, Yamen Arab Republic, Indonesia,
Tunisia, China, Equador and Maldives. The
average realisation has been Rs. 2527 PMT.

(¢) Amount of foreign exchange ear-
ned during the years 1981-82 and 1982-R3
has been as under :-

Year Value Rs, Crores

1981-82 49 22
1982-83 84,44
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(d)  Export of sugar is made against
quota allocated by the' International Sugar
Organisation on annual basis, We  have
programmed to fulfil the current year quota.
Attempts are being made to negotiate larger
quota for 1984,

Opening of a Branch by in Ternational '
Banks in India

803. SHRI R.L. BHATIA : Will the
Minister of FINANCE be pleased to state :

(a) whether some international banks
have applied to the Reserve Bank of India
for opening a branch in India":

(b) if so, the particulars of all'such
applications rece’'ved stating in which cases
permission has been granted and which are
still under consideration and the places at
which the Branches are likely to be opened
and the nature of business to be transa-
cted ;

(c) whether entry of these international
banks has been opposed by the Indian banks,
if so, the ground advanced by them and
Government's reaction thereto ; and

(d) what gain the country is likely to
derive from this entry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) The infor-
mation is being collected and to the extent
it is available, will be laid on the Table of
the House,

Streamlining of the Set-up ‘amd Funcfioning of
the Rajya Sainik Board and Zila Sainik Board

806. PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have under-
taken any streamining of the set-up and
functioning 'of the Rajya Sainik Board and
the Zila Sainik Board ;

(b) ‘if so, the nature of the streamlin.
ing done so far and a brief account thereof
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and ‘the likely date.by which:it would be
completed ; and. -

(¢) if not, whether any such- streaml-
ining would - be undertaken in the near
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
K.P. SINGH DEO): (a) to (c) A Commi-
ttee was set up in 1981 under the Chairman-
ship of Additional Secretary, Ministry of
Defence to go in to the question of revitali-
sation of Sainik Boards organisation in the
country. The recommendations of the
Committee were accepted by the Government
in principle and all State Governments/Union
Territories Administrations were requested to
implement the same. The main recommen-
dations of the revitalisation Committee were
as follows :-

(i)  Creation of new Zila Sainik
Boards and strengthening of existing Rajya/
Zila Sainik Boards.

(i)  Provision of better working faci-
lities such as telephone and transport at the
Zila level.

(iii) Improvement in status and red-
esignation of Secretaries, Rajya/Zila Sainik
Boards.

(iv) Job enrichment and revised char-
ter of duties of Secretaries, Rajya/Zila Sainik
Boards.

(v) Payment of Centre’s share in
advance upto 90% on receipt of the Budget
Estimates/Revised Estimates on 50:50 basis
of the expenditure of Sainik Boards Organis-
ation. '

A copy of the recommendatigns of the
Committee for Revitalisation of the Sainik
Boards Organisation is laid on the Table of
the House, -(Placed in Library. See No. LT
7056/83)

2. The State Governments of Haryana,
Andhra Pradesh, Tamil -Nadu, .Madhya
Pradesh -and «Karnataka have . implemented
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most of the recommendations of the Revitali-
sation Committee, The Governments of
Bihar, Gujarat, Himachal Pradesh, Kerala,
Karnataka, Maharashtra, Manipur, Nagaland,
Orissa, Punjab, Rajasthan, Sikkim, Tripura,
Uttar Pradesh and West Bengal have also
accepted the recommendations of the Comm-
ittee in _principle, As far as the Union
Territories are concerned, the matter is under
consideration of the Ministry of Home
Affairs.
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Opening of New Branches of Nationalised
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808. PROF, NARAIN CHAND
PARASHAR : Will the Minister of FINANCE
be pleased to state :

(a) whether there is any preference
for the opening of new Branches of the
nationalised banks at unbanked centres by
Government and the Reserve Bank of
India ;

(b) if so, the names of such places in
Himachal Pradesh  district-wise, where
licences were granted for the nationalised
banks to open their branches at places, which
were already having branches of one or more
nationalised banks ; and

(c) the reasons for granting the lice-
nces at such ‘banked’ centres when the dema-
nds for opening new branches at unbanked
centres are still not being met ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The current branch
licensing policy aims to achieve by the end
of March 1985 a coverage of one bank office
for an average of 17,000 population on the
basis of 1981 census in rural and semi-urban
areas, While top priority will be given to
opening of new branches in underbanked
rural areas, provision has been made for
expansion in the relatively banked districts
which will be allowed to a limited extent if
justified by the growth in economic activities,
the need for banking facilities in the area
etc. The State Governments have been asked
by the Reserve Bank of India to identify in
consultation with the District Consultative
Committees such unbanked rural centres
where there is need for establishment of a
bank office, Expansion in urban/Metropolitan/
Port Town centres will be restrictive and
allowed only on a selective basis.

Individual applications from banks for
opening offices in rural and semi-urban ban-
ked centres are considered within the frame-
work of the branch licensing policy and
banks are allowed to open offices at these
centres if it is established that there is an
immediate need for banking facilities.

(b) and (c) The required information to
the extent available is being collected and
will be laid on the Table of the House.
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Backlog of Unfilled Reserved Vacancies in
State Bank of Bikaner and Jaipur

809. SHRI BHEEKHABHALI : Will the
Minister of FINANCE be pleased to state :

(a) whether backlog of unfilled reserved
vacancies has considerably increased in
State Bank of Bikaner and Jaipur, in 1978,
1979, 1980, 1981 and 1982 ;

(b) if so, the reasons therefor ; and

(¢) (i) the total number of SC/ST
candidates who had given their consent for
appearing in the written test for officer J.M -
1 in all the above years, (ii) how many of
them were considered for written test, (iii)
the total number of reserved vacancies inclu-
ding the backlog in each above year, (iv) how
many SC/ST candidates obtained more than
minimum passing marks with relaxation for
SC/ST in the written test and interview and
(v) how many of them were finally selected
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in all the groups in all the years mentioned
as above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
State Bank of Bikaner and Jaipur has repor-
ted that SC/ST candidates are given 5%
relaxation in written examination and 10% in
interview in promotion from Clerical Cadre
to Officer (JMG-1) Cadre. The backlog in
reserved vacancies has been due to the non-
availability of successful SC/ST candidates
despite the relaxations. However, the unfilled
reserved vacancies are carried forward to the
next year,

The bank has also reported that the
SC/ST Employee’s Association has filed a
writ petition before the Rajasthan High
Court in this matter which is still pending
and the matter is Sub-Judice.

(c) The information as reported by
the Bank is given in the Annexe,

Statement

Backlog of unfilled reserved vacancies in State Bank of

Bikaner and Jaipur

Year of  Total No. of No, of SC/ST Total No. of  No. of SC/ST No. of SC/ST

test SC/ST candidates reserved candidates who  candidates
candidates who considered for vacancies obtained more finally
gave consent  written including than the minimum selected,

examination backlog pass marks,
1s 2. 3, 4. L8 6,

1978 Not available 9. 22 3 3

1978 -do- Not available —_ 6 6

(Special Test

exclusively

for SC/ST)

1979 -do- ~do- 45 —_ AR

1980

1981 -do- 51 42 32 17

1982 -do- 70 45 17 11
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“Proposal Regarding'Setting 'up of Public
Sector wage Commission

'810. 'SHRI K.A. RAJAN :' Will the
Minister of FINANCE be pleased to state :

(a) whether Government are consider-
'ing a proposal to set up a Public Sector
Wages Commission; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) There is no specific
proposal as yet under Government’s consi-
deration.

(b) In view of (a) above, does not
arise.

New Scheme for Self-Employment to
Educated Unemployed

811. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be
pleased to state :

(@) whether Government have asked
the Commercial banks to disburse about
Rs. 160 crores as loan under a new scheme
announced by the Prime Minister in her
Independence Day Address for the provision
of self-employment to educated unemployed
youth' in the next six and a half months ;

(b) if so, the details of the variuos

schemes contemplated under the programme .

for which the disbursement are said to be
made ; and

(¢) how much disbursement has so far
been made by the commercial banks and who
were the beneficiaries covered thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA . POOJARY) : (a) and (b) The
Union Ministrv of Industry has launched a
new scheme for providing self-employment to
educated unemployed 'youth with minimum
qualification as 10th class pass and within the

age group of 18 to 35 years. Such youth will
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'be provided - bank credit and Government

subsidy for wundertaking = self .employment
ventures through industry, service and busi-
ness avocations. The scheme aims to cover
2 to 2.5 lakh such persons every ycar. The
scheme extends to all areas of the country
except cities with more than 10 lakh popula-
tion as per 1981 census. Operational respon-
sibility of the scheme has been assigned to
District Industries Centres in collaboration
with lead banks of the respective areas. The
banking system is to provide credit of the
order of Rs. 160 crores during 1983-84 under
the scheme and capital subsidy of 259 is
available from the Government. The benefi-
ciaries of the scheme will be identified by a
Task Force to be set up at each District
Industries Centre. They will be eligible for
a composite loan not exceeding Rs. 25,000
which will carry interest at 10% per annum in
backward areas and 129/ per annum in other
areas. The repayment will be in -instalments
beginning after an initial moratorium between
6 and 18 months. The repayment instalments
would range over 3 to 7 years depending upon
the nature and profitability of the venture.

(¢) The scheme has been launched
recently and the first of the quarterly returns
regarding disbursement etc. are due to reach
the Reserve Bank from all banks only by the
end of this year. As such details of disburse-
ments made by banks so far are not avail-
able.

Excise Levies on Tyres

812, SHRI MADHAVRAO SCiNDIA:
Will the Minister of FINANCE be pleased to
state :

(a) whether Government reviewed the
entire structure of excise levies on tyres and
other components that are used in the manu-
facture of complete automobiles, with a view
to promoting the manufacture of fuel efficient
vehicles while retaining their cost at reason-
able levels ; and

(b) if so, the decisions since taken in
the light of this review ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
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BHI RAMA RAO) : (a) No, Sir, No such
review was done specifically in the context of
promotion . of mauufacture of fuel efficient
vehicles.

(b) Does not arise.

Identification of Public Sector Units
Running into Losses

813. SHRI ASHFAQ HUSSAIN :
Will the Minister of FINANCE be pleased to
state : )

y (a) whether it is a fact that Planning

Commission has been able to identify the
public sector units in the Central sectors

which have been making huge losses ;

(b) if so, details and name of the units
so identified ;

(c) whether it is under active consi—
deration of Government to give free hand to
Chairmen of these units and also there should
be no interference from any quarters even
from the Ministry controlling them ;

(d) what practical and specific steps
y Government are going to take to improve
Public Sector Unit performance ?

THE MINISTER OF STATE IN THE

" MINISTRY OF FINANCE (SHRI PATTA-

BHI, RAMA RAO ): (a) and (b) There is
no specific study undertaken by the Planning
Commission to identify loss making' units
in Central sectors. However, the Bureau of
Public Enterprises, Ministry of Finance com-
piles every year the ‘Public Enterprises
Survey * which is placed before the Parlia-
ment in the Budget Session, The Survey for
1981-82 was placed before the Parliament on
25.2.1983 which also contains the details of
Profit or loss made by each Central Public

iy Sector enterprise  during the year 1981-82.

$

(¢) The question does not arise as these
enterprises are autonomous bodles and the

Chairmen or the Chief Executives of 'these
enterpnses enjoy full powers for the efficient

runnmg oi‘ these enterprlses
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(d) The performance of the public
enterprises are closely watched by the Admi-
nistrative Ministries concerned ' who +hold
periodical Review meetings to find out their
problems. Based on these  performance
reviews, necessary steps are taken to improve
the performance of the enterprises,

Strike in Textile Mills in Bombay

814. SHRI HARISH KUMAR
GANGWAR : Will the Minister of COM-
MERCE be pleased to state :

(a) the unutilised capacity in the
Textiles Industry in the public aad private
sector ; ‘and r

(b) the number of man-days lost due
to Bombay Textile strike, the extent of loss
in production and loss in foreign earnings ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Infor-
mation is being collected and will be 1aid on

" the Table of the House.

Iron Ore Export Through Paradip Port

815. SHRIMATI JAYANTI PAT-
NAIK :  Will the Minister of COMMERCE
be pleased to state the details of the export

‘ outlook of iron ore through Paradip Port

expected in 1983-84 and 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): The Minerals &
Metals Trading Corporation of India Ltd.
hopes to export about 9 lakh tonnes of Iron
Ore through Paradip Port in 1983-84. Current
expectation for 1984-85 is about 7 lakh.
tonnes.

Financial Assistance to Kerala

816, SHRI K A, RAJAN : Will the
Minister of FINANCE be pleased to state ;

(a} whether a Central team had visited
Kerala to study  its financial needs to tide
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over the difficult financial situation being
faced by the State ;

(b) if so, the details of the team visited,
the discussion held and the conclusion arrived
at , and

(c) the financial assistance extended to
the State, if any, thereafter ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE : (a) Yes Sir.

(b) and (c) Secretary (Expenditure) in
the Minister of Finance visited Trivandrum on
4th and 5th October, 1983 and had discussions
with the State Government regarding the
current financial position of the State. As
against the estimated deficit of Rs, 120 crores
indicated by the State Government because
of the unprecedented extent of drought, it
was felt that there was considerable scope for
improvement in both receipts and expenditure
from the levels indicated by the State Govern
ment. The Union Finance Minister has
written to the State Chief Minister requesting
him to contain the deficit at a level substan-
tially lower than that estimated by the State
Government and informed him that the
manner of tackling the residuary deficit could
be discussed later,

Taking Over of Textile Mills in Bombay

817, SHRI K.,A. RAJAN:
SHRI BALASAHEB
PATIL :

SHRI VIJAY KUMAR YADAV :

SHRI RAM VILAS PASWAN :

SHRI AMAR ROYPRADHAN :

SHRI CHANDRAPAL  SHAI-
LANI :

SHRI NARSINH MAKWANA :

SHRI MAGANBHAI BAROT :

SHRI CHITTA BASU :

SHRI RAMJIBHAI MAVANI:

SHRI RAMAVATAR SHASTRI:

SHRI RAJNATH SONKAR
SHASTRI :

SHRI K. MALLANNA :

SHRI CHINTAMANI JENA :

SHRI SUBHASH CHANDRA
BOSE ALLURI :

VIKHE
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SHRI SATYASADHAN CHA-
- KRABORTY :
PROF. RUPCHAND PAL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether itis a fact that thirteen
textile mills in Bombay have been taken over
by the Union Government ;

(b) the steps being taken to improve
performance of those mills ;

(c) what additional investment is called
for to bring these units to health ;

(d) the number of workers going to be
benefited or rehabilated;

(¢) whether Government propose to
hand over the mills which have been taken
over, to their old owners after revitalising
them ;

(f) the amount of compensation to be
given to the owners of Bombay mills, already
taken over ; and

(g) whether Government propose to
take over the whole textile industry as .he
private management shows little interests in
modernisation of mills rendering more and™™
more textile mills sick ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir,
the management of 13 textile undertakings of
Bombay has been recently taken over by the
Government.

(b) and (c) All necessary efforts to
restart some of the mills, which are lying clo-
sed, are being made as also to improve the
working of the other mills. It is estimated that
about Rs. 140 crores will be required for .he
rehabilitation and reorganisation including
modernisation and technological upgradatipn
of these mills.

(d) Approximately 36,000 workers are
likely to be benefitted as a result of complete
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rehabilitation and reorganisation of these
+ mills.

(¢) No such proposal is under consi-
deration of the Government.

(f) The owner companies shall be given
an amount at the rates specified in Section 5
(2) of the Textile Undertakings (Taking Over
of Management) Ordinance, 1983 for the
vesting of the management of the undertakings
in the Government.

(8) No such proposal is at present
under consideration of Government,

/

Import of Cement by S.T.C.

818. SHRI SATYASADHAN
CHAKRABORTY :
SHRI AMAL DATTA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the State Trading Corpora-
tion invited offers for import of cement to
India from foreign parties ;

(b) if so, what were the offers of diffe-
rent parties giving details of names of parties,
4 country price, etc ; and

. (¢) what would have been the landed
cost in India if the lowest offers had been
accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) Itis not in public interest to dis-
close the details.

(¢) About Rs. 968 PMT.
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Profit/Loss of Hotels Functioning in
India and Abroad

820. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to lay
a statement showing :

(a) (i) the names of hotels functioning
within the country and abroad under ITDC
and other Public Undertakings and since
when ;

(ii) the total amount invested by
Government and ITDC each year in these
hotels ;

(iii) the total number of various cate-
gories of employees (temporary, ad hoc, per-
manent) working in these hotels in 1979-80.
1980-81, 1981-82, 1982-83 and current finan-
cial year ;

(iv) the total number of various cate-
gories of employees (temporary, ad hoc,
permanent) suspended, services terminated or
dismissed and the reasons therefor ; and
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(b) the total profit or loss (separately
in each case) specifying ;—

(i) profit or loss as on 1-4-1979 and as
on 1-4-1980 ;

(ii) the total profit or loss ascued in
each case during 1980-81, 1981-82, 1982-83
and current year ; and

(ili) total number of tourists stayed in
these hotels during 1979-80, 1980-81, 1981-82,
1982-83 and current year ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The information is
being collected and will be laid on the Table
of the Sabha.
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Scheduled Caste/Scheduled Tribe ~employees
in Air India and Indian Airlines

821, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state
the percentage of employees belonging to
Scheduled Castes and Scheduled Tribes in
different categories in the two undertakings
Air India and Indian Airlines?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM {
KHAN) : The requisite information in res-
pect of Air India and Indian Airlines is fur-
nished below :

Category of Total No. of No. of %age of
Employees employees SC ST SC ST
AIR INDIA:

Group ‘A’ 3097 227 53 7.33 171
Group ‘B’ 7833 1201 383 1533 4.89
Group C’ 1134 206 77 18.17 6.79 ,
Group ‘D’ 3591 1250 152 34.80 4.23
INDIAN AIRLINES :

Group ‘A’ 2470 117 12 4.74 0.48
Group ‘B’ 3289 330 76 10.03 231
Group ‘C 6722 718 201 10.68 3.00
Group ‘D’ 6253 1445 240 23.11 3.84

Robberies in Banks

822. SHRI MOHAMMAD ASRAR

AHMAD :

SHRI SUBHASH CHANDRA

- BOSE ALLURI :

SHRI KRISHAN DUTT
SULTANPURI :

SHRI SATYANARAYAN
JATIYA :

SHRI S.B. SIDNAL :
SHRI A.K. BALAN :

Will the Minister of FINANCE be
pleased to lay a statemient showing :

(a) the number of cases of looting and

robberies committed in banks, State-wise
and Bank-wise during 1982 and 1983 ;
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(b) losses sustained and injuries caused
to bank employees in those cases ; and

(c) steps being taken to prevent such
incidents and ensure the security of banks
and the safety of their employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY : (a) to (c¢) The
State-wise and Bank-wise information regard-
ing the bank robberies/dacoities for the years
1982 and 1983 (upto 30.9.83) is given in the
Statement I and II respectively. The total
amount involved in these cases as reported
by the banks was Rs. 140.48 lakhs + gold
valued at Rs 16,36 lakhs and Rs. 93.83 lakhs
(approx.) 4+ gold/gold " ornaments valued at
Rs. 4221 lakhs + gold/gold ornaments
weighing 1492.5 gms, (approx.) for the years
1982 and 1983 (upto 30.9.83) respectively.
The information regarding number of per-
sons injured is not readily available.

The State Governments who are pri-
marily responsible for the maintenance of
law and order have been requested to take
suitable preventive measures for curbing the
incidence of bank robberies/dacoities in order
to ensure the safety of bank money, bank
staff and the customers, Government have
also issued guidelines to all public sector
banks to tighten security measures within
their premises. The report of the High Power
Committee which was set up to review secur-
ity measures in banks under the Chairman-
ship of Secretary, Department of Economic
Affairs, has been sent to banks for imple-
menting the recommendations made by the
Committee.

Statement I

Statewise brzak-up of bank robberies|dacoities
that occurred during the year 1982 & 1983
(upto 30.9.83)
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3. Bihar 18 14
4. Chandigarh - 1
5. Delhi 2 2
6. Gujarat 1 —
7. Haryana 4 3
8. Karnataka 3 2
9. Madhya Pradesh 1 1
10. Maharashtra 1 1
11. Manipur 1 -
12. Orissa S 3
13, Punjab 5 15
14, Rajasthan 2 4
15. Tamil Nadu — 1
16. Uttar Pradesh 15 9
17. West Bengal 22 10
Total ——7;— ——69_—
Statement-IT

Bank-wise information regarding bank
robberies|dacoities for the years 1982 and 1983
(upto 30.9 83)

1982 1983 (upto

30.9.83)

1. Assam 1 2
2. Andhra Pradesh 1 1

1982 1983 (upto

30.9.83)
Central Bank of India 4 —
Bank of India 10 6
Punjab National Bank 4 8
Bank of Baroda 4 1
United Commercial Bank 2 2
Canara Bank 3 —
United Bank of India 5 1
Syndicate Bank 4 4
Union Bank of India 2 2

6 Sy

Allahabad Bank
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Indian Bank

Indian Overseas Bank

New Bank of India

~Punjab & Sind Bank

Vijay Bank

State Bank of India

State Bank of Mysore

State Bank of Patiala

The Laxmi Commercial
Bank

Oriental Bank of
Commerce

State Bank of Bikaner
& Jaipur

Andhra Bank

Karnataka Bank Limited
United Indpstrial Bank
The Sangli Bank Ltd.
Magadh Gramin Bank
Sagar Gramin Bank

Alwar Bharatpur
Anchalick Bank

Uttarbanga Ksh, Gr.
Bank

Mohghyr Ksh. Gramin
Bank

Pragjotish Gaonlia Bank

Bhurdhwan Gr. Bank

Puri Gramya Bank

Balasore Grm. Bank

Madhubani Ksh,
Gramin Bank
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Reduction of access to IMF facilities
opposed by India

824. SHRI B.V. DESAI :
SHRI CHITTA MAHATA :

Will the Minister of FINANCE be

p d to state :
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(a) whether it is a fact that the IMF
interim committee has decided to reduce

access to IMF facilities from the current level

of 150 per cent of the quota to a two-tier
arrangement ;

(b) if so, whether under the new
arrangement access will be limited generally
to 102 per cent of the quota and in excep-
tional cases to 125 per cent of the quota ;

(c) whether the Indian delegation at
the interim committee’s meeting in Washing-
ton very strongly opposed the proposal on
the ground tha* the reduction was unwarrant-
ed and retrograde ; and

(d) if so, to what extent this decision
of the IMF will affect India and the reaction
of the Indian Government on this decision ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) The
Interim Committee concluded that access to
the Fund resources under the enlarged access
policy during 1984 should be subject to
annual limits of 102 and 125 per cent of
quota, 3 years limit of 306 and 375 per cent
of quota and cumulative limits of 408 and
500 per cent of quota dependins on the
seriousness of the member’s balance of pay-
ments need and the strength of the adjust-
ment effort

(¢) and (d) The Indian delegation
opposed moves which will have the effect of
reducing the limits under Enlarged Access
Policy. Our delegation strongly advocated
for substantial Fund financing for the deve-
loping countries engaged in the adjustment
efforts to improve their balance of payments.
As the present decision is applicable for the
access policy during 1984, it does not govern
India’s existing arrangements with the Fund.
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Shortage of small Coins in Bombay

826, SHRI RATANSINH RAIJDA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware
that the severe shortage of small denomina-
tion coins in the City of Bombay and other
major urban centres is not only causing
untold hardship to people, but has become
the cause of tension, strife and quarrels ;

(b) what made the Reserve Bank of
India to close down coin-receipt counters in

the cities ; and

(c) what steps, if any, are taken by
Government against its own agencies. Viz.
Reserve Bank of India staff, Railways and
semi-Government agencies, like BEST, who
collect large amounts of small denomination
and indulge in unhealthy practices hand in
gloVe withanti-social elements ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Complaints
have been received from various parts of the
country including the city of Bombay about
the shortage of small coins causing hardship
to people. The Offices of the Reserve Bank
of India in Bombay and other major centres
have heen arranging supply of small coins
locally and to other needy areas consistent
with stock position.

(b) The Reserve Bank of India have
reported that the return flow of small coins
at their Issue Offices has sharply declined.
However, they continue to receive whole
rupee coins.

(c) As regards malpractices in issue/
disposal of small coins, the Reserve Bank of
India have reported that they have no evid-
ence of involvement of their staff in such
practices. Similarly Government bhave no
evidence regarding employees of Railways
and semi-Government agencies like BEST
indulging in unhealthy practices.

Outcome of the world Bank and
IMF Meetings Held in Washington

827. SHRI RATANSINH RAJDA: Will
the Minister of FINANCE be pleased to
state: .

(a) what transpired and what was the
outcome of the World Bank and IMF
meetings last held in Washington ;

(b) what impact did close cooperation
between India and China create at the above
meetings and what concrete results were
achieved ; and

(¢) what steps are contemplated to
adopt a joint and common stand by India
and China at future World Bank and IMF
and other bodies meetings ?

THE = MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE): At the
Annual Fund Bank meeting held in
Washington from 27th to 30th September,
1983 the issues relating to the World ecorfo-
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mic situation as well as those specific to the
World Bank and IMF were discussed.
Among developing countries there was a
feeling that the present problem of the World
economy could only be tackled through a
reform of the monetary and financial system.
There was however little support from the
major developed countries for such reform.

On IMF issues the Interim Committee
in which the developed countries have a
sizeable majority accepted the proposal for a
cut in the access to quotas from the present
150% to 1029, per annum. India with the
support of China and the Algerian constit-
uency opposed the proposal.

In regard to World Bank group an
agreement wes reached on a selective Capital
increase of about § 8 bjllion. There was
strong support on the part of developing and
some developed countries for an early
conclusion to the negotiations for IDA-VII of
a substantial size,

(b) and (c) On several issues concer-
ning the Bank and the Fund, India and
China had a common position,

Sale of Aerated Water to Air India

828. SHRI RATANSINH RAJDA: Will
the Minister of FINANCE be pleased to
state;

(a) the reasons why sales to Air India
for goods like aerated water are not treated
as exports and excise refund, sales tax refund
and exports incentives are not available;

(b) whether it is a fact that Air India
buys majority of its aerated waters from
overseas and pays in foreign exchange; and

(c) the steps his Ministry intend to
take to help Indian goods to become price
competitive to be able to sell to Air India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) and (b) As
regards  excise refund the goods like
aerated water, if supplied as ships/stores
to Air India, are not charged to excise
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duty and if paid, the same is refunded,
Such sales are also free of Sales tax. But Air
India buys majority of its aerated water
requirements from abroad and pays for it in
foreign exchange, for the reasons that such
aerated waters in cans are not available in
India, Further, due to space constraints on
board the aircraft as also grounds of safety
and other difficulties of handling, use of
aerated water in glass bottles on board the
flights, is not desirable/ possible, Since
Campa Cola manufactured by M/s Pure
Drinks (India) Ltd. is available in cans, the
Air India has already commenced using the
same on board its flights.

(c) Since the sale of aerated water to
Air India can be effected without payment of
excise duty/sales tax, any further steps
by the Ministry of Finance are not contemp-
lated, With the non-payment of excise duty
and sales tax the price of Campa Cola is
also competitive.

oy FT g

829. ®fY gyw+x wrm : 4T faw WA
qg 3T A 1 T FLA 7

v () st sfasrfay grar 1981-82
F AT o JF AT F A qT qF
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gt vy # feadr awg ufw @ik
FqTra 991 =7 gEafa 9wt qag
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fasry ag¢  a@rfoa #7r qFE Mg
7 qfrarafaat
FT g
(0T 7991 &)
1981-82 4282 30.66
1982-83 4291 27.96
1983-84
(1-4-83 &
31-10-83 dF 2420 14.85

getfaat #1 A Fear #1 | gU
qeaF qal & ar¥ § fawqa guaT weqa
F7A1 aryg agt g 1+ awfy, zfz qEdw
gzeg fxa fade a=ren & graeg & AmA-
FIET AEIE AT AZ STAST FAT AT
FHAT & |
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qATe F AIAAT K 4168 FT-fAufoor @R
feg & arz & awt ¥ siwe dwfaq
feg st 2@ & 1 =7 wiwal & £ af ag-
foat & atiFg 1 qeFra IoA AG § |
ST A AN ATAET # AAEd AW HOGH
&4 Fataat # foprst & avfaq guar
UFT FIH F FIE GHT FAAL | LGH AT
arar g9y A1 99 aifeq afworm & «3-
® & I |

2z 3% qa1 @7 % IO AW HAm
T FHT & [ETT TR HAT

830. =it gotm Tvam : FT famr AA
77 Tary #1 g0 F4 5 09 faw ag F
¥q aF €@ aF AT € 5 g TEl-
fora et qUHEIOr &FT &1 fRAAT wrETE
@reAT SATA T gEATEAr § 7
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fam wemmm § 9wt (o wArdw
gwT) @ WITHAT BT qF AT T@F A
sravfsra & oy FFT G AT 1983
¥ dq qF @ T wErs fiogen &
graey ¥ Io@s ATFT JAT AT HiHF
wrATd AT F A IAF TH WIS
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ardr g fgaradE
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orErst  srfasr-
Fraear  qATFY
TeEar
AT T FF 6396 441
I w@e a5 1217 763
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T qIEH FF
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(é) T () ;T F T AT |
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FIA 1§15 geard fagruda 78 1

Setting up of a Permanent Commission in
Nationalised Banks to go Into Frauds in
Granting Loans and Advances to Customers
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833. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased
to state :

(a) whether his Ministry are consider-
ing setting up of a permanent Commission in
each nationalised bank to go into the frauds
committed in granting the loans and advan-
ces to the customers ; and

(b) if so, whether his Ministry pro-
pose to enforce the personal accountability
on person concerned responsible for granting
wrong loans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY) : (a) and (b) All
public sector banks have Vigilance Cells
headed by Chief Vigilance Officers for deal-
ing with cases of fraud and corruption in
banks. Whenever a fraud comes to the
notice of the bank it either orders domestic
enquiry or hands aver the case to CBI/
Police for investigation During
investigation the involvement of staff
is also examined and responsibility is
fixed on the employees involved in the fraud,
The banks have been asked to take a serious
view of the irregularities and lapses commi-
tted by the employees in the grant of loans and
to mete out stringent punishment to the
delinquent employees befitting the enormity
of the irregularity/offence

Change in Financial Year

834. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE be
pleased to state :

(a) whether Government are consider-
ing to change the financial year from 31
March to 1 November;

(b) if so, the recommendations and
suggestions made by the Administrative Re-
forms Commission in the past in this regard ,
and

(c) the reasons for the delay in imple-
menting these recommendations ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a)to(c)The ques-
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tion of change in the financial year is still in a
conceptual stage and the views of the State
Governments have been sought in the
matter,

The Administrative Reforms Commission
had recommended in 1968 that the financial
year should begin from Ist November instead
of 1Ist April. The decision at that time
however was not to accept that recommend-
ation and' the decision was placed before
Parliament in July, 1969.

Loss Suffered by public Sector Underta-
kings
835, SHRI VIRDHI CHANDER
JAIN :
SHRI RATANSINH RAJDA :
SHRI ARJUN SETHI :
SHRI B.D. SINGH :
SHRI M.V. CHANDRASHEK-
HARA MURTHY :
SHRI CHITTA BASU :
SHRI SATYENDRA NARAYAN
SINHA :
SHRI BHIM SINGH :
SHRI XAVIER ARAKAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Public
Sector Undertaking suffered a loss of Rs. 88
crores during first quarter of the current
financial year ;

(b) if so, whether the reasons for such
loss have been ascertained ; and

(c) the measures being taken to impr-
ove the performance of the public sector
undertakings and reduce their losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) As per the flash
working results based on quick estimates,
160 public enterprises incurred a total net
loss of Rs. 88.19 crores for the first quarter
of 1983-84 ending June 1983.

(b) and (c) The Performance of the
enterprises under the administrative control
of various Ministries are reviewed periodically
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by the Administrative Ministry concerned
to ascertain the reasons for such losses,
Remedial steps considered necessary to
improve the performance and reduce: their
losses are taken on the basis of the outcome
of such meetings,

Curbing of Inflation to Single Digit

836. SHRI H.N. BAHUGUNA :
SHRI MANOHAR LAL SAINI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is correct that inflation
will be curbed to single digit by him and
growth rate is expected to be 6 per cent or
more * (Business Standard dated 21 October,
1983) ; and

(b) whether it is also correct that as
per the Finance Minister, price rise cannot
be controlled and if so, whether Government
will set up a new Department for Price Con-
trol at the earliest ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Keeping in
view the deceleration in price rise in recent
weeks and excellent production prospects in
agricultural and industrial sectors, Government
hope that it may be possible to keep the
annual rate of inflation at a single digit
level and to achieve an overall growth rate
of the economy of 6 per cent or more.

(b) Asa result of measures taken by
the present Government, the annual rate of
inflation in terms of wholesale price index
has been brought down from 21.4 per cent
in 1979-80 to 16.7 per cent in 1980-81 and
to 2.4 per eent in 1981-82. During 1982-83
the rate was 6.2 per cent. There is no pro-
posal under consideration of the Government
to set up a new Department of Price
Control.

Advancing of Loans by Financial Institutions
to big Industrial Monopoly Houses

837. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased

1o state :
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(@) whether Government have restrai-
ned the financial institutions in advancing
loans to big industrial/monopoly houses
which are in arrears of income-tax ;

(b) whether there is any set policy
with regard to advancing of loans to erring
and sick units ;

(c) if so, the details thereof ;

and

(d) the names of five big industrial
houses which are beneficiaries of loans from
financial institutions who are in arrears of
income-tax over 2 lakhs of rupees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) and (c) It is the policy of the Govt.
that banks and financial institutions should
nurse potentially viable sick units and
rehabilitate them so as to enable the units
to service their liabilities to all debtors. In
accordance with this policy, banks and
institutions draw up rehabilitation progra-
mmes which contain both short term and
long term measures including financial conce-
ssions like waiver of penal interest, funding of
interest, reduction in the rate of interest and
margin, re-scheduling payments in regard to
over due liabilities/irregularities and providing
for recovery in a phased manner depending
upon cash generation, grant of need based
working capital and term loan facilities. In
the case of erring and non-viable sick units,
keeping in view the circumstances of the
case, financial institutions can recall loans,
enforce securities and institute legal proceed-
ings so as to safeguard the interests of the
institutions.

(d) Information is being collected and
to the extent available and permissible under

the rules will be laid on the Table of the
House,

Concentration of Wealth with few People
838. SHRI GEORGE FERNANDES :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
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Question No. 5228 on 26th August, 1983
regarding concentration of wealth with few
people and state ; the value of total assets
of the following 10 families of industralists
in the country by 1982-83 ;

3. Shri Ram

1. Tata 2. Birla

4, Mafatlal 5. Modi 6. Kapadias

7. Jaipurias 8, Chowgule 9, Bangur, and
10. Raunaq Singh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : As has been stated in
the reply given to USQ No. 5228 on 26th
August 1983 returns of net wealth on which
wealth tax assessments are made year to year
take into account a number of statutory ex-
emptions and therefore do not fully indicate
the value of total assets of a person, It is
also not possible to identify precisely who
constitute the ‘‘family of industralist” which
may be uniformally applied to all the cases,
Further the unit of assessment under Wealth-
tax Act is either an individual or an HUF.
The wealth belonging to all the members of
the family is not aggregated, Therefore the
information seeking the value of total assets
of the families of the industralists mentioned
in the Question cannot be collected in the
form asked for. However, the details of
wealth-tax returns/ assessments of any specific
wealth tax assessees can be given if the
names of such particular wealth-tax assessees
are specifically mentioned,

Liberalisation of Import of Technology for
Export-Oriented Industry

839. SHRI V. S. VIJAYARA-
GHAVAN: Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have libera-
lised the import of technology needed for
export-oriented industry ;

(b) if so, the details thereof ; and

(c) whether the liberalised policy will
affect the indigenous technology ?

KARTIKA 27, 1905 (SAKA)

Written Answers 210

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Provi-
sions pertaining to technology in the import
policy are contained in Chapter 19 of Import
& Export policy (Vol. I) for 1983-34.

(c) The existence of technology in
the country is one of the considerations to
be kept in view whne allowing import of
technology under the aforesaid provisions.

Separate Plan for Agricultural Export

840. SHRI V.S. VIJAYA RAGHAVAN:
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government have for-
mulated a separate plan for agricultural
export ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) One
of the important objectives of the Sixth Plan
is to increase production of export oriented
agricultural commodities. The Sixth Plan
visualises export targets for selected agricul-
tural commodities, Within this framework,
annual export targets are worked out for
different  agricultural commodities. For
1983-84, the export target in regard to agri-
cultural and allied products and plantation
has been set at Rs. 2650 crores. This implies
a growth rate of about 14% over the previous
year,

Loan Disbursed by IRCI to Industrial
Corporation Private Limited, Bihar

841, SHRI KRISHNA CHANDRA
HALDER : Will the Minister of FINANCE
be pleased to state :

(a) how much loan has been sancti-

oned and how much has been disbursed by

Industrial Reconstruction Corporation of
India to Industrial Corporation Private Ltd.
of Bihar ;
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(b) how much finance has this com-
pany obtained from other sources for long-
term investment, details of both equity par-
ticipation and long term loan from different
in titutions ; and

(c) how much of the long-term capital
obtained by the company has been invested
in acquiring capital assets, the details of the
capital assets acquired with the value of
each item of assets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIJANAR-
DHANA POOJARY) : (a) Industrial Reco-
nstruction Corporation of India (IRCI) has
sanctioned Rs, 100 lakhs and disbursed so
far Rs. 25 lakhs to M/s. Industrial Corpora-
tion Private Limited (ICPL), Bihar.

(b) and (c) There is no equity particip-
ation from any public financial institution,
ICPL has received some term loan assistance
from a bank. Information relating to indivi-
dual constituents of banks cannot be disclos-
ed as per bamking laws and practices, IRCI
has reported that the company has obtained
Rs. 20 lakhs by issue of shares and Rs. 6.95
lakhs as unsecured loans from the promoter,
Capital expenditure incurred by the company
out of the loan received from IRCI is given

temwise below :
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Rupees
1, Land and Yard development 1,430 88
2. Building and Civil constru-
ction 20,867.00
3. Process equipment 7,78,524 88
4. Storage and Receiving
units 2,79,379.22
5. Utility equipment and
others 1,12,204 84
Total 11,92,406.82
#edt T werarfoay w) wg s

wex wt fasq

842. = TRTEATT AT ©
To Yo To WIWHY :
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=t g 7 A2 :
=Y e A ¢

Far faa 77 ag AN FT FAT FAA
L O

(%) Frag ag & fF gard 1983 &
quR FETT TR FHAFfAT F s,
1983 3z faasaz, 1983 ¥ AgME wed &1
T freg 33 @raf § IR sFgEw,
1983 & uF fHvg 1T W1 27 g af 2,

(&) afz gf, &t ;a1 "wwIT FET
FTErd FAarfea &1 wgard wey &1 ar
feed (srre, 1983 st faaeaw, 1983) 2
TEr 8, oY

(1) afz agr, @1 @ 9T ATHT AT
a1 sfafwar g 7

faea Aama & wivm A (A0 qzzdfw
W wa) : (F) T (1) gAard /17 faaraw,
1983 ¥ &a # sitaq gaFiF 504 HT 512
#FT FT 9T FT AT F qfrormege
HEMTE Weg F1 AT fFeT FAw: 1-8-83 AT
1-10-83 & fa=17 fog o9 arg gr 7€ &
1-9-1983 & "W wea &1 &1¢ favam 39
T8l g€ &1 FEmm geHrr FHwifay 1
HEATE Wed &1 T dF [F9d F1 F21997 1
ANE UFRIG KT ATHT 70 FUT &0
afaad srar @ | zafaw, =g wea &7
weas favg &1 At F w9 9T, qrfaw
feafa st a5tz 9v I9% g917 F7 a9 F
T@y g AEHET qaF  fAqr fFwan s
grar & | =7 fReai #1 sgrae F1 qqT F
T 9T FLEHTT 9 & T 2 |

#wEig aeard & serifaa & amizs
AT F QA9 F AEIEA BT AR
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843, =Y TrATEATT Freedy : FAT faew
T 78 qTX AT FI7 F4A

(F) #Far a8 79 & & FTwT 7 7@
¥ grErd FAwifa ¥ fag amgfes
FrAT AFAT AT qTE F FET THIT FH-

U<t argfed TR AIFAAT AT AT 4T,

(&) #rrag Wt a= 8 o Faarfoy
F 3T7 F F1ET F0A AT QI wAOfU IAF
Tt § AT &7 ATET @ AT T 9T AT
FT T F1E srawrF T8 § 5 Az

(m afz g, ar g7 ASAE w7
ST AT & AT T qIEIT A7 fa=IT
IAF ATT T FIET A1 FIAT QL gATTfO
IAF AT K FAT FIA AT SA1aT AT 7T
Wifa 3& 9% F179 37 F1 & &2 afz agl,
ar SEE T ;T § 7

faza westma § wrsawesh (4 agifw

TR TE) 1 (F) AT gH CFEE TN

FHIILT AT 141" 1-7-1977 & 197 *7

v g 4T AT IFF F79 9T 1-1-1982 § U

A% CFEM FLHETL FHATA FT AAT
RIEC T D AR el

(=) &Yz () 3T T FY geg-gey
1T qA3T § |

Fwam &1 Ffawiw fgear =g @y
# srar g o fE siwarar (srgar IgE
afearz) &1 sarst afgq arew 7 fagr srar
& 1 gaw fewar drar fAfa & o F¢ faar
qrar g arfs FaEr #1 F97 A @/ gU
weg g1 S &1 feafa & S graedy gy
FY QU fFar a1 aF |

Fwararsl F1 AAE, T A F IT
AT 9T, AFY faar strar, forw 9T qraraa:
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gy fga” SfraT Frar qrfafaa) & gay
# a1 faar strar 8, #0FF FET G
FAAIL FT AT FIFAT, 1982 T
sitaT AT &= & fee oF 99a-0d-
Stad &aT T g |

faazm

T 3T AT ¥ HoAT feqrd ¥
HETTT 60 F GUATE 83 ¥ FF1T qTaTdl
Faarfat & fao &rmr Fror AT FIA
#1 fawrfzor &7 o1 | srav &Y fawrfear
a7 fag T FTA F Az §7 sy am-

AT T F1 UcEry oftgr §F wHrO-08
F wfafafaadi & a9 guew @ wE
TIFIT A 1-7-1977 T “F7217 qH T F9-
FIET | AT A FT & A A FE
wwifea &9aifeat afzq, faafag sfassm
¥ @l Fedtr g sHaifoat a7 ang
grAT 41 =7 stfqard grsar # a7 sqyaeqr
2 & Jar &1 & feell FH=1T 471 97 @)
A 9T IFF I wAAE  gqUfasra
(swrufasifear) &1 5,000/- o &7 THY
wfe & Ay stroar 1 afg arsar & owrfae
g FT qrirE &7 917 45 F 57 ¥ aF &
A1 58 a9 &1 AT TICT F1A 9T ITAH ATH
F1 wfoat &1 oAy sfq @ 5/- To &
qTTT 9 F1 Arar g, afr graar & wifaw
g1 F1 ardr@ F1 o1g 35 ¥ 44 A9 aF
At gg @ gfa 71w 6.25 To AT AfT
qrwAT & arfaa gra #1 arda 1 Ag 29
¥ 34 a9 ax g a1 98 a9 wfq w@rg 8.75
Fo ¥ AT g7 fagr StAT 8 1 9 AWAL
¥, waf FaTr el ot ®Teor 7 58 ad
#1917 & 9@ AFL VY3 ¥4 § AT HAT-
frger & St &, &Y 97 1977 &1 @ )
afesfera @it & agaa gew #7 waf@
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ggafa & s v g 1 gafag, 58 ad
FT 1Y, AT FIA AT FAAEET Y, 7
& Taq agd siwzA F1 ga afw qFar
gfas ¥ afas 5000 To TF ATLATFT TSI
Trfer oY 3% & fag Suwew graT & | FAA
g1 wrmel & wgt FHAAA0 58 A9 AV
1 wIeT FTA § wgw  fHET ot w10 |
Awd vz 3y § ar gar-fagadr o €
3¢ g T gea F1 wgwfa & AT
Y & FifF F© gwy a1 (srafa) S8 aw
#Y g wre g3 9% 7 wfw F1 cagwE’
Hqeq 9T STTAT |

2. F9 A 9T HYT qUE: HwIrA
aar aq faqaiew & &ET 9T ITAH
FIW 1 gfoe § §ar § @y gu sH=fi
FT G & A FT FIEYT H 1T GH T

Faarfeat & afear<i #1 agraar g=d F
fag st a7 /qeg [qar-fagfa arfe &
FI FET GFHT & FAFAT FT AA-

AT qATT TN 9T FHIIT FT A7

9% afrardt &1 us-gva ufw £ s
FIA F fag wred geF1T A, qgF TUAA-
qrar 7 &1 A aftwg #F FHATA-08
& wfafafaai & arg oome £3F, g #1
“FeTT FERT FHITE S| FrIAr’ F
wara 93, A1, AT AAgX AT AT A%
gy AT AT 1-1-1982 F AT AT
ot | 7% cqyg M A faam aar
AT Fg-afas qwzal & gaeai ¥, oA
fog og@r & & sweT wE AT OF S
AT &, 9, TF-ATT AT @A FH-
=i, afga ot Fig g F=fai
9T AF QAT § | 3F 9T FW F AT
FHAIY, ST FIHTA qrasfas &% &
IUFAl AT =T TS §wEAl ¥ wfa-
frgfem o< su eafeq, faaei & wida
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famaY & egvera a¥T T wdl fog g F4-
[y, arwfens afas, sw-Fifas O qad
FHAL g0 ATIAT F fqra Tg ATqX
50 a9 FT AT AT FIA F A2 AT Afa
FET GEICH Fqq Wl 7 Qg 8,
39 9T AT Ag  AIAAT A1 AL AT | A
7€ Ar=AT 1-11-1980 &1 FF77T FFATFCAT
¥ fau gxfeas 91 &7 1-11-1980 F a17
Far & arx at & fao sfqaa &
1-7-1977 & a9 &1 TE FFT AT
FAATE A1q7T NFAT IT FHAAT *F fag
ST @AT ST 1-11-1980 F1 FAT H F &1
fagi #ar-frafa oo gg afz &
FIL, F¥ET TAGEIT & A1 ITH V-
M qATT &4 aF A% qYg &A1 JIAAT
q q1ET ' F1 faweq fear ar

3. gl aF oI FHAT(CAT FT1 qFad
?, 7% agg A AFAT 1-1-1982 F TEA
F1 AT AIFAT FT TAA T A9 AT |
arirg 1 ¥ 9% AT T I TA, IqH
qg fa7 & IR arz & afz F=w aE
H IAFT TASAAT A A7 AL, Av
39 gUT 9FA &1 AITAT F sf=awa JT Ol
IAFT 3T grdT, Iz IAT q¥AfeAq ATATHT
wfaer fafa @@ & s9r FTHT grar &0
T SFHTT AqT FIE A7 Jrvg wfw 1977
F1 At # afewfera arai &1 agrTa gex
g |

4. 7€ MNAT F FATT HWIT FT L
79 “q”, 47 a1’ 9 @ N YT F’
FH=rfat & fag 7w 10 T, 20 w0,
40 ®7T &YX 80 w9C wfawrg & 1 swaTw
F1 Hua: o & fafa @ sima: o
a=q fafa & sar fear sgar e o A’
79 v, qq g’ 49 F F FAAET



217 Written Answers

FY FT JaT H @A gU Y Fet Freor
gATIaw gog g 91C A IAH TfArd A
drar gemow X & fag Faw: 10,000/
®T, 20,000/ waT, 40,000/- ®TT AT
80,000/~ T7T F1 drar fafa & sy £y
sroat | gwq fafa & & g5 fqfa & sar
fFT 0 F'WETA AT IT T SATH T TFH
F FTaT W FRAFAT F1 IAFT FaAT A
gurfeq qT qqar FHATET &1 9T H @A
gu & gutaaw geg A1 9T 9% afeardd
FY FYeT &7 FTUAT | SATT FT JIAIT qT &
HATITT 92 A AFATT AAT Frar g fF 35
ag &1 Fa7 ¢ g a7 9’ FHAR
FY FAT 23,460/- FTC, 7T A FHATL
#T 46,920/- TqT, 7T ‘|’ FHAL &
93,840/- %o T T “F FHAATI F
1,87,680/- ¥qu zw F=a fafa & s
g

5. A€ AIFAT AT FA F AT AT H
HTT AT FHATCCAT &1 AISTAT F1 - FAAT
JUATS 9T FEET FATAT FATCAT | AfFA IF
IAET Far # WAl K1 AL H ITE JIAAT
& @FEr a7 &1 e aF qdF 10,000/-
%o &1 &A1 e & fau 3/- w9w sfqwm
& weq ifgaw F7 s o a@gfaEa
AT gTEAT & A1 fear T

6. et A=A AT UF AT F gEL
g9 # frafaa a3rafa g a1 feafa &
FITAT FT AT TUATS § 3% 3 WG T
IgF1 qdrafa ¥ 9.9 ¥ Ifaq @2 aF agr
fear Straarr | AYSAT FTOFAAT AGATS FU
ardrer @& ag Iaqr & ufw &1 f=Ar
XA qreq FLar @, fogw fag ag
¥t a@afa & qgx ary 9t )
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7. MyFAr & fEdy wEExs sqar seg
fea st &1 o fafe/a=a fafa & ot
s fwr § & wgar IgF 17 9T fFEY

U Fgar Afgw AT FIAAr Ag F
ST |

8. AIETTV@: FIAT /o wardt wfasy
fafa & a@rsar #v fag-nfeg F@
sfigfa 78 & sroAr | freg afe feet ez
93 fFdr sxfaana ageq 71 oy feafq &
f& 7z @ arFaT & ST ITF FI-AIT
amarea [ wardr wiasy fafa & srwaw
TET FT qFAr g1 ar IF A’ F fag
uF av # y3r few au q'waT F gUAT
#r ufw 1 oF fy=-oF-aT & w9 )
amr (o wardr wigsy fAfa & afeg 7
faw 19 919 fasET F w7 § &gfa &
ST FFAT & |

9. | FITATH U 19 14 ForarT
FT AF-FT F GG & a0 r'w@iT v
A qrg w1 fgara amA # faw &
sifagw, wiasy fafa & s'wam anfe &
grg # EEEG vz ® owrfaw fear
stroat faeg sad ag @ wifae qEF gt
ST UH WA FOFITT ATHIF [F AI0AT
wfaey fafa & wfaq =7 § fAare & 0

g

10. @rsiT sfaq g9 9T 3.75 1 977
gz a7 graifa & 1 ST fRdr Gwg save
FY g7 ggar/dmr &1 ama qfafaa @

st 2 o1 awq fafq & Sgwsy @ §
azgedt afeadd o & Sraar )

11. 78 gfafraa @ & fag &
AT &g faa-arfaa $T greafadz @
% FAGTT F1 gL AraL a4 GHIAT K1

ST |
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Tax Evasion by Some Traders of Delhi

844, SHRI RAM VILAS PASWAN :
* SHRI SUBHASH YADAV :

Will the Minister of FINANCE be
pleased to refer to the reply given to Rajya
Sabha Unstared Question No. 1666 on 9
August, 1983 regarding tax evasion by some
Traders of Delhi and state :

(a) whether it is a fact that Income-
Tax authorities have taken any action against
the firms mentioned therein :

(b) if not, the reasons thereof ;
and

(c) the time by when action will be

taken against them ?
.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) and (c¢) The concer-
ned Commissioner of Income-tax has reported
that enquiries were conducted in all the
cases and it was found that M/s, Ganesh
Trading Company and M/s. Paras Nath
Trading are no longer in existence, Investi-
gations in other cases ore in progress for
taking appropriate action under the Direct
Tax Laws.

(b) Question does not arise.
Export of chroie Ore to China
845. SHRI M. RAMGOPAL REDDY :
Will the Minister of COMMERCE be pleased
to state :
(a) whether it is a fact that Govern-

ment have taken any decision to export
Chrome-ore to China ;

(b) if so, the terms thereof ; and

(€) the quaﬁtity likely to be exported
to China ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.
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Minerals & Metals Trading Corporation of
India Ltd., have already signed a contract
with the China National Metals and Minerals
Import and Export Corporation, for export
of Indian Chrome ore tosChina.

(b) and (c) The contracted quantity
is 40,000 tonnes to be delivered during
October 1983 to March 1984, One shipment
of about 10,000 tonnes has already been
effected.

Justification for Import of beef tallow

846. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMERCE
be pleased to state :

(a) when the import of beef tallow in
our country was included in open general
licence ;

(b) what precautions were taken by
Government to ensure that the beef tallow
was not used in Dalda or ghee ;

(¢c) what was the justification for such
imports ; and

(d) now that import of beef tallow has
been banned how the industries are going to
meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) On 3rd April,
1978, Open General Licence No. 3/78 was
issued giving general permission for import
of raw materials and components by Actual
Users (Industrial) if the items to be imported
did not appear in the lists of banned, rest-
ricted and canalised items incorporated in
Appendices 3,5,6,7,8 and 9 of Import Policy,
1978-79. " Animal Tallow (except Mutton
Tallow) did not appear in any of these lists.
Therefore, their import became possible
under OGL.

(b) Use of Animal Tallow is not
allowed in Vanaspati under the relevant
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law ; and there is a machinery to * enforce
this law.

(¢) Imports of tallow were permitted
as per policy.

(d) The indystry will have recourse to
other available substitutes,

Control over Pawn-Brokers

847. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state ;

(a) Whether it is a fact that many
pawn brokers are functioning in the country
virtually as banks without necessary respousi-
bility and charging exorbitant interest.

(b) if so, whether keeping in view
the fact that many low-income people are
lured by these pawn brokers, Government
would bring them under some Government
control ; and

(¢) if so, Government's reaction in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) Government
have no information in this regard.

(b) and (¢) In view of answer to (a)
adove, question does not arise.

Grant of loans by Banks in Scheme
for Educated Unemployed

848, SHRI BALASAHEB VIKHE PATIL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that although
the Prime Minister announced a scheme for
the educated un-employed to get a loan
without security upto Rs. 25,000/- out of
which 25 per cent was to be treated as
subsidy, many banks have not given adequate
publicity to this laudable scheme and even
proper forms have not yet been printed by
all;
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(b) if so, the names of the banks who
have defaulted ;

(c) the number of those who have
launched the scheme and the number of
beneficiaries so far ; and

(d) whether Government would take
adequate measures to see implementation of
this scheme in a proper manner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) (a) and (b) The
Union Ministry of Industry has launched a
new scheme for providing self-employment to
educated unemployed youth with minimum
qualification as 10th class pass and within
the age-group of 18 to 35 years. Such youth
will be provided bank credit and Govern-
ment subsidy for undertaking self-employ-
ment ventures through industry, service and
business vocations.  The scheme aims to
cover 2 to 2.5 lakh such persons every year,
The scheme extends to all areas of the
country except cities with more than 10 lakh
population as per 1981 census. Operational
responsibility of the scheme has been assigned
to District Indystries Centres in collaboration
with lead banks of the respective areas. The
banking system is to provide credit of the
order of Rs. 160 crores during 1983-84 under
the scheme and capital subsidy of 25% is
available from the Government, The bene-
ficiaries of the scheme will be identified by a
Task Force to be set up at each District
Industries Centre, The beneficiaries will be
eligible for a composite loan not exceeding
Rs. 25,000/- which will carry interest at 10%
p.a. in backward areas and 12% p.a. in
other areas. The repayment will be in instal-
ments beginning after an initial moratorium
of 6 to 18 months. The repayment instal-
ments would range over 3 to 7 years
depending upon the nature and profitability
of the venture Detailed guidelines for
providing loans under the above scheme have
been issued by the Reserve Bank of India on
Oth September, 1983 to all public sector
banks who in turn have circulated the same
to their branches for implementation of the
same. °

(¢) The scheme has been launched
recently and the first of the quarterly returns
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regarding disbursement etc. is due to reach
the Reserve Bank from the banks only by the
end of this year. As such details of disburse-
ments made by banks so far are not
available.

(d) It is the endeavour of Government
to ensure that the scheme is implemented in
proper manner,

gt dF # fagfa «1 afoa

849. =it T mEA ;4T fEca
4t gg Fary F1 Far F fF ¢

(%) o &% & fafod Y saas
Faga & fou fagfea « s afwar
faatfa #1 1 & ;

(@) =77 & arg feaq @97 & 9a9
&1 WYgUIT FIAT AravAF ¢ oy fE =g
¥ 1€ qigdT T g1 @ ; A

(1) d7« fFgy 97 aF 99 W@AT
qqT 9 F4 § qWrEr grar & T qdaq F
Fua F1 AT T 9GfFAT F ey A

F gUT § F AT § HAAT 49T F GFHFAA
Fgma AR ?

faew Axma § sa st (o wAEA
gwrQt) : (F) & (7)  @NT Frevo 95
fafw=a 7721 & fagfe & ay sefEand
F1 IugEAAT F1 AFA F fog grarooE:
fafas adtenr &t 998 gw=ra safaaa
JIATEHT FT U o7 § | fafaq adar
T §F gET {EAT (TTo Ao dTo
THo ) STET aTgdr wWFHY GIIT AT Fv
@ | FO AAAt #, G@GF 971 &
e f Fifasi &1 Wt o faar
Srar g | wEE afefg wma 9%
fadws Azt & waf%r.gﬁ} g fora# smra-
AR . geaiwa wfFrr &1 us faves
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wifas grar qari#f & gfeorrw gegi-
F4 afFar @O g A1 F  qveTa FYTHIET
aifyg % faw 9@ § | F@aan, qgarsi
F faufor & faam swwR grRT Ive-
I AT ITFTAT AHY ¥ ATEY T AF 1
gITT AIATAT JATA FTET qOrre T HYIT af-
et #1 Sgor & wiaw & #08 fafuee
Arieyt fagm s A8 fag o

aFT & Fg1 a1 & fF forely o w77
afFar & srarx 97 gm Fr af gfaay
(97e9) #1 g9 179q: oF I F1 Fafq &
JIET qAT T@AT Iifgu | FFaqr, aF F
fea % afs straws awar sro A o7 Fafy
#1 frRws-gea #1 srgafa § serwa &
fag agrar sr @Far &

Sanction of loan towards I.R. D.P.
scheme by Nationalised Banks

850. SHRI A.K. BALAN : Will the
Minister of FINANCE be pleased to state
how much money has been sanctioned as
loan towards Indian Rural Development
Programme Scheme by the Nationalised
Banks to the States since 1980 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : Total term credit
mobilised under the Integrated Rural Develop-
ment Programme during the years 1980-81,
81-82 and 82-83 has been Rs. 1470.62 crores
(Provisional). This includes credit mobilised
by nationalised banks, public sector banks,
private commercial banks and co-operative
institutions.

Difference in policy regarding Payment of
D.A. to Central Government Employees
and Public sector Employees

-

851. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to

state :
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(a) whether Government have any policy
regarding payment of D.A. to its employees
both in the public sector as well as in its
direct employment in offices ; and

(b) the reasons why there is a
difference in the D.A. rates amongst public
sector concerns and the logic behind that ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
The existing scheme of payment of Dearness
Allowance for the Central Government
employees is based on the recommendations
of the Third Pay Commission as modified
by the Government from time to time. The
payment of Dearness Allowance to employeces
in Public Sector is made according to the
norms followed in this regard in that sector
which are generally determined in accordance
with the agreements entered into with the
Unions of employees in the sector concerned.
In Public Enterprises, broadly two patterns
are being followed, namely, (i) Central
Government D.A. Pattern and (ii) Industrial
D.A. Pattern. In respect of enterprises
following Central Government D A. Pattern,
the rates are the same as for Central Govern-
ment employees except one time ad-hoc
D.A. sanctioned from 1-1-1982 onwards to a
section of Central Government employees,
In respect of Enterprises following Industrial
D.A. formula, @ Rs. 130 per point shift,
periodical pay revisions are permitted which
do not bear any percentage relationship with
the basic pay of each individual employee/
executive.

Cranting of loans to SC/ST persons in
Various States

852, SHRI RAM VILAS PASWAN :
SHRI SUBHASH YADAYV :

Will the Minister of FINANCE be
pleased to state :

(a) whether nationalised banks hawe
been creating difficulties in granting loans of
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any kind to the SC/ST persons in various
States of the country ;

(b) the numiber of SC/ST persons who
have been granted loans State-wise during the
last 3 years, year-wise ; and

(c) whether any creteria has been
adopted by the Nationalised Banks for
granting loans to SC/ST and if so, the
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) : (a) and (c) No,
Sir. Nationalised Banks have been ende-
avouring to increase the flow of credit

support to members of Scheduled Castes
and Scheduled Tribes for viable productive
ventures, in accordance with the guidelines
of the Government/Reserve Bank of India,

Viability of productive ventures proposed
to be taken up by SC/ST entrepreneurs, is
the main criteria on the basis of which banks

have been advised to extend increasing
credit support to the SC/ST borrowers.
For this purpose, banks have been asked
not to ask for collateral security or third
party guarantee in case of small loans upto

Rs. 5000/- in the sphere of Agricultural and
allied activities and for composits loans of
upto Rs. 25,000/-in the sphere of artisans,
village and cottage industries and tiny units.
In order to ensure adequate availability of
inputs as also marketing support, banks are
taking up schematic lending by formulating
area specific schemes for the benefit of SC/ST
borrowers.

(b) Available State-wise data relating
to outstanding of Scheduled
Commercial Banks to SC/ST borrowers as
at the end of June 1979, June 1980 and June

advances

1981 are set out in the statement attached,
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Statement
Advances by Scheduled Commercial Banks to SC|ST borrowers under Priority Sectors
(As on the last Friday of June)
(Amount in, Rs. lakhs)
1979 1980 1981

Als.  Amount  Als.  Amount  Ajcs. Amount

Northern Region : 181331 3707 249920 6527 361109 9362
1. Haryana 29876 682 41634 1141 66984 1089
2. Himachal Pr. 23171 340 40639 552 36588 492
3. JL&K. 5097 71 4311 68 5397 72
4. Punjab 52315 963 72476 2537 123224 4087
5. Rajasthan 67974 1547 86484 2044 112931 2961
| 6. Chandigarh 576 23 1111 49 3826 313
7. Delhi 2322 75 3265 138 12159 348
N .E. Region : 76125 749 88781 893 97743 1380
1. Assam 41324 256 44717 316 50472 396
2, Meghalaya 7465 167 9065 94 11955 335
3. Manipur 7279 68 1758 92 8399 105
4. Nagaland 1116 63 8530 158 3804 174
5. Tripura 18584 164 22816 155 21023 226
6. Arunachal Pr. 253 17 1032 38 1343 56
7. Mizoram 79 14 829 41 702 86
8. Sikkim 25 Neg. 34 Neg. 45 2
Eastern Region : 287437 2843 391020 3978 526035 6042
1. Bihar 84404 1000 128586 1392 149191 1881
2. Orissa 77150 550 109645 925 198568 2421
3, West Bengal 125686 1286 152484 1645 177952 1729
4. A. & N, Islands 197 7 305 7 324 11
. Central Region : 212389 3584 314540 5722 409294 9524
!'. Madhya Pr. - 95098 2284 119403 2852 153728 4146
2, Uttar Pr. 117291 1300 195137 2870 255564 5378
Western Region : 187879 4301 264087 6597 353975 6124
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1 2 3 4 5 6 7 8
1. Gujarat 81076 1610 146247 3582 202044 3004
2. Maharashtra 105904 2682 116306 2920 150012 3075
3. Goa D. & Diu 854 9 1339 94 1656 43
4. Dadra & Nagar Haveli 45 Neg. 195 1 263 2
Southern Region : 262069 2508 529645 6712 655136 9236
1. Andhra Pradesh 86924 1121 182313 3046 214325 3935
2. Karnataka 69699 580 120647 1441 152038 1851
3. Kerala 40161 238 82768 674 106025 1141
4. Tamil Nadu 63075 537 134595 1465 173526 2220
5. Pondicherry 2051 30 9032 84 8873 84
6. Lakshadweep 159 2 290 2 349 5
Grand Total 1207230 17692 1837993 30428 2403292 41668
Ea[gﬁ‘g F® o sfozar A @:a‘t x Construction of Airport near Calicut in Kerala
dat § afaw

Tz FATH F1 FAT FIA

853. =t avwm gwre : 7 faw 7T

(%) #Traz g9 fF gArcde 4%

a1 fuzar ¥ gdF o2l & Hawq § wfa-
qY g AT I Fwar 7= A faar v
L

(@) =fz gf, a1 9% FATFIE
HYT FeFETAHT USA-FTL AT AT
E 158

(m) fea-fea ardat & afag 7
feafs & § st 3% s a2 37 & fag
FAT TEHTA FIW I AT W § 7

fre garwa § 99 weEr (N wAEA
gqwr) : (F) & (T) FIAAT KA & ST
W AT aqT IUAsH  GAAT AWT TETH
qT T & SO |

854. SHRI G.M. BANATWALLA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) the progress in the construction
of the proposed airport near Calicut in
Kerala ;

(b) details of steps, if any, taken for
expeditious completion of construction in
view of the long delay that has already
taken place ; and

(c) the time by which the airport is
expected to be commissioned for operation ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) The construction of the
airport is being taken up in two phases.
Work on the first phase consisting of
development and grading of the site was
awarded in March, 1983 and is scheduled to
be completed by the middle of 1985, As
the site is very undulating, it will take two
years to complete this work. Thereafter,
construction of the runway, terminal building,
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etc. will be taken up in the second phase.
The entire project is scheduled to be com-
pleted by March, 1987,

Introduction of labour participation in the
new textile mills taken over by Government

855, SHRI ASHFAQ HUSSAIN
Will the Minister of COMMERCE be pleased
to state :

(a) whether he stood by his assurance
in this House that henceforth any new
textile mill taken over by Government, will
be managed by the workers themselves ;

(b) if so, whether the recently taken
over sick textile mills of Bombay will be
managed by the Workers’ Cooperatives ;
and

(c) in view of the success of the
introduction of labour participation in the
two mills, whether Government will extend
this scheme to other mills of the National
Textile Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No such
assurance was given in the House.

(b) No such proposal is under
consideration of Government,

(¢) It has been proposed to extend the
scheme of workers’ participation in manage-
ment to some more mills of the National
Textile Corporation.

Steps to meet the Credit needs of Rural Areas

856. SHRI ASHFAQ HUSSAIN :
SHRI N.E. HORO :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have taken
note of the views expressed by the Governor

of the Reserve Bank of India while inaugu-
rating the Bank Economists Conference
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organised by the Central Bank of India at
Bombay ;

(b) what special- measures Government
propose to take to eliminate money lenders
in rural areas because nationalised banks
have not been able to eliminate them despite
substantial expansion of banking services
since nationalisation ;

(c) whether it is a fact that though
over 40,000 branches of various banks were
opened after 1969, less than 40 per cent of
the rural credit is met by banking sector ;
and

(d) if so, what steps Government
propose to take to meet the credit needs of
rural India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY) (a) to (d) In-
formation is being collected and will be laid
on the Table of the House,

Issue of Licences for Import of Beef and
Mutton Tallow

857. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be pleased
to state :

(a) Since when the licences for import-
ing of beef tallow and mutton tallow were
issued :

(b) the names of the companies to
whom licences were issued

(c) the purpose for which the licences
were issued ;

(d) the quantity of beef tallow and
mutton tallow imported by these concerns
against the licences every year since the lic-
ences were issued ;

(e) whether it is a fact that they have
misused the licences and used tallow in manu-
facturing vanaspati and other edible oils ;
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(f) if so, the number of persons arrest-
ed and the action taken against them; and

(g) whether Government have consi-
dered to put han in the import of tallow in
future if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Import lice-
nces for mutton tallow have been issued in
accordance with the import policy in force
from time to time, In 1969-70, import of
mutton tallow was canalised through STC,

There was no specific provision in the
import policy for issuing import licences for
beef tallow,

In 1977-78, for which the import policy
was announced on 27-4-1977, the usual sys-
tem of having the list of permissible import
items (commonly known as the “Shopping
list’.) against individual export products in
the import policy for Registered Exporters
was discontinued, REP licences and inial/
supplementary initial licences issued to ex-
port houses could be utilised for import of
any raw materials, consumable stores and
packing materials in accordance with the
general provisions made in the import policy.
There was a list of items which were not
allowed to be imported against such licences.
But no animal tallow was included in that
part of the banned list. Under these provi-
sions, import of beef tallow could take place.

In 1978-79, OGL 3/78 dated 3-4-1978 was
issued giving general permission for import
of raw materials and components by Actual
users (Industrial) if the items to be import-
ed did not appear in the lists of banned,
restricted and canalised items incorporated in
appendices 3, 5, 6, 7, 8, and 9 of the import
policy 1978-79 . Animal tallow (other than
Mutton Tallow) did not appear in any of
these lists. Therefore, their import became
possible under OGL.

In 1978-79, export houses were also allo-
wed to import such OGL items against

Additional licences and REP licences for sale
to Actual Users,
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In 1979-80, under notification dated
27-4-1979, the following items was included in
the Customs Duty Exemption Scheme for
issuing Advance licences :—

“Fats of bovine cattle, sheep or goats,
unrendered; rendered or solvent extrac-
ted fats, Fats and oils, of fish and
marine mammals, whether or not re-
fined. Fatty acids; acid oils from refining
fatty alcohols™.

In 1980-81, the provisions as in’ 1979-80
continued,

In 1981-82, on 5-6-1981, the description
of mutton tallow in the canalised list was
amended to read as ‘‘Tallow of any animal
origion including Mutton Tallow”, There
were general flexibility provisions for limited
imports of canalised items,

In 1982-83 and 1983-84, the provisions
as in 1981-82 continued, till they were termi-
nated by Public Notice No. 29—ITC (PN)
83 dated 29-7-1983, ITC Order No. 27/83,
dated 24-8-1983 and ITC Order No. 30/83
dated 1-10-1983.

(b) Details of import licences are pub-
lished in the weekly bulletins of import lice-
nces, Export Licences and Industrial Licences
issued by the Chief Controller of Imports &
Exports, New Delhi, copies of which are
available in the Parliament library.

(c) As per the relevant policy.

(d) Import statistics are not maintained
importerwise or licence-wise,

(e) Use of animal tallow in the manu-
facture of vanaspati is not allowed under the
relevant law. In some cases enquiries are
being made into the legality of import and
manner of disposal.

(f) The Central Bureau of Investigation
have so far arrested two persons and further
investigations are in progress.

(g) Imnort of animal tallow has already
been banned for any use whatsoever.
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Opening of Branches of Banks
in Orissa

859. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether according to the new
branch licencing policy, 350 additional offices
of banks were to be opened in Orissa between
1982-83 and 1984-85;

(b) if so, how many branches out of
these have - been opened and where district-
wise; and

(c) whether a branch of the State Bank
of India is being opened soon in Bolgarh in
Puri district, Orissa?

THE DEPUTY MINISTER IN TTB
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY :(a) Yes, Sir.

(b) Districtwise and centerwise details
in this regard to the extent available are be-
ing ascertained and will be laid on the Table
of the House.

14

(¢)  The question of opening an office
of the State Bank of India at Bolgarh, Dist-
rict Puri, Orissa is under active consideration
of the Reserve Bank of India,

Decline in Tourist in-Flow Affected
Profits of I.T.D.C. and Other Hotels

860. SHRI M V. CHANDRASHE-
KHARA MURTHY :
SHRI B.V. DESAI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether decline in the tourist in.flow
coupled with the creation of excess room cap-
acity, has resulted in the dismal performance
of the hotel industry in the country;

(b) if so, whether the four major hotel
chains in the country including the State-
owned India Tourism Development Corpora-

NOVEMBER 18, 1983

Written Answers 236

tion and the Welcome Group of the India
Tobacco Company have reported meagre
profits during 1982-83;

(c) if so, what help and assistance Uni-
on Government has decided to provide to
the hotel industry which has suffered greatly
and

(d) by what time the measures will help
the hotel industry?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION: ' (SHRI KHUR-
SHEED ALAM KHAN : (a) No, Sir.
The excess capacity is only in Delhi and it
has not affected the entire hotel industry.

(b) No, Sir. The four major hotel chains
including ITDC and Welcome-group have
shown higher profits in the year 1982-83 as
compared to the year 1981-82,

(c) and (d) Do not arise.

Turning of Madhubani and Darbhanga
Regional Rural Banks into Pilot Regional
Rural Banks

861. SHRI BHOGENDRA JHA
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4232 on 19 August, 1983 regar-
ding fixing up of few regional rural banks
for self-employed productive endeavours and
state :

(a) whether any decision has been taken
on the suggestion for turning Madhubani and
Darbhanga Regional Rural Banks into
Pilot Regional Rural Banks for concentrating,
in the main on self-employed productive
ventures;

(b) if so, specific details there-about ;

(c) if not, the reasons therefor;

(d) whether any suggestion for doubling
the linking capacity of R.R. Banks for'pro-
ductive endeavours had been made by any
Member of Parliament;
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(e) if so, Government's reaction there-
s on ; and

(f) whether complaints about non-pay-
ment of sanctioned loans to weaker sections,
while charging instalment payments for un-
paid loans against Madhubani and other R.R.
Banks had been made; if so, steps taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY : (a) to (c) The lend-
ing operations of all the Regional Rural
Banks are primarily directed towards support-
ing productive endeavours of borrowers be-
longing to the weaker sections of the com-
munity in all the sectors of the rural economy.
All Regional Rural Banks are expected to
endeavour for promoting self-employment
ventures. It is not, however, considered ad-
viseable to restrict the lending operations of
any Regional Rural Bank to any particular
are or type of activity as it would deprive
people undertaking other types of activities
of the credit support from that bank.

(d) and (e) Presumably the reference
is to Hon‘ble Member’s own suggestion that
Regional Rural Banks be allowed to lend

Yupto Rs, 50,000 for a self-employment
venture.

There is no ceiling on the amount of

loan that a Regional Rural Bank can give
for productive ventures of eligible borrowers.
The ceiling of Rs. 25,000 relates only to loans
under Composite Loan Scheme for artisans,
village and cottage industries. If any produc-
tive venture of an eligible borrower requires
credit Support of a larger size, the Regional
Rural Bank can extend such support outside
the Composite Loan Scheme.

(f) A complaint dated 22.8.1983 received
»from the Hon’ble Member in regard to
Madhubani Kshetriya Gramin Bank has been
enquired into, The report of the enquiry has
been recently received and is being examined
for appropriate action.

Illegal Import of Beef Tallow

KARTIRA 27, 1905 (SAKA)

Written Answers 238

862. SHRI MADHAVRAO SCINDIA :
SHRI RASHEED MASOOD :

Will the Minister of COMMERCE be
pleased to state :

(a) whether as reported in the <Indian
Express’ of 10 September, 1983, illegal import
of beef tallow by more firms has lately come
to light;

(b) if so, how many such cases have so
far been registered ; and

(¢) what effective steps are being taken
to prevent such imports of beef tallow by
vanaspati manufacturers and others?

~THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) and (b)
Some more cases of alleged unauthorised
import have since been referred to CBI for
investigation, The total number of cases so
far sent to CBI is eleven, out of whicn CBI
has already registered FIRs in 8 cases.

(¢) Import of animal tallow has already
been banned for any use what-so-ever, Use of
animal tallow in the manufacture of Vanas-
pati is not allowed.

Export of Goods to USSR

863. SHRI MADHAVRAO SCINDIA :
Will the Minister of COMMERCE be pleased
to state ;

(a) whether during his recent visit to the
USSR, that country agreed to enter into con-
tracts for about Rs., 200 crores worth of
goods from India with a view to balance the
trade between the two countries; and

(b) if so, the details of the goods to be
exported to that country under the contemp-
lated agreement indicating the quantum and
value thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b)
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During the course of the visit of Commerce
Minister to the USSR in September, 1983, the
Soviet Union agreed to make purchases before
the end of 1983 of certain goods fora value
of about Rs. 200 crores, under the Trade
Protocol for 1982, It is understood that they
have since concluded contract for a value of
over Rs. 150 crores, for purchase of Indian
goods like tea, cardamom, raw opium, goat
skins, shoe uppers, jute bags, jute cloth,
knitwear, hosiery etc. We have been assured
that further contracting will be done during
the current year against the 1983 Trade
Plan.

Purchase of Aircraft for A.L. and I A.

864. SHRI N.K. SHEJWALKAR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the basis on which the decision for
purchasing a particular Aircraft is taken ;

(b) the plan for purchasing the Air-
craft for Air India and Indian Airlines for
the coming five years ;

(c) whether any assessment of the traffic
is being made ; and

(d) ifaso, what it isand how it relates
to the purchase of Aircraft ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The decision to purchase a parti-
cular aircraft is taken after an overall techni-
cal and economic evaluation of several alter-
native types of aircraft of suitable size and
range. The size and range of the aircraft
are determined on the basis of the projected
operations of the airline, the additional capa-
city requirements, intensity of operations,
market demands, etc. Some of the criteria
taken into account in arriving at the pur-
chase decision are the technical performance
of the aircraft, payload capacity, fuel -effici-
ency, price of the aircraft, cost of operations,
relative economics of the different types of
aircraft, etc.
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(b) Both Air India and IndianA irlines’
are presently in the process of evaluating
different types of aircraft. Purchase decisions
and the phasing thereof would be considered
on completion of the exercises.

(c) and (d) Yes, Sir. An assessment of
the traffic potential and its projected growth
are essential factors taken into account in
determining the type of aircraft to be pur-
chased. Present indications are that there
would be a substantial growth in the coming
years in the traffic carried by both the Air
Corporations.

Raising of Various Funds in Border
Roads Organisation without Proper Receipt
and Authority

865. SHRI M.M. LAWRENCE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government are aware
that various funds called, ‘Regimental Funds
‘Chief Engineers Trust Fund’ ‘commanders’
Fund, ‘Units Fund® ‘GREF benevolment
fund’, ‘Cinema Fund,” etc, are raised and
being maintained in the Border Roads
Organisation (GREF) and civilians of GREF
are compelled to contribute to the same
without any proper receipt and employees
are contributing under the threat of Army
Act ;

(b) if so, the details of such funds,
Unit, Task Force, project-wise and total
amount as on date ;

(c) under what authority such funds are
raised and being maintained ;

(d) the reasons why proper receipts are
not issued to the employees and why audit
is not carried out by chartered Accountants ;
and

(e) whether Government now propose to /
stop such unauthorised funds and save the

poor employees working at remote corners
and borders of the Country?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P-
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SINGH DEO) : (a) to (e) In General Reserve
Engineer Force, ‘Regimental Fund’, Benevo-
lent Fund’ and ‘Border Roads Special Relief
Fund’ are being raised and maintained.

2. The Regimental Fund (except
GREF Benevolent Fund) consisting of one or
more of the following funds:-

(i) Chief Engineer’s Trust Fund.
(i) Commander’s Fund
(i) Unit /Company Fund.

(iv) Cinema Fund, wherever Cinema
facilities are organised by units
are being maintained in the G.R.
E.F. by the units/formations for
the ‘welfare activities of G.R.E.F
personnel and officers. All contri-
butions to Regimental Fund are
voluntary.

3. The Regimental Funds are raised
and maintained as per the provisions of
Defence Services Regulations and Border
Roads Regulations, Border Roads Special
Relief Fund was created from the grant
received from the National Defence Fund.

The details of the above Funds are
not readily available,

4. The Regimental Fund is main-
tained and accounted for properly. Periodical
aduits of these Funds are also carried out,

There is no proposal to stop such
Funds.

Authority for Formation of Border Road
Development Board and General Reserve
Engineer Force

866, SHRI M.M, LAWRENCE :

SHRI A. NEELALOHITHA-
DASAN NADAR:

Will the Minister of DEFENCE be
pleased to state :
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(a) whether Border Roads Development
Board (BRDB) and General Reserve Engineer
Force (GREF) exist under the Government
of India ;

(b) if so, under what statutory and or
Government authority, the Border Roads
Development Board was formed and GREF
was raised ;

(c) whether the formation of BRDB
and raising of GREF, been notified in any
gazette notification and brought to the know-
ledge of lok Sabha ;

(d) if so, the reference thereof and if
not, the reasons therefor ; an d

(e) what are the aims and functions of
the BRDB and who are its constituent mem-
bers?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) to (d) Border Roads Development
Board was set up under Memorandum No.
20/1/CF-60, dated 14th March, 1960, from
the Cabinet Secretariat. The General Reserve
Engineer Force was raised under Government
of India letter No -F.4 (29)/BRDB/60, dated
16th June, 1960.

(e) The basic aim of the DRDB is the
Development of communications (mainly road
communication) particularly in the North and
North Eastern border areas of the Country
in order to accelerate the economic develop-
ment of these areas by the co-ordination of
the resources and effort of various construc-
tion agencies.

The function of the Board are broadly
as under :-

(i) It will be responsible for laying
down the policy in respect of
Border communications, prescribe
priorities and specifications and
ensure that projects are planned
and executed expeditiously in
accordance wiih these priorities.
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(i) It will lay down the responsibility
of such agencies as may be
employed and ensure implemen-
tation of projects by them, co-
ordinate their work and require-
ment of men and material and
arrange for their procurement.

(iii) It will examine and approve the
estimates/of individual projects.

(iv) It will prescribe from time to time
the detailed procedure to be
followed for the execution of the
works.

(v) It will keep watch on the progress
of works and arrange for necessary
assistance where delay occurs or
is anticipated,

The present constitution of the Board
is as under:-

(1) Defence Minister Chairman,
(2) Minister of State in the ~ Member
Ministry of Shipping &
Transport.
(3) Cabinet Secretary 59
(4) Chief of Army Staff -
(5) Chief of Air Staff o
(6) Defence Secretary 5
(7) Home Secretary »
(8) Foreign Secretary 55
(9) Transport Secertary ”
(10) Financial Adviser
(Def. Services) »

(11) Engineer -in-Chief,
Army HQ

(12) Director General (Road
Development Ministry
of shipping & Transport) »

(13) Director General Border
Roads

(14) Secretary, Border Roads
" Development Board
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Statutory Authority of General Reserve
Engineer Force Police

867. SHRI M.M. LAWRENCE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that ‘General
Reserve Engineer Force police’ GREF
Custody’ Confinement of civilians of GREF,
under Military Custody, ‘Punishments of
Group ‘D’ employees in Quarter Guards, and
the post of O.C, Troops, exists in the GREF;

(b) if so, under what statutory author-
ity the ‘GREF-Police’ has been raised and
‘GREF-Custody’ has been defined and are
being implemented ; ’

(¢) under what statutory authority
‘Military Custody’ Quarter Guards are cons-
tructed in  GREF Units and under what
authority O.C, Troops post is created and
maintained in GREF ; and

(d) if no statutory authority exists,
whether Government propose to take action
to legislate properly or will stop unfair con-
finements and punishments ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (d) In view of the
role and functions of the General Reserve
Engineer Force, certain provisions relating to
discipline of the Army Act, 1950, and Army
Rules, 1954, have been made applicable to
the Force. These include imprisonment. The
personnel are also liable to be put under
arrest and detention before or after the trial.
In order to maintain discipline in the Force,
the GREF has been authorised provost units,
During detention or while undergoing im-
prisonment, Group ‘D’ employees are kept in
the Quarter Guard of the GREF or the
Army, depending upon availability of such
Quarter Guards. The Quarter Guards are
constructed for the GREF with the sanction
of the competent authority.

The existing arrangements do not war-
rant any change or fresh legislation,
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Smuggling by Diplomats

868, SHRI BRAJAMOHAN MOH-
ANTY : Will the Minister of FINANCE be
pleased to state :

(a) whether it has been brought to
the notice of Government that the diplomats,
their close relations and persons connected
with foreign embassies and Consulates are
being involved in smuggling and have avoided
the law and regulations of Customs during
the current year upto the end of October ;

(b) if so, details of the persons invol-
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ved and the names of the countries they
belong to ; and

(c) whether Government have taken
up issues with these countries, if so, details
of their reaction in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATT-
ABHI RAMA RAO): (a) and (b) During
the period January - October, 1983, the
following cases of involvement of foreign
diplomats based in India and/ or their rela-
tions in smuggling activities have come to
the notice of the Government :-

v,

S. No. Date and Name and address Description Value
place of of the diplomat/ of goods
seizure relations involved. seized,
1. 6.4,1983 Mr. Mohd. Moshari, 9 V.C. Rs. Rs, 45,000/-
Palam Attache, Embassy CIF
Airport, of Iran, New Delhi,
Delhi.
2, 17.5.1983 Mr. Bang Yong Nam, 55 watches, Rs. 1,25,000/-
Palam Ist Secretary (Com.), US § 7500,
Airport, DPR Korean Embassy, textiles and
Delhi. New Delhi. diamonds.
3 27.7.1983 (i) Mrs. B.E. Onah, 2200 watches Rs. 1,29,925/-
Palam (wife of Nigerian
Airport, diplomat posted
Delhi. at New Delhi),
(ii) Mrs. Bakare,
(wife of another
Nigerian diplomat
posted at New Delhi).
4. 10/11.10,1983 Mr. Andre Jost, 3 V.C. Rs, Rs. 45,060/~
Palam Airport, Attache in the 4 Video CIF
Delhi. Embassy of Cameras and
France, miscellaneous !

New Delhi.

goods.
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(¢) In all the cases Government have
taken appropriate action in co-operation
with the Government of the countries con-
cerned and remained in confidential touch
with them. The concerned Governments had
been requested to recall the diplomats who
were themselves engaged in smuggling, or
whose close relatives were so eugaged in
smuggling activities. All the Governments
have complied with our request.

Memorandum Regarding Inadequacy of
Export and Import Policy 1983-84

869. SHRI BRAJAMOHAN MOHA-
NTY : Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received
any memorandum from the Federation of
the Association of Small Industries inviting
attention of Government relating to the
inadequancy of the Export and Import
Policy of 1983-84 to promote the desired
extent of export ; and

(b) if so, the reaction of Government
thereto and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The main suggestions made by
the Federation are :

(i) The cut imposed on the Additi-
onal licences to be issued to export houses
may be restored ;

(ii) Units exporting more than 50%
of their production may be allowed repeat
operation of their Automatic and Supplemen-
tary licences even more than one period also;

(iii) Import of Personal Computer and

word processor may be allowed to exporters
under the provision for office equipment ;

(iv) The withdrawal of the facility of
import of OGL items by export houses with-
out debit to the licence value will lead to
higher cost of import ;
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(v) CRCA Sheets may be supplied by
SAIL under para 222 of import policy at
international price or exporters should be
free to import directly.

The suggestions are under examination
and will also be duly kept in view while
formulating Import & Export Policy for
1984-85.

Participation by Foreign Countries in TATA
Seminar

870. SHRI K. MALLANNA :
SHRI LAKSHMAN MALLICK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that recently
there had taken place an International Air
Transport Association Seminar in the Capi-
tal ;

(b) if so, the names of the foreign
countries participated in this Conference ;
and

(c) the main points that were discussed
and decisions taken thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Yes Sir. The Annual
General Meeting of IATA was recently held
in New Delhi from October 24th to 25th,
1983,

(b) Representatives of 97 airlines
from 80 different countries (list containing
names of these 80 countries participated in
this meeting is given in the statement
attached).

(¢) In addition to the normal busin-
ess items which an Annual General Meeting
covers, such as reports from the Director,
reports from the various standing committees
(such as Finance, Traffic, Technical and

. Legal), election of members to the Executive

Committee, appointment for Nominations
Committee, election of the next President
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etc, the following five subjects were discussed
wand resolutions Copy of which laid on the

table of the House.
see No. LT-7057/83),
to adopted :-

(Placed
pertaining to

in Library,
them

(i)  Fair Trading Conditions,

(i) Tariff Integrity,

(iii) Air Safety.

(iv) Industry Automation.

Blocked Airline Farnings.

List of countries which participated in

the Annual General Meeting of IATA

Statement

1. Ireland

2. Argentina

3. Maxico

4, Columbia

5. 1Ivory Coast

¥ 6, Canada

7. France .

8. India

9. Malawi
10. Male (Rep. of)
11. Malta
12.  New Zealand
13. Nu Guinea
14, Fiji Islands
15. Tanzania.

v 16, Jordan

17. Italy
18. U.S.A.
19. Australia
20. Austria
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21.
22.
23,
24.
25.
26.
27.
28.
29.
30.
31,
32.
33,
34,
35.
36.
37,
38.
39,
40.
41.
42.
43,
44,
45.
46,
47.
48.
49,
50.
51,
52.
53.

54,
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Cameroon
Canada

W. Germany
Egypt

Israel

Cuba
Equatoriana
Ethiopia
Finland
Ghana
Iberia
Iceland

Iran

Iraq

Japan
Yugoslavia
Kenya
Netherlands
Kuwait
Lesotho
Chile
Nigeria
Pakistan
Philippines
Poland
Belgium
Saudi Arabia
Scandinavia
Somalia
South Africa
Sudan
Switzerland
Syria

Portugal

250
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55, Trinidad & Tobago
56. Turkey

57. Venezuela

58. Yemen

59, Zambia

60. Lebanon

61. South West Africa
62, Greece

63. Swaziland

64, Angola
65. Brazil

66, Tunisia
67. Algeria

68. Botswana

69. Gabon

70. Guinea

71.  Mauritius

72. United Kingdom
73. Afghanistan

74. Spain

75. West Indies

76. Czechoslovakia

77. Bahrain

78. Costa Rice
79. Western Samoa

80. Maroc
Import of Beef Tallow

871, SHRI NAWAL KISHORE
SHARMA : Will the Minister of COMME-
RCE be pleased to state :

(a) the names of firms which imported
beef tallow during last three years and the
quantity of beef tallow imported by each of
these firms :
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(b) whether all of these firms had valid
licence for the import of beef tallow ;

(¢) how these firms disposed of this
imported beef tallow, and the names of firms
to whom they sold this beef tallow ;

(d) how the firms who purchased this
imported beef tallow, ufilised it : and

(e) what is the policy of Government
about further import of beef tallow and about
the quantity of beef tallow lying with firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Import
statistics are not maintained firm-wise.

(b) to (d) The utilisation of imported
material by Actual Users is subject to verifi-
cation as per the procedure laid down.

In the cases involving import of animal
tallow effected after Sth June, 1981 when all
animal tallow ceased to be on OGL,
which are under investigation, appropriate
action will be taken against those found guilty
of unauthorised disposal.

(¢) Import of all animal tallow has
already been totally banned. Legal action
has been initiated for appropriate disposal
of stocks which have come to notice.

Air Violation by Pakistan Air Force

872. SHRI NAWAL KISHORE
SHARMA : Will the Minister of DEFENCE
be pleased to state :

(a) the number of times the Indian air
space was violated by the Pakistan Air Force
during the last six months ending 31st Octo-
ber. 1983 and there-after till date ; and

(b) the reaction of Government thereto?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) There
have been a few cases of violation of our airs-
pace by Pak Air Force from May 1983 tili
date, Government have taken up the violations
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with the Government of Pakistan from time
310 time in order to avoid recurrence of such
" incidents. It would not be desirable to dis-
close details. Adequate arrangements exist
for safeguarding the security of our Air space.

Dévelopment of Calcutta Airport

873. SHRI SATYAGOPAL MISRA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps Government have taken
or propose to take for the development of
‘ Calcutta Airport ; and

(b) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Calcutta Airport is fully
equipped with sophisticated equipment and
adequate facilities to handle any type of air-
craft used by international carriers, including
wide-bodied aircraft., 1AAI has already
made improvements comprising extension of
terminals, increase in cargo facilities, streng-
thening of runway, apron, taxi tracks etc.
TAAI intends to make further improvements
with the installation of new baggage conveyer

¥ system. In order to increase international
operations to and from Calcutta airport,
Calcutta is offered as a point of call in the
inter-governmental air services talks/negotia-
tions.

Increase in Export of Iron-Ore from
Orissa

874. SHRIMATI JAYANTI PATNAIK
Will the Minister of COMMERCE be pleased
to state :

(a) whether some steps have been taken
recently to increase the export of iron-ore
from Orissa ; and

(b) if so, the details of the various
measures taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir,
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(b) The major measures taken in this
regard are as under :—

() MMTC has been able to persuade
S. Korea, German Democratic Re-
public & Romania to lift about 7
lakh tonnes of iron ore from Para-
dip during the current year. After
a great deal of persuasion, Japanese
Steel Mills have also lifted a quan-
tity of 1.7 lakh tonnes iron ore
from Paradip Port

(i) MM1C has agreed to compensate
buyers for higher incidence of frei-
ght involved in lifting ore from
Paradip by giving discounts in
prices.

(iii) MMTC is also examining the possi-
bility and economic viability of
two-port loading, i.e., initial loading
at Paradip and uptoping at Madras
Port.

(iv) Iron-ore handling facilities at Para-
dip Port have been substantially
improved recently, at considerable
cost.

(v) Night navigation facilities have
been introduced at Paradip port to
handle vessels during night time.

(vi) Government of Orissa in consulta-
tion with the Ministry of Shipping
& Transport are examining the
possibility of locating a transship-
per cum dredger at Paradip Port
to augment the loading capacity of
the port and to find a continuing
solution to the problem of siltation.

Opening of Branches of United Bank of India
in States

875. SHRIMATIJAYANTI PATNAIK:
Will the Minister of FINANCE be pleased to
state :

(a) whether United Bank of India has
a proposal to open more number of new
branches in different States during 1983-84
financial year ; and
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(b) if so, the names of the places in
Orissa where the new branches of United
Bank of India have been opened or are pro-
posed to be opened during the above financial
year and with details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Yes, Sir,

(b) The required information is being
collected and will be laid on the Table of the
House.

Amount Written off as Bad Debts by
Financial Institutions

876, SHRI SATYAGOPAL MISRA :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the different
public financial institutions like industrial
Credit and Investment Corporation of India,
Industrial Finance Corporation of India, Life
Insurance Corporation of India, Industrial
Development Bank of India, General Insu-
rance Corporation, Unit Trust of India and
others had written off a huge amount as bad
debts in the years 1982 and 1983 ;

(b) ifso, the details thereof (amount
and persons/institutions whose debts have
been written off);

(c) what are the reasons ;

(d) the steps Government have taken
or propose to take against those persons who
are responsible for such losses which are
against the .interest of the Nation ; and

(¢) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) According
to information readily available IFCI has
written off a Joan amount of Rs, 5527 lakhs
during 1981-82 (July-June). No loan amount
has been written off by IFCI during the
period 1982-83 (July-June). ICICI has
written off a loan amount of Rs. 29.57 lakhs
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during 1982 (January-December) IDBI, LIC
and UTI have not written off any loan amount
as bad and doubtful debt during 1982 and
1983.

Unit wise information relating to amounts
written off by the institutions is considered to
be of a confidential nature and cannot, there-
fore,be disclosed.

(¢) to (e) The assisted concerns may
become sick as a result of lower cash genera-
tion on a continuing basis arising out of
various causes such as delays in the imple-
mentation of projects coupled with escalation
of costs, market constraints, shortage of raw
materials and other inputs, power-cuts, un-
satisfactory industrial relations, management
deficiencies including mis-management, etc.
In such cases, when the units are found to be
viable, the financial institutions attempt to
rehabilitate the units in public interest and as
a matter of pradent business policy, The
rehabilitation packages formulated in these
cases involve a number of concessions includ-
ing write off of debts for the purpose of finan
cial restructuring of the company. In certain
other cases, the institutions may have to write
off a part of their dues after recovery through
liquidation proceedings of the recoverable
amounts.

The steps taken by the institutions
against the defaulting concerns would include
change of management, invoking personal
guarantees, sale of assets mortgaged to them
and legal action,

Export of Bicycles During 1983-84

877. SHRI CHIRANJI LAL SHARMA :
Will the Minister of COMMERCE be pleased
to state the total number of bicycles proposed
to be exported during the current financial
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): The Engineering
Export Promotion Council has fixed a target
of exporting 9 lakh complete bicycles valued
at Rs. 27.00 crores during 1983-84.
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Harassment of Passengers at Delhi Airport
by Porters and Taxi Drivers

878. SHRI CHIRANJI LAL SHARMA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether he is aware that the passen-
gers who arrive at Delhi Airport are subjected
to harassment by the porters on the one hand
and taxi drivers on the other ;

(b) whether large sum of money is
being extorted from them by way of porterage
charges and taxi fare ; and

(c) if so, measures to be taken to regu-
late and standardise their charges ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Complaints have been
received occasionally by IAAI from passen-
gers regarding over-charging by porters and
taxi drivers. Serious notice is taken of regar-
ding cover-charging by porters, by IAAL
Firstly, the extra amount charged is got refun-
ded to the passengers. Secondly the porte-
rage service contractor is asked to remove the
particular porter from service. The number
of self-help trolleys is being progressively
increased in order to eliminate this problem,

As regards overcharging by taxi drivers,
the traffic police take action against the erring
drivers when such complaints are brought to
their notice.

(c) The rates for porterage have been
standardised and taxi fares are metered.

Foreign Exchange Reserve

879. SHRI CHIRANGI LAL SHARMA :
SHRI MANMOHAN TUDU :

Will the Minister of FINANCE be pleased

to state :

(a) the latest position of Foreign
exchange reserve ; and
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(b) the steps to be taken to improve the
same ?

THE MINISTER OF FINANCE (SHRI
PARANAB MUKHERIEE) : (a) The foreign
exchange reserve (excluding Gold and Special
Dawing Rights) as on 4th November, 1983
stood at Rs. 5149.74 crores.

(b) The level of reserves is continuously
kept under review with view to ensuring
that the country’s commitments with a regard
to debt service and our requirements of goods
and services are met. With this objective in
mind, the government has taken a number
of measures to further stimulate export
growth and to reduce imports especially of
bulk items.

Growth Rate of Foreign Tourist Traffic
During Current Year

880. SHRI K. LAKKAPPA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to State:

(a) whether the growth rate of foreign
tourist traffic in the country has been showing
a declining trend during the last to years,
year-wise ;

(b) what is the growth rate expected
during the cucrent financial year ;

(c) if there has been a declining trend
reasons for the same ; and

(d) the steps being taken to increase
the flow of foreign tourists to this country?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) :(a) The foreign tourist traffic (ex-
cluding nationals of Pakistan and Bangladesh)
in India showed a growth of 0.8 percent dur-

ing 1982 as compared to 6.6 percent in 1981.

(b) Based on the available data on the
flow of foreign tourists up to the month of
October 1983, a growth rate of 42 percent
(excluding nationals of Pakistan and Bangla-
desh) is expected for the year 1983, The
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statistics of international tourists visiting
India are compiled on Calendar Year and
not on financial year basis.

(¢) The main reasons for the low growth
in tourist traffic are recessionary trends in
tourist generating = markets,  disturbed
conditions in some of the neighbouring
countries, changes introduced in the ‘landing
permit’ system, dislocation of the overland
traffic and high cost of International air
passage.

(d) The measures envisaged to improve
the tourist traffic include promotion of
charter traffic; hosting international conferen-
ces/conventions ; increased marketing and
promotion overseas ; opening of new offices
overseas as for instance in Kuala Lumpur ;
and Gulf Region and Sri Lanka; develop-
ment of facilities at tourist centres falling
along identified travel circuits ; expansion of
air services ; air routes, carrying capacity as
well as the capacity of existing airports
and construction of new air terminals ;
promoting regional tourism rrom neigh-
bouring countries including countries of West
Asia ; improving the quality and availability
of surface transport facilities, etc.

Implementation of Supreme Court Decision
Re, Enhanced Pension to Retired Per-
sonnel

881. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FINA-
NCE be pleased to refer to the reply given to
Starred Question No. 816 on 29th April, 1983
regarding payment of commuted pension to
Ex-servicemen and state :

(a) the steps taken by Government to
implement the decision of the Supreme Court
to give the enhanced pension scales to all
Defence and Civil retired personnel ;

(b) the date with effect from which the
decision has been implemented ; and

(c) if no steps have been taken so far,
the reasons therefor and the likely date by
which they would be taken and the decision
implemented ?
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THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) and (b) Necessary
orders in respect of civilian employees have
been issued on 22.10.1983. Orders for Defence
pensioners are likely to be issued shortly by
the Ministry of Defence.

(¢) In view of (a) and (b) above, the
question does not arise.
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Development of Kusambi in Allahabad as
Tourist Centre

883, SHRI R.N. RAKESH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Kusambi in Allahabad
(UP) which is a historical place with a long
historical background and once the capital in
the 6th Century B.C_, is likely to be conside-
red for development as a Tourist Centre.

(b) if so, details of the scheme under
which it will be done; and

(c) by what time development work of
this place is likely to be commenced ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND; CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The Department as well as
the State Government of Uttar Pradesh have
no plans at present for development of
Kusambi as tourist centre,

(b) and (c) Does not arise,

Implementation of Suggestion made by
RBI for Improving Indian Economy

884, SHRI P.M. SAYEED : Will the
Minister of FINANCE be pleased to state :

KARTIKA 27, 1905 (SAKA)

Written Answers 262

(a) whether the year ending on June
1983 was a bad one for the Indian economy ;

(b) if so, whether this view was taken
by the Reserve Bank of India also;

(c) if so, the steps Government have
taken to implement the suggestion made by
the Reserve Bank of India to stimulate and
sustain production and to curb inflationary
trends in the economy ; and

(d) the measures being taken by
Government to implement the suggestion
made by the Reserve Bank of India in the
latest report for improving the Indian econo-
my ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b) The
economy, no doubt, suffered a setback in
1982-83 with agricultural output affected by
a severe drought and a marked decline in the
pace of increase in industrial production.
However, as the Report points out, it is a
reflection of increased resilience of the econo-
my and of the effectiveness of supply and
demand management policies that there was
relative stability in prices during the year, and
agricultural production is estimated to have
declined by much less than during the
drought of 1979-80, The balance of pay-
ments situation also showed some improve-
ment over the previous year,

(c) and (d) The suggestions made in
RBI's Annual Report are in line with Govern
ment policies, which are oriented towards
growth with stability within the framework of
the development strategy spelt out in the Five
Year Plan. Necessary adjustments have been
made through the instrument of budget,
annual plan and otherwise to raise the level
of investment in infrastructure, particularly
the energy sector which is of critical importa-
nce in ensuring continued viability of external
payments, mobilising resources for investment
through non-inflationary means, improvement
in capacity utilisation through better manage-
ment, incentives for higher production and
exports adjustment in excise duty for indus-
tries facing demand recession. Crash pro-
grammes have been launched for maximising
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the production of pulses and oilseeds and
increasing emphasis is given to comman area
development to ensure fuller utilisation of
irrigation potential. The monetary and credit
policy is so deployed as to keep the growth
of excess liquidity in the banking system
under check without denying the genuine cre-
dit needs of the productive sectors.

Protest Against the Beef and Pork Tallow
Scandal

885. SHRI N.E. HORO : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that there
had been some protests against the beef and
pork tallow scandal ;

(b) if so, whether some political
parties have raised their voice or launched an
agitation against the adulteration of food
items, particularly in view of the episode of
beef and pork tallow imports for mixing them
with desi ghee and vanaspati ; and

(c) if so, the details in this regard and
the reaction of Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) In some
quarters, concern was expressed. Govern-
ment have already banned import of all
animal tallows,

Regional Rural Banks in Backward District
of Madhya Pradesh

886. DR. VASANT KUMAR PAN-
DIT : Will the Minister of FINANCE be
pleased to state :

(a) the number of Regional Rural
Banks operating in the backward districts of
Rajgarh, Guna and Vidisha in Madhya
Pradesh State, with names and their loca-
tions ;

(b) how many loanees obtained credit
facility and the amount of such loans during
1982-83 and 1983 June ending, for each of
the above, districts ;
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(c) what is the data regarding depo-
sits and advances of each of the Regional
Rural Bank upto 31 March, 1983 in the
above districts of Madhya Pradesh State ;
and

(d) how many applications in each
Regional Rural Bank are pending as on 30th
June 1983 in each district and the reasons
for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Of the three
districts two ~viz. Guna and Rajgarh distri-
cts are covered by Regional Rural Banks
viz. Shivpuri Guna Kshetriya Gramin Bank,
covering districts of Shivpuri and Guna and
Rajgarh Kshetriya Gramin Bank covering
the district of Rajgarh.

(b) and (c) Data available regarding
the operations of the Regional Rural Banks
relate to the entire area of operation of the
Bank. These relating to the operations of
the Shivpuri-Guna Kshetriya Gramin Bank
are set out below :

March 1982  March 1983

No. of branches v 26
Deposits :

No. of Accounts 863 9268
Amount (Rs, lakhs) 4.06 68.92
Advances :

No. of Accounts 110 1702
Amount (Rs, lakhs) 1,64 24.69

Rajgarh Kshetriya Gramin Bank was
established only on 23rd March, 1983 and
data on operations of Regional Rural Banks
for the period beyond end-March 1983 have
not yet become available.

(d) Data reporting system has not yet
started yielding data about pending applica-
tions at bank branches. However, the banks
have been advised to dispose of small loan
applications of upto Rs. 10,000 within 3 to 4
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weeks and bigger loan applications within
# three months of their receipt,

Suggestions Made by F.I.LE.O. to Help
Private Trade to Export Agricultural Goods

887. DR. VASANT KUMAR PAN-
DIT : Will the Minister of COMMERCE be
pleased to state :

(a) whether the Federation of Indian
Export Organisation (FIEO) has urged upon
‘Government to help private trade to export
agricultural goods in addition to STC and
’ NAFED ;

(b) if so, the targets fixed for private
trade exporters vis-a-vis the STC and
NAFED for the exports of (i) castor-seeds
oil, (ii) Niger seeds, (iii) Sesame seeds, (iv)
cotton, (v) Groundnut extraction, (vi) HPS
groundnuts, and (vii) other items ;

(c) the actual export orders executed
by private trade exporters and the STC-
NAFED in these areas till October end,
1983 ; and

(d) what further steps are proposed to
be taken to promote private trade exporters
to fulfil the targets fixed ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir,

(b) For improving export of certain
agricultural commodities it has been decided
to allow private trade to undertake export
in addition to NAFED and STC. Export of
Castor oil to General Currency Areas has
been placed under O.G.L. Fifty percent of
the quotas of Sesame seeds and Niger seeds
and Seventy-five percent of the quota of
HPS groundnuts released for export in the

. current year has been thrown open to private
trade. As regards cotton, one-sixth of the
quota of Bengal Deshi variety has been
thrown open to private trade which can also
participate in the export of yellow pickings,
Export of Groundnut extractions has been
decanalised and allowed within a limited
ceiling.
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(¢) Export figures upto end of Octo-
ber ‘83 are not available.

(d) Export of these commodities are
being monitored for ensuring the fulfilmant
of quotas.

Death Incidents of Scrap-Gatherers in
Defence Firing Range Area in the Country

888. DR, VASANT KUMAR PANDIT:
Will the Minister of DEFENCE be pleased’
to state :

(a) whether there is increasing number
of death incidents of scrap-gatherers in
Defence Firing Range areas throughout the
country ;

(b) what is the number of deaths of
scrap- gatherers in the Firing Range areas of
all Defence and Army Ranges in the country
during 1981, 1982 and 1983 ;

(c) what is the number of such deaths
of scrap-gatherers in the Army Range near
Itarsi in Madhya Pradesh State during 1981,
1982 and 1983 (October ending) ;

(d) whether a high-level Defence Offi-
cials team visited the Itarsi Range area to
study the problem ;

(e) if so, what extra-precautionary steps
will be taken by Army and Defence Wings
to prevent such deaths of poor Adivasis,
Tribals, etc. ; and

(f) the details of the compensation paid
to the families of the persons killed by ex-
plosions ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to (f)
Civilian casualties have been taking place in
the Defence Firing Ranges in the country
over the years. However, available statistics
do not indicate that the incidence of such
deaths are on the increase. There were 25
reported casualties in 1981, 24 in 1982 and 10
upto the end of June 1983,
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2. In the Central Proof Establishment
Range at Itarsi, there were 4 deaths in 1981,
7 in 1982.and 5 upto the end of June 1983.
No special Defence team has visited this
Range. The Commissioner, Hoshangabad,
however, had conducted an Administrative
Enquiry into some of the accidents under
instructions from the State Government of
Madhya Pradesh.

3. Accidents can occur in the Field
Firing Ranges either due to hits from the
rounds fired or if attempts are made to
remove the scrap metal by tempering with
unexploded ammunition. Accidents of the
former category are extremely rare. While
detailed standing orders and procedures exist
for all the Ranges laying down the safety
measures to be taken, it is practically very
difficult tc prevent unauthorised entry by
scrap collectors because of the vastness of
these Ranges. Many of these Ranges extend
over several thousands of acres. Such large
areas cannot be fenced effectively nor is it
feasible to post sentries and patrol the entire
periphery of the Range areas.

4 Defence authorities normally take
all possible measures to avert accidents in
the Firing Ranges, Prominent warning boards
in the local language are permanently placed
at all tracks and paths leading into the
Range. In addition, local civilian authorities
are informed sufficiently in advance of the
date and time of firing as well as ths extent
of the range and the danger zone to be kept
elear of all haman beings and cattle. On
each day of firing, the ranges are completely
inspected along with the local police for
clearance of the Range of all human beings
and cattle, A Range clearance certificate is
also invariably obtained after such inspection
from the local Civil Authorities

5. In addition to these precautions,
the following additional precautionary mea-
sures are also being adopted :—

(i) A senior Range Officer is appointed
in respect of each Firing Range to
personally supervise the range
clearance and for obtaining Range
clearance certificate ;

(ii) Prominent red flags are planted
along the Ranges on all routes and
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tracks leading into the Ranges to
war civilians that firing is in pro-
gress ;

(iii) Sentries.in possession of red flags
and radio communication equip-
ment are posted on all points of
entry into the Ranges ;

(iv) Safety officers are detailed to see
to it that firing is stopped imme-
diately when any intrusion into the
Range is reported ;

(v) Bugle calls are given to announce
the commencement as well as the
closure of firing ;

(vi) A close and careful watch is made
by qualified Firing Inspectors to
determine all unexploded shells
during the course of firing ;

(vii) After the firing is over for the day,
the Unit concerned sends a party
to locate and detonate all shells
which may not have exploded on
impact.

6. Courts of Enquiry are invariably held to
investigate every accident.

Concession of Excise Duty

889, PROF. RUPCHAND PAL : Will
the Minister of FINANCE be pleased to
state to which section/strata of the people the
concession of excise duty on tyre, fridge,
vehicles, which will cost the exchequer Rs.
46 .2 crores, are available ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : The direct and indirect
benefits of the excise duty reductions on
tyres, refrigerators and vehicles are not likely
to be confined to any particular section/
strata of the society.

Free Trade zone at Falta, West Bengal

890, SHRI CHITTA BASU : Will
the Minister of COMMERCE be pleased to

state :
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(a) whether Government have decided
to set up a Free Trade Zone at Falta, West
Bengal ; and

(b) if so, the steps already taken in
that direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The Government have since issued
a Resolution 'n the Gazette of India for: sett-
ing up the said Export Processing Zone at
Falta and also appointed an acting Develop-
ment Commissioner for the Zone, The State
Government of West Bengal, has appointed
an Empowered Committec under the Chair-
manship of the Chief Secretary, West Bengal,
to take expeditious decisions in the matters
concerning the selection of site and provision
of facilities for the Falta EPZ. Necessary
budget provisions for this Zone are being
made for the current and the next year.
West Bengal Govt. have been requested for
giving information regarding identification
and availability of land and infrastructure
etc, As soon as the State Government take
a decision on the availability of land and
provide for the basic infrastructure of
power, water and approach roads etc, steps

,’will be taken to activate the Zone.

Export target for Current Year

891. SHRI CHITTA BASU : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the export
target for the current year has been fixed at
Rs. 10,453 crores, 15 per ceat increase over
the last year ; and

(b). if so, whether Government consi-
der it possible to attain the target in the face
of slow and tardy pace of economic recovery

¥n the recession-hit industrialised countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) The
severity of recession in industrialised coun-
tries and their increasing protectionism conti-
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nue to have a hindering effect on the growth
of India’s exports to these markets, = All
possible efforts are, however being made to-
achieve the target of Rs. 10,453 crores fixed
for the current financial year.
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S & FEadT wAt &1 gU AT FA AT
qgrTar fdts #T & A #1Y ferer
FIAFTAT ATTF FT THAT | UST FIFHT
¥ &ar Q@ T AT HANTG A7 G4 '
wfer &1 quarT 74 F fa qar afawt
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& goraedtan § faq 27 swew, 1983 () sAFrdr FEgare afY @ s
FT T F¥OAT F 150 91| ®OX FT UK @) »
wea( T fvar &1
wAIA Y wal w1 waw ;
893. =Y gem gwrWaAm : WI aq arar (Wo 2A)
arforsn 741 78 Tard #1 gor F349 fa : Maiehrr | seereeie
' o . 1970-71 88843
(F) I & 99 1970 & &F % G-
; 1971-72 106655
qIT, AT, AT HIX F77 AU F1 fHadr
1972-73 60838
=&t &1 @rara fwar aar ;
1973-74 32243
(&) ws same famw &R greae 1974-75 47978
w4t grar fraAT st &1 srara fear @ 1975-76 5594
39 6l F F19 X J™ATE AT ATNE H|qr 1976-77 42981
g A 1977-78 62543
- 1978-79 33214
(1) SFET+ q¢ HIFTT PeF 1979-80 8394
A guiar arFT wr gew fawrr
¥t Rerll i o £ 1980-81 29629
ki ) 1981-82 58048

arforen Farea § oea g (sfrean (sr7adr 1982 aF)

m gard famgn) @ (F) gL T4 FAwe
1 faar fagsy gar”’ 1 WET FEIT
FATFETT & Feawd UF 19 FEA(FT fHa7

ara : arfufsgs SI@FET qgr S
HFFT F HGIARAF U THT-

SIar g I 1970-71 & 198182 (sﬁ'ﬂ forg  waet efefers aw fz

[ELES) TXWT AT wi% WEm g ®1A 2 9% Zfoear @ve-1]

fawar T & 1 S9a<r 1982 & 1% F1 Hafy 1T |

F gray ¥ FiFS W AIEAT F  IqAeH

R feoqoft @ sFaTr 1982 F arz #T Fafa

T FY F4F F graew § amara qiwe Fanr * #iFE W 9T II-

saT & A8 @ Sy § 1 AfFA oF famor wou 78§ 1

gaw g fogd wredta samqrT qdfEor

FIE do 41132 U wifew 7&l & g weeta Twa st faow g,

AT zwi T § faasaz, 1983 & =@t &1 waw
(@) FATE HiwE HATAF-ATT AG 894. =t Fem FAR Waw @ T

G 9 g arforea 731 gg qara &1 FIT FAA F
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(%) Tarag aw ¢ fa wredta usw
sgrare fam & faaray, 1983 & =4l &1
e fFar o,

(=) afe gt, & fead wrar & qur
gaFT fafa= feenl & am v §; 3z

(m) Tmrag sw @ f& 9w wdf A
A% gU FGIN WITHT FREAET 9T AT A
YT afe gf, @t IaF1 7 ganr?

aifmsa wesnea ® ey wee
(svwat T g fagy) ¢ (F) S AE

(=) &tz () se T8 35 )
Export of Vegetables

895. SHRIMATI GEETA MUKHER-
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JEE : Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that important
vegetables, like onion, potato are being
exported to foreign countries ;

(b) if so, the quantum of export of
each variety of such vegetables in the last
two years ;

(c) the countries to which these
exports are taking place ; and

(d) the average price fetched by each
variety of these exports in each of the years ?

THE DEPUTY MINISTER IN' THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Yes, Sir.

(b) to (d) The information is given in
the statement attached.

Statement

Item 1981-82 (Provl.)

1982-83 (Provl,)

Qty. (MT) Average

Qty. (MT) Average

Countries to which

price Rs | price Rs./ exported
Tonne Tonne

Onions 1,67,638 1802 1,84,411 1755 USSR, Singapore, Malay-
sia, Sri Lankas United
Arab Emirates, Kuwait,
Saudi Arabia and Oman.

Potatoes 418 1435 1,985 1964 People’s Democratic Re-
public of Yaman. Malay-
sia, Kuwait, etc,

Garlic 3,366 4099 3,855 5888 Sri Lanka, United Arab
Emirates, Saudi Arabia
etc,

Other fresh 2,591 5519 10,077 6281 United Arab Emirates.

vegetables Kuwait, Qatar, Bahrain
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Increase in wholesale Price Index

896. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state

(a) the figures of wholesale price index
in the years 1980-81, 1981-82 and 1982-83
(month-wise) ; and

(b) the increases in the wholesale and
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retail prices of (i) rice (i.i) wheat  (iii)
pulses and (iv) edible oil in the years 1980,
1981, 1982, and 1983 (till date) ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE : (a)

Wholesale Price Index

1970-71 =100

Months All commodities (monthly averages)
1980-81 1981-82 1982-83
- April 235.0 275.7 276.9
May 240.0 277.9 278.1
June 2470 279.8 285.8
July 257.8 286 2 291.5
August 260.3 289.2 294.5
September 263.8 284.8 290.9
October 264.6 284.1 289.7
November 258.6 281.5 289.3
December ) 2571 279.5 287.4
January 263.2 281.1 289.3
February 268.8 278.7 291.6
March 270.0 2771 294 3

(b) The increase in the wholesale price index of these commodities on point to point basis
is shown below. Similar index for retail prices is not being compiled.

Percentage variations

1980 1981 1982 1983
End Dec. 80 End Dec, ‘81 End Dec. ‘82 Oct. 22, 83
over over over over
End Dec. ‘79 End Dec, ‘80 End Dec, ‘81 25.12.82
Rice —0.2 +22.2 +11.9 +17.2
Wheat +9.7 +2.0 +13.6 —2.2
Pulses +-42.5 —8.1 —8.3 +11,2
Edible Oil +16.5 +7.4 +7.0 +11.9
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Credit Disbursals by Nationalised Banks
for weaker sections of Society

897. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that in the
Sixth Plan, a target of Rs. 3000 credit has
been fixed for disbursals by nationalised
banks for the upliftment of the weaker sec-
tions of the society ;

(b) if so, the total amount actually
disbursed in the four years of the plan (year-
wise) now that four years are nearly over ;
and

(c) the total number of families who
have been benefited each Year ?

THE PEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY): (a) The sixth plan
envisages a target of Rs. 3000 crores as term
credit to be mobilised from institutional
finance sources under the IRDP. This in-
cludes credit from nationalised banks, public
sector banks, private commercial banks and
cooperative institutions.

(b) The total amount of term credit
actually disdursed from all institutional
finance sources during the first three years
of the Sixth Plan under the IRDP (Year-
wise) is as under :—

KARTIKA 27, 1905 (SAKA)
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Year Number of families
assisted (in lakhs)
1980-81 2727
1981-82 27.13
1982-83 34.55

Year Amount disbursed
(Rs. crores)

1980-81 289.05
1981-82 467.59
1982-83 713,98

(Provisional)

Figures for the fourth year i.e. 1983-84
are not yet available.

(¢) The total number of families bene-
fited during each year is as under : —

Clearance of light Combat Aircrafts
Projects

898. SHRI  SUSHIL BHATTA-
CHARYYA: Will the Minister of DEFENCE
be pleased to state :

(a) whether the Light Combat Air
Craft Project for Ks. 1500 crores has been
cleared ; and

(b) if so, whether the Hindustan Aero-
nautics Limited has been entrusted with the
work in an answer to the problems faced by
the Indian Aeronautical Industry ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) The
programme for the development of a Light
Combat Aircraft has heen approved by the
Government but at a much lower level of
funding.

(b) The Light Combat Aircraft pro-
gramme involves complex and advance tech-
nology, some of which is available in the
country. Many agencies in the country who
have competence and expertise in aeronautics
are being associated in an integrated organi-
sation yet to be finalised. In this venture
Hindustan Aeronautics Limited will play a
major role.

Loss suffered by ITDC Transport Units

899. SHR1I C. CHINNASWAMY
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) year-wise and station-wise loss
suffered by ITDC transport units during the
three years ; and

(b) the steps being taken to wipe off
this loss ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Necessary information is given
in the enclosed statement.

(b) Following steps are being taken
to improve the financial performance of
ITDC Transport Units :=

— Phasing out its tourist cars (Ambassa-
dor) which are found un-economical to
operate

— Introduction of long-distance conducted
tours by coach,
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Deployment of Mercedes cars in Units .
with a view to optimising their utilisa-
tion/profitability

Closing down of losing units and/or
their merging with hotel units for econo-
mic reasons

Merging of Ashok Travels & Tours
(travel agency of ITDC) with the
Transport Division, This would facili-
tate group bookings of transport,
hotels and other services of ITDC there
by improving the overall profit.

Statement
(Rs. tn lakhs)
Sl. No. Name of the Unit Years
1980-81 1981-82 1982-83

1. Delhi 0.25 — —_

2, Jaipur 0,01 0.45 3.38

3,  Patna 3.23 2.98 2.22

4. Madras 2,39 2.43 10.13

5. Aurangabad 0.18 0.40 343

6. Hyderabad 0.70 1.50 3.99

p A Agra 0.68 1.03 5.46

8, Bangalore 5.74 3.55 7.29

9, Bombay — 237 6.66
10, Kovalam 0.50 0,67 1.43
11, Calcutta 0.74 0.37 494
12, Varanasi - - 1,57
13. Bhubaneshwar 1.33 0.94 3.81
14, Indore 0.84 0.74 3.32
15, Jabalpur 0.56 : —_— 1.36
16. Khajuraho 0.18 0,22 0.44
17. Gauhati 0.33 0.61 1.27
18. Nagpur — — 2,00
19. Bhopal — —— 2.38
20. Tourist Service Station

New Delhi. —
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fawen & fag famra A

900. =it yem Tw gAY : FAT
a7z 9t ame fawAa 747 78 IAA £
Far 4 fF :

(%) fomar, s fgmaa g3 &
AT HT OF AZGEAqW  T4F 8,
famrT gar & sed & fau F=07 9T
FITT F|T FI9 IBIC AT @ §; AR

(@) =9 gvaeg § ST T A
wa g 7 feaar gaufo aii @
aar w=q grafeaa stz a7 27

q4zq WY A fawEa wsca &
Treg wet (o mely www &) 0 (F)
famar<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>